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 Keishing,  Shri  Rishang  (Outer  Mani-

 pur).
 Kesar  Lal,  Shri  (Sawai  Madhopur).
 Khadilkar,  Shri  R.  K.  (Khed).
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 (Mukundapuram),
 Menon,  Shri  V.  K.  Krishna  (Bombay
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 LOK  SABHA  DEBATES

 LOK  SABHA

 Wednesday,  May  27,  964/Jyaistha  6,
 886  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr.  SPEAKER  in  the  Chair  ]

 STATE  OF  HEALTH  OF  PRIME
 MINISIER

 The  Mnister  of  Home  Affairs  (Shri
 Nanda):  Mr.  Speaker,  Sir,
 very  tro  .bled  heart,  I  have  to  con-
 vey  to  this  House  the  information
 about  the  state  of  health  of  the  Prime
 Minister  which  was  just  passed  on  to
 me  by  the  doctors  in  attendance  on
 the  Prime  Minister.  Suddeuly,  at
 6.20  this  morning,  he  was  taken  seri-
 ously  ill.  His  condition  is  causing
 anxiety.

 Mr,  Speaker:  I  would  ask  the  Home
 Minister  to  convey  our  deep  concern
 so  far  as  the  Prime  Minister’s  health
 is  concerned.  We  wish  him  speedy _  recovery.

 Shri  .: a  N.  Mukerjee
 Central,  rose—

 (Calcutta

 Mr.  Speaker:  [  do  not  think  there
 ought  to  be  anything  said  just  now.

 11.01  hrs.

 MEMBER  SWORN
 SHRI  VipyA  CHARAN  SHUKLA

 Mr.  Speaker:  Secretary  may  call
 out  the  name  of  the  Membcr  who  has
 come  to  make  and  subscribe  the  oath

 or  affirmation  under  .he  Consiitution.
 Secretary:  Shri  Vidya  Charan

 Shukla,

 with  a.

 2
 Mr.  Speaker:  The  Minister  of  Par-

 liamentary  Affairs  72५  introduce  tle
 Member  to  the  House.

 The  Minister  of  Parliamentary  Af-
 fairs  (Shri  Satya  Narayan  Sinha):
 Sir,  I  have  great  pleasure  in
 introducing  to  you  and  through
 you  to  the  House,  Shri  Vidya
 Charan  Shukla,  who  has  _  been
 returned  to  Lok  Savha  from  Mahasa-
 mund  constituency  of  Madhya  Pra-
 desh  in  the  vacancy  caused  by  his
 earlier  election  to  Lok  Sabha  having
 been  declared  void.

 Shri  Vidya  Charan  Shukla  (Maha-
 samund).

 ORAL  ANSWERS  TO  QUESTIONS

 Security  to  the  Minorities
 +

 Shri  Harish  Chandra
 Mathur:

 Shri  P.  K.  Deo:
 |  Shri  Mohsin:

 *I.  Shri  Maheswar  Naik:
 Shri  D.  C.  Sharma:

 |  Shri  Rameshwar  Tantia:
 Shri  Dhaon:

 [  Shri  Bishan  Chander  Seth:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  ‘state:
 (a)  the  steps  taken  or  proposed  to  be

 taken  by  Government.  to  give  a  full
 sense  of  security  to  the  minorities  in
 the  context  of  recent  communal  dis-
 turbances;

 (b)  the  main  disturbing  as  also
 healthy  factors  brought  out  as  a  re-
 sult  of  probe  in  these  disturbances;

 (c)  whether  Government  have  con-
 sidered  the  banning  of  communal
 parties  in  this  context;  and

 (d)  in  what  manner  district  admi-
 nistration  has  been  strengthened?



 3  Oral  Answers

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathi).
 (a)  to  (d).  A  statement  is  laid
 on  the  Table  of  the  House.  [Placed
 in  Library.  See  No,  LT-289/64].

 Shri  Harish  Chandra  Mathur:  The
 hon,  Home  Minister  will  recollect
 that  at  one  stage  in  the  process  of
 national  integration  it  was  the  policy
 that  communal  parties  could  be
 banned,  but  it  could  not  te  done
 because  of  the  coming  lcctions.
 May  I  know  which  of  the  existing
 communal  parties  and  organisations
 have  beer  identified  as  communal,
 and  what  are  the  difficulties  standing
 in  the  way  of  the  Government  in  put-
 ting  them  away  from  the  political
 scene,

 Shri  Hathi:  I  have  mentioned  in  the
 reply  that  while  it  is  true  that  com-
 munal  feelings  were,  to  9  vely  great
 extent,  responsible  for  these  commu-
 nal  disturbances,  whether  banning  it-
 self  would  stop  such  disturbances  is
 also  a  matter  to  be  considered.  Indi-
 viduals  may  combine,  groups  of  people
 may  combine;  it  ig  not  necessary  that
 only  a  political  party  can  take  part
 in  communal  disturbances.  The  ques-
 tion,  therefore,  has  to  be  considered,
 and  is  being  considered.

 Shri  Harish  Chandra  Mathur:  I
 think  he  has  not  answered  which
 of  the  political  parties  and  organisa-
 tions  have  been  identified  as  commu-
 nal—that  part  has  not  been  answered.

 Shri  Hathi:  That  means  _  parties
 which  took  part  in  the  recent  com-
 munal  disturbances?

 Shri  Harish  Chandra  Mathur:  This
 is  a  genera]  question.

 Mr.  Speaker:  When  an  enquirv  was
 to  be  made  about  these  things,  whe-
 ther  communal  parties  should  be  ban-
 ned,  then,  was  any  conclusion  drawn
 that  such  and  such  parties  are  com-
 munal  and  whether  they  should  be
 banned  or  not.  Were  any  special
 parties  identifieg  as  communal?

 Shri  Hathi:  No.

 MAY  27,  964  Oral  Answers  4

 Shri  Harish  Chandra  Mathur:
 Though  isolated,  opinicns  have  been
 expressed  by  certain  respected  per-
 sons  that  the  minority  community
 lives  under  the  fear  ang  shadow  of
 death.  May  I  know  whether  the  Home
 Minister  has,  after  thorough  investi-
 gation,  made  his  own  assessment?
 What  is  the  number  of  mincrity.  com-
 munity  people  who  have  fle@  from
 India  to  Pakistan  as  compareg  to  four
 lakhs  of  persons  coming  from  Pakis-
 tan  out  of  a  minority  of  about  one
 crore  there?

 Shri  Hathi:  With  regard  to  that
 view  which  was  expresseg  by  a  cer-
 tain  section  of  the  people  here  in  this
 House  the  Home  Minister  has  cate~
 gorically  denied  that  there  was  at  all
 any  condition  in  the  country  where
 the  minorities  are  living  under  the
 shadow  of  death.  That  is  wrong.  In
 fact,  they  are  secure,  and  because  of
 the  communal  disturbances,  I  do  net
 think  any  of  the  minority  has  had
 to  go  away  to  Pakistan.

 Mr,  Speaker:  Shri  P.  K.  Deo.

 Shri  Badrudduja:  May  I  draw  your
 attention  to  certain  points  affecting
 the  minorities?

 Mr.  Speaker:  I  have  called  Shri
 P.  K.  Deo.

 Shri  P.  K.  Deo:  While  feeling
 ashameg  of  what  had  happened  in  my
 State,  especially  at  Rourkela,  may  I
 know  if  it  is  not  a  fact  that  there
 was  complete  breakdown  of  the  Cons-
 titution,  and  the  Orissa  Government
 was  a  silent  spectator  of  the  holo-
 caust,  and  especially  the  Home  Min-
 ister  there  diq  not  respond  by  sending
 timely  police  aid  in  spite  of  frantic
 telephone  calls  from  Rourkela?

 Shri  Hathi:  I  cannot  say  whether
 the  Constitution  had  broken  down  or
 not,  but  it  was  a  fact  that  the  strict
 measures  that  should  have  been  taken
 coulg  not  be  taken  and  were  not  taken
 in  time.



 Ss:  Oral  Answers

 Shri  P,  हू,  Deo:  Part  of  my  ques-
 tion  has  not  been  replied  to.

 Mr,  Speaker:  Shri  Badrudduja.
 Shri  Badrudduja:  May  I  know  from

 the  Home  Minister  wha;  definite  secu-
 rity  there  ig  against  the  repetition  of
 all  these  terrible  happenings  in  the
 country,  especially  when  the  minori-
 ties  during  these  last  7  years,  re-
 alised  to  their  cost  that  their  lives
 and  liberties,  their  honour  and  pro-
 perties,  have  not  been  even  protected
 by  the  civil  authorities  in  India?  Un-
 less  and  until

 Mr,  Speaker:  Orijer,  order.  Not  a
 speech,

 Shri  Hathi:  The  Government  have
 taken  varioug  measures  to  inspire  con-
 fidence  about  the  security  of  the  mino-
 rity  communities.  The  Home  Minis-
 ter  has  more  than  once  announced  the
 determineg  will  of  the  Government  to
 safeguard  the  person  and  propcriv  of
 minorities  at  all  costs.

 Shri  D.  C.  Sharma:  There  are  cer-
 tain  papers  in  India—I  think  their
 number  is  very  large—which  speci-
 alise  in  inflaming  communal  pas-
 sions.  May  I  know  if  the  Government
 has  a  list  of  those  papers,  ang  if  so,
 has  the  Government  taken  any  action
 against  any  of  those  papers  for  set-
 ting  on  fire  this  communal  harmony?

 Shri  Hathi:  One  of  the  measures
 which  the  Government  have  taken  is
 to  put  a  check  on  such  news  as  would
 arouse  communal  troubles  or  com-
 munal  passions.  There  is  also  a  spe-
 cial  press  emergency  committee  under
 the  Information  and  Broadcasting
 Ministry,  in  which  the  newspapers  are
 represented,  and  any  action  which
 hag  to  be  taken  is  being  taken  against
 those  people.

 Shri  D.  0.  Sharma:  I  wanted  to
 know  if  any  action  had  been  taken
 against  any  paper  so  far?

 Mr.  Speaker:  If  that  has  been
 taken,  he  must  have  told  us,
 73  (Ai):  LSD—2.
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 Shri  0,  C,  Sharma:  We  have  mil-
 lions  of  committees.  What  action  has
 been  taken?

 श्री  रामेश्वर  टांटिया  :  लोगों  का  खयाल
 है  कि  कलकत्ता  के  झगड़ों  के  बारे  में  गृह  मंत्री
 साहब  ने  जो  स्टेटमेंट  दिये,  वे  बढ़ा  चढ़ाकर
 दिए  गए  अर  उन  स्टेटमेंट  के  आधार
 पर  पाकिस्तान  के  पत्रों  ने  दुनियां  में  यह
 प्रचार  -  किया  कि  हिन्दुस्तान  में  माइना-
 रिलीज़  पर  बहुत  बड़ा  अत्याचार  हुआ  है।
 मैं  यह  जानना  चाहता  हूं  कि  इस  बारे  में  गवर्नर-
 मेंट  ने  क्या  सोचा  है  |

 श्री  हुयी :  होम  मिनिस्टर  ने  जो  बयान
 दिया  था  वह  फैक् चु अल  था  ।  उस  में
 कोई  बात  बढ़ा  कर  नहीं  कही
 गई  थी  ।  माइनारिटीज  को  जो  पोजीशन
 है  वह  भी  जितनी  बताई  थी  उतनी  है,
 उस  से  ज्यादा  नहीं  है।

 Dr.  Ranen  Sen:  A  few  days  back
 some  responsible  Ministers  of  the
 Government  of  India  had  mentioned
 the  name  of  Jan  Sangh,  RSS  and
 Hindu  Mahasabha  as  communal  par-
 ties.  Has  the  Government  of  India
 gone  back  on  that  statement?

 Shri  Hathi:  The  question  was:  im
 the  present  communa]  disturbances
 which  are  the  parties  which  have
 taken  part  and  which  are  thought  of
 being  banned.

 Shri  H.  N.  Mukerjee:  In  view  of  the
 wide  circulation  of  certain  mischie-
 vous  books  like  Shri  Golwalkar’s
 “Why  Hindu  Rashtra?”  to  which  att-
 ention  wag  drawn  in  the  House  by
 some  Congress  Members,  may  I  know
 if  Government  is  taking  any  steps  to
 ban  at  least  this  particular  kind  of
 pernicious  publications?

 Shri  Hathi:  That  is  being  consi-
 dered.

 Shri  U.  M.  Trivedi:  Has  it  beem
 brought  to  the  notice  of  the  Home
 जे
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 Minister  that  all  these  riots  in  Rour-
 kela  and  other  industrial  centres  had
 taken  place  entirely  on  account  of  the
 speeches  made  by  the  communists  all
 along  and  that  they  had  nothing  to  do
 with  communalism?

 Shri  Bathi:  So  far  ag  the  informa.
 tion  is  available  with  us,  tha  main
 cause  of  the  disturbances  was  the
 passing  of  the  refugee  trains  and  the
 harrowing  tales  which  the  refugees
 told  about  the  atrocities  committed  in
 Pakistan.  These  stories  were  taken  ad-
 vantage  of  by  sections  of  people  who
 were  communal-minded  and  it  seems
 mainly  it  was  due  to  this.

 sit  प्रकाशवोर  झा स्त्री  :  क्‍या  मैं  जान
 सकता  हूं  कि  भारत  के  अल्पसंख्यकों  में  क्या
 गृह-मंत्रालय  ने  इस  प्रकार  की  जानकारी
 लेने  का  यत्त  किया  है  कि  विदेशों  से  आये
 हुए  तत्व  कुछ  बस  गये  हैं  पर  वे  समय  समय
 पर  इस  प्रकार  के  उपद्रव  उनके  साथ  मिल
 कर  कराते  रहते  हैं  जिस  करे  बहुसंख्यकों  की
 कद नाकी  भी  होती  है  और  अल्पसंख्यकों  को
 मी  परेशानी  उठानी  पड़ती  है।  क्‍या
 सरकार  की  जानकारी  मैंकु  इस  तरह  केकेस
 आये  हैं।  यदि  हां,  तो उन  की  रोकथाम  के
 लिये  क्‍या  व्यवस्था  किया  रही  है  ।

 थो हयी:  वह  मो  समय  सम्भव  है  ॥
 जो  ऐन्टी  सोशल  और  ऐन्टी  नेशनल  चली-
 मेंउस  हैं  वह  भी  ऐसा  करके  होंगे  ।

 Shri  Hari  Vishnu  Kamath:  Ip  it  not
 @  fact  that  the  recent  communal  dis-
 turbanees  in  some  parts  of  the  coun-
 try  which  were  a  deplorable  blot  on
 India’s  secular  democracy  were  to
 gome  extent  sparked  off  by  the  blat-
 antly  genocidal  policy  of  the  Islamic
 theveratic  State  of  Pakistan  and,  if
 @o  does  Government  propose  to  sug-
 gest  to  the  Government  of  Pakistan
 that  their  atrocious  policy  towards
 wisorities  must  change  radically?
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 Shri  Hathi:  It  was  a  long  question.

 Shri  Hari  Vishan  Kamath:  It  was
 not  so  long.

 Shri  Hathi:  I  have  fergotten  the
 first  part,

 Mr,  Speaker:  Was  it  due  to  the  re-
 action  of  the  policy  pursued  there?

 Shri  Hatht:  In  the  earlier  part  of  my
 replies  I  have  said  that  the  communal
 disturbances  here  in  our  country  were
 mainly  the  result  of  the  reaction  on
 the  treatment  of  minorities  there,

 Shrimati  Renu  Chakravartty:  Is  it  2
 fact  that  there  was  one  common  pat-
 tern  which  was  followed  in  the  riots
 in  West  Bengal  as  well  38  in  Rour-
 kela  amd  other  parts  in  Orissa  and
 mey  I  know  whether  the  Government
 has  trieg  to  find  out  what  was  behind
 it  and  whether  people  like  Shri  Gol-
 walkar  had  anything  to  do  with  it  and
 also  whether  the  RES  had  a  direct
 hand  in  it?

 Mr.  Speaker:  So  many  questions
 put  together.

 Shri  Hathi:  As  I  said  the  modus
 operandi  in  the  different  parts  where
 these  riots  took  place  were  the  same.
 It  appears  that  a  section  of  the  com-
 munity  which  were  communal-mind-
 ed  had  a  hang  in  organising  these
 things  and  took  advantage  of  the
 rumours  of  ihe  hardship  and  suffer-
 ing  of  the  refugees.

 Shri  Kapur  Singh:  Is  it  true  that
 Sikhs  in  particular  and  other  citizens
 in  general  have  dispiayed  good
 neighbourliness  towards  Muslims
 during  the  recent  ricts  and  if  so  do
 the  Government  think  communal  poli-
 tics  to  be  responsible  for  these  riots
 or  a  particular  political  party  is
 responsible?
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 Shri  Hathi:  We  have  a  number
 of  instances  where  Hindus  ‘and  Sikas
 ang  so.  many  other  community  pec-
 ple  did  protect  minorities  in  India.  In
 one  case  9  Muslims  were  sheltered
 by  a  person  of  one  community;  in
 another  case,  another  protected  about
 00  Muslims.  Different  people  from
 different  communities  did  this  good
 work  of  sheltering  and  helping  the
 minority  communities.

 Shri  S.  N.  Chaturvedi:  What  steps
 are  being  taken  to  contradict  or
 suppress  the  rumours  which  magnify
 petty  incidents  into  big  ones  by
 evil-minded  persons  who  have  come
 from  outside  or  who  are  citizens  of
 this  country?

 Shri  Hathi:  In  our  analysis  of  the
 cause  of  trouble  these  rumours  seem
 to  have  played  a  very  important
 Part  in  inflaming  the  feelings  of  the
 people  and  therefore,  we  are  taking
 steps  to  see  that  such  rumours  are
 not  spread.

 शिक्षा  मंत्रालय  में  मितव्ययता
 +

 श्री सम  ला०  देवी:
 [श्री  सुबोध  हंसना  :

 र  श्यो  स०  Wo  सामन्त  :
 गोमती  सावित्री  निगम  :

 ि  बाजी  :

 क्या  शिक्षा  मंत्री  यह
 करेंगे  कि  :

 (क)  उन के  मंत्रालय  के  अन्तर्गत  किन-
 कित  समितियों  तन्ना  उप-समितियों  को
 समाप्त  कर  दिया  गया  है.  भोर  उन  के
 द्वारा  किये  जाने  वाले  काम  को  केसे  तय
 किया  जायेगा  ;  शौर

 (ख)  मंत्रालय  के  कार्यकरण  में  मित-
 ब्य यता  तथा  दक्षता  लाने  के  लिए  कौन  से
 विकसित  कदम  उठाये  गए  हैं  ?

 कि  1  (  क्रो Ie  o  मामला  )  :
 (क)  जिन  समितियों  और  उप-समि-

 तीनों  को  समाप्त  कर  दिखा  गया  है  उनके

 बताने  की  कृपा
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 नामों  का  विवरण  सभा  पटल  ५८  रख  दिया
 गया  है  ।  [  तकालय में  रक्षा  गया  ।  देखिये
 संख्या  एल.ट(.--२८६२/६४]

 इन  समितियों  में  से  बहुत  सी  समितियों
 की  उपयोगिता  नहीं  रही  थी;  न्य
 समितियां  वह  कार्य  कर  रही  थीं  जो  किसी

 दूसरी  समिति  की  जिम्मेदारी  थी।  उपयुक्त
 किसी  भी  वग  के  श्रुतांत  न  कराने  वाली
 समितियों  का  कार्य  या  तो  मंत्रालय  द्वारा
 झयवा  उन  समितियों  द्वारा  पूरा  किया
 जाएगा  जो  पहले ही  विद्यमान  हैं।

 (ख)  इस  सूचना  का  एक  विवरण
 लोक.  सभा  में  २६,  फरवरी,
 १६६४  को  पूछे  गये  तारांकित  प्रश्न  सं०
 ३१८  के  उत्तर  में  सभा  पटल  पर  रखा

 जा  चुका  है।
 {(a)  A  statement  giving  the  names

 of  the  committees  and  sub-com-
 mittees  which  have  been  wound  up
 is  laid  on  the  Table  of  the  House.

 Many  of  these  committees  had  out-
 lived  their  usefulness;  others  were
 doing  work  which  was  the  responsi-
 bility  of  some  other  committee.  The
 work  of  committees  not  coming  un-
 der  either  of  the  above  categories
 will  be  completed  either  by  the
 Ministry  or  by  other  committees  al-
 ready  in  existence.

 (b)  A  statement  giving  this  infor-
 mation  has  already  been  laid  on  the
 Table  of  the  Lok  Sabha  in  reply  to
 Starred  Question  No.  3l8  answered
 on  the  26th  of  February  1964].

 श्री  म०  ato  विवेकी  :  मैं  जानना  चाहता
 हैं  कि  जिन  समितियों  को  समाप्त  कर  दिया
 समया  है  और  उन  की  लिस्ट  सदन  पटल
 पर  रक्खी  गई  है,  उन  के  अलावा  भी  कोई
 समितियां  ऐसी  हैं  जिन  को  मंत्रालय  समाप्त
 करने  का  विचार  कर  रहा  है  ।  यदि  हां
 तो  कौन-कौन  सी  शौर  कब  तक  उन  को  समाप्त
 कर  दिया  जायेगा।

 शेरु  Mo  चागला  :  जी,  हां,  मैं  विचार
 कर  रहा  0  न  समितियों  के  अलावा  भी
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 कई  ऐसी  समितियां  हैं  जिनकी  जरूरत  नहीं
 है  और  उन्हें  समाप्त  करना  चाहिये।

 श्री  स०  लाठ  हि वेदों  :  मैं  जानना  चाहता
 हूं  कि  इन  समितियों  को  समाप्त  करने  के  फल-
 स्वरूप  और  दूसरी  मितव्ययता  के  फल-
 स्वरूप  मंत्रालय  को  कितने  पये  वाषिक
 की  बचत  होगी  ।

 श्री  मु  क०  चागला  :  मैंने  हिसाब  नहीं
 लगाया  है  लेकिन  लाखों  रुपयों  की
 सेविंग  होगी  ।

 Shri  S.  C.  Samanta:  May  I  know
 whether  by  winding  up  these  com-
 mittees  and  sub-committees,  any  effi-
 ciency  will  be  effected?

 Shri  M,  C.  Chagla:  Yes,  Sir;  because
 I  fing  that  in  many  cases  committees
 instead  of  helping  the  work  detract
 from  carrying  out  the  work  and  pre-
 vent  the  implementation  of  the  policy
 of  the  Ministry.  I  have  ng  doubt  that
 the  winding  up  of  many  of  these  com-
 Mittees  wil]  result  in  greater  effi-
 ciency.

 Shrimati  Savitri  Nigam:  In  the  sta-
 tement,  it  has  been  mentioned  that
 the  standing  committee  on  moral  and
 religious  instruction  has  also  been
 abolished,  I  would  like  to  know  what
 method  has  been  adoptcd  to  see  that
 the  work  that  this  committee  was
 doing  is  implemented  soon  because
 there  has  been  considerable  delay
 in  implementing  the  recommendations
 of  this  committee.  I  woulq  like  to
 know  how  the  Education  Ministry  is
 going  to  see  that  this  committee's
 work  is  implemented.

 Shri  M.  C,  Chagla:  Tiis  was  the
 Sri  Prakasa  Committee.  Most  of  its
 recommendations  were  furwardeq  to
 various  States  and  their  comments
 invited,  To  the  extenl  HW  is  possible  to
 implement  them,  tney  have  been  im-
 plemented.  To  the  extent  they  have
 not  been  iunplemented,  they  would  be
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 taken  up  by  the  Ministry  for  imple-
 mentation.

 Dr.  P.  S.  Deshmukh:  Since  there  is
 joint  responsibility  in  the  country
 and  the  Minister  is  a_  full-fledged
 member  ef  the  Cabinet,  has  he  re-
 commended  similar  treatment  of  the
 committees  in  other  departments?

 Shri  M.  C.  Chagla:  There  is  joint
 responsibility  in  the  country  and  f
 have  the  honour  and  privilege  to  be
 a  member  of  the  Cabinet,  But  I  do
 not  think  it  is  part  of  the  joint  res-
 ponsibility  for  me  to  suggest  to  other
 Ministers  how  they  should  administer
 their  Ministries.

 श्री  रामेश्वर  रा नन्द  :  अभी  मंत्री  महोदय
 ने  कह!  है  कि  जिन  समितियों  को  निरयंक
 समझा  गया  है,  उनक।  तोड़ा  जा  रहा  है,
 और  उन  का  काम  कर  लिया  जाएगा  |  में
 जानना  चाहता  हूं  कि  ऐसी  निर्थक  समितियां
 पहले  बनाई  ही  क्यों  गई  थीं  ज!  कि  आज
 तोड़ने  की  जरूरत  महसूस  होने  लथ  गई  है?
 क्या  देश  का  पैसा  व्यर्थ  व्यास  करना  था?

 शमी  मु०  क०  चागला  :  मेंने  नहीं  बनाई
 थी  ये  सब।

 Gauhati  Refinery

 #3,  Shri  N.  BR,  Laskar:  Will  the
 Minister  of  Petroleum  and  Chemi-
 cals  be  pleased  to  state:

 (a)  whether  Government  have
 accepted  the  offer  made  by  the  Ruma-
 nian  Government  for  the  expansion
 of  Gauhati  Refinery;  and

 (b)  if  so,  the  main  features  there-
 of?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  (Shri
 Alagesan):  (a)  The  proposal  for  ex-
 pansion  is  being  examined.

 (b)  Does  not  arise,
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 Shri  N.  RB,  Laskar:  May  I  know
 what  would  be  the  additional  pro-
 @uction  capacity  of  the  new  expan-
 sion  unit  and  by  what  time  this  will
 be  completed?

 Shri  Alagesan:  The  present  capa-
 city  is  0.75  million  tons.  It  is  ‘pro-
 posed  to  raise  it  to  between  .0  and
 .26  million  tons.  The  expansion  will
 be  achieved  by  the  end  of  the  third
 Plan.

 Shri  Rameshwar  Taatia:  May  I
 know  whether  there  was  any  short-
 fall  in  the  production  last  year,  if  so
 what  were  the  reasons  and  what
 steps  have  been  taken  by  Govern-
 ment  to  prevent  a  recurrence?

 Shri  Alagesan:  This  has  been  ex-
 plained  on  the  floor  of  the  House
 fairly  in  detail.  Production  started
 improving  from  August.  From  the
 month  of  November,  there  was  2
 stoppage  for  about  three  weeks
 because  of  the  behaviour  of  the  river
 Brahmaputra.  Later  on  _  production
 has  caught  up  and  we  are  now  pro-
 ducing  almost  to  the  full  capacity.

 Shri  Vishram  Prasad:  May  I  know
 what  are  the  terms  of  the  agreement
 with  the  Rumanian  Government,
 whether  any  loans  have  been  asked
 from  the  Rumanian  Government  by
 the  Government  of  India,  and  if  so,
 how  it  will  be  repaid?

 Shri  Alagesan:  All  these  matters
 are  under  consideration.

 Shri  Hem  Barua:  In  view  of  the
 fact  that  this  Gauhatj  Refinery  has
 been  experiencing  difficulties  and
 breakdowns—the  kerosene  unit  broke
 down  and  there  was  a  series  of  break-
 downs—may  I  know  whether  the  eco-
 nomics  of  production  are  being  taken
 into  account  when  the  Government
 are  discussing  the  question  of  ex-
 panding  the  existing  capacity  of  the
 refinery?

 Shri  Alagesam:  All  these  will  be
 kept  in  ming  and  we  will  try  to  re-
 duce  the  cost  as  much  as  possible.
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 Shrj  Sham  Lal  Saraf:  May  I  know
 whether  after  the  expansion,  the  re-
 finery  will  get  more  of  crude  oil  from
 within  the  same  area  as  at  present  or
 oil  will  be  found  from  other  places
 to  feed  it?

 Shri  Alagesam:  We  will  continue
 to  get  the  extra  quantity  of  crude  oil
 from  the  same  source.  जा  India  is
 producing  oil  which  will  also  be  re-
 fineg  in  this  refinery.

 Research

 +
 Shri  Rameshwar  Tantia:
 Shri  Onkar  Lal  Berwa:

 *4.
 }

 Shri  Dhaen;  r
 Shri  Gokaran  Prasad:

 (Shri  D.  Cc.  Sharma:
 Will  the  Minister  of  Education  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  Unt-

 versity  Grants  Commission  is  consle
 dering  to  establish  new  research  cen-
 tres  in  the  country;

 Centres

 (b)  if  so,  whether  these  research
 centres  will  be  independent  of  or
 attached  to  the  universities;

 (c)  the  total  expenditure  involved;
 (d)  how  many  research  centres  will

 be  opened  in  each  State;  and
 (e)  when  the  new  centres  will  start

 functioning?
 The  Minister  of  Education

 M.  C,  Chagla):  (a)  No,  Sir,
 (b)  to  (e).  Do  not  arise.

 (Shri

 Scientific  Equipment  amd  Machinery
 +

 f  Shri  Yashpal  Siagh:
 |  Shri  S.  6.  Samanta:

 *5.  4  Shri  M.  L,  Dwivedi:
 Shrimati  Savitri  Nigam:
 Shri  Daji:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  Audit  Report  on  the
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 Acéounts  Of  the  Council  of  Scientific
 and  Industrial  Research  for  1962563,
 wherein  instances  of  scientific  equip-
 ment  and  machinery  bought  for  the
 natiohal  laboratories  ‘remaining  un-
 used  for  3  years  have  béen  ‘pointed
 out;

 (9)  if  so,  the  reasons  for  this  state
 of  affairs;  and

 (c)  whether  strict  _instructions
 have  been  issued  so  that  such  mistakes
 are  not  repeated?

 The  Mintster  of  Education  (Shri
 M.  C,  Chagla):  (a)  Yes,  Sir.  The
 Audit  report  mentions  only  one  ins-
 tance  of  some  equipment  purchased,
 which  have  remained  unused  for  3
 years.

 (b)  This  happened  when  the  Ins-
 titute  concerned  was  in  its  initial
 stage  of  establishment.

 (ce)  Detailed  instructions  laying
 down  the  procedure  for  purchase  of
 equipment  have  been  already  issued.

 eft  यशपाल  सिह  :  नेशनल  फिजिकल
 लैबोरेटरी  ने  जो  सोलर  कुकर  तैयार  किया  था
 बह  क्‍यों  एबंडन  कर  दिया  गया  कौर  उस  पर
 कितना  लास  ह्भ्रा  है  ?

 श्री  मु०  क०  चागला  :  यह  सवाल
 इस  में  से  फ़राइज़  नहीं  होता  है  7  लेकिन  मैं
 पाकिट  रिपोर्ट  को  देखता  हूं  कौर  उस  में  होगा
 तो  मैं

 प्रत्यक्ष  महोदय  :  सोलर  कुकर  जो  था
 वह  क्‍या  बाहर  पड़ा  रहा  ?

 शो  यशपाल  सिह  :  यह  जो  था  इसको
 छोड़  दिया  गया  है

 अध्यक्ष  महोदय  :  यहां  जो  सवाल  है  वह
 सामान  का  है
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 st  यहापाल  सिह  :  उस  पर  कितना
 लास  हुआ  है

 मु  Wo  चांग ला  :  अगर  श्राप  लासे
 की  बात  पूछते  हैं  तो  वह  मैं  बता  सकता हुं  ।
 साल  हार  रपये  का  लास  हुआ  है  ।  मगर
 आप  चाहें  तो  मैं  सबब  भी  दै  सकती  हूं  ।

 श्यो  यशपाल  सिंह  :  जी  हां,  सबब  मौ
 बता  दीजिये  ।

 अमुक क०  चागला  :  तेरह  साल  से
 सामान  काम  मैं  क्‍यों  नहीं  कराया  इसका  सबब
 यह  था  कि  जब  ये  लैबोरेटरीज  स्टेट  करनी  थीं
 तो  ये  कई  लैबोरेटरीज़थीं  कौर  उसके  चन्द्र

 इस  मशीनरी  के  इस्तेमाल  होने  का  चांस  था  1
 लेकिन  बाद  मैं  ऐसा  मालूम  हुआ  कि  उसकी
 जरूरत  नहीं  होगी  ।  लेकिन  कब  जो  नैशनल
 प्रोजेक्ट्स  भरा  रही  हैं,  उन  में  शायद  यह  काम
 भाये  !

 ‘Shri  Kapur  Singh:  May  I  know
 whether  the  research  institutional
 facilities  so  far  created  by  the  Gov-
 ernment  have  yielded  internationally
 recognised  and  commensurate-with-
 cost  results  and  if  not  so,  what  are
 the  reasons  therefor?

 Shri  M.  C.  Chagla:  Our  research
 institutions  have  given  the  finest  re-
 sults  which  the  country  can  be  proud
 of.  As  I  said  last  time,  I  am  having
 a  brochure  issued,  which  will  be  in
 the  hands  of  every  Member  of  Par-
 liament  pointing  out  what  wonderful
 work  our  laboratories  have  done  and
 what  fine  scientists  we  have  got  in
 our  country  of  whom  we  should  be
 proud.

 Shri  S.  0.  Samanta:  May  I  know
 how  much  of  the  machinery  can  be
 used  in  future  after  repair  and  other
 things?

 Shri  M.  C.  Chagla:  I  have  got  the
 figures  here  It  is  hardly  ]  per  cent
 of  the  machinery  that  has  been
 ordered  by  the  CSIR.  Upto  the  end
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 of  S$ist  March,  ‘1963,  the  plant  and
 machinery  which  was  oriéred  was
 Rs.  912  lakhs,  which  included  Re.
 32.344  lakhs  for  1962-63,  The  items
 of  equipment  mentioned  in  the  audit
 report  for  1962-63,  altogether  come  to
 about  Rs.  4595  lakhs  only,  which  is
 about  0:107  per  cent  of  the  total  cost
 of  equipment  ordered  till  3lst  March,
 963  and  about  l  per  cent  of  the
 cost  df  équipment  purchased  during
 1962-63,  Therefore,  the  audit  report
 criticises  only  l  per  cent  of  the  pur-
 chases  made  during  all  thede  years,
 which  I  think  is  a  very  Ane  achieve-
 Méfit  on  the  part  of  the  CSIR  and
 the  laboratories.

 Shri  Ranga:  During  the  last  ses-
 zion,  the  Minister,  answering  a  sup-
 plementary,  said  that  they  have
 appointed  a  committee  wWhith  was
 Zoing  round,  studying  the  work  of  the
 research  centres  in  order  to  make
 recommendations  for  their  improve-
 ment  and  so  on.  He  says  now  that
 their  work  is  splendid,  we  have  -got
 some  of  the  best  scientists  working
 in  the  research  centres  and  that  he
 is  producing  a  brochure  very  soon.
 Are  we  to  understand  that  that  com-
 mittee  has  already  made  a  recom-
 mendation  and  on  the  authority  of
 that  committee’s  recommendation
 he  is  going  to  issue  the  brochure,  or
 independently  of  the  work  of  that
 committee  he  has  already  made  up
 his  mind  and  he  is  going  to  issue
 these  advertisement  papers?

 Shri  M.  C.  Chagla:  The  two  things
 must  be  separated.  As  I  told  the
 House  some  time  back,  we  appointed
 a  high-powered  committee  to  review
 the  working  of  the  CSIR.  छा  that
 committee  we  had  scientists  from  this
 country  as  well  as  from  abroad,  and
 that  report  is  awaited.  The  brochure
 which  I  am  thinking  of  issuing  will
 give  the  Members  of  Parliament  defi-
 nite  and  concrete  results  of  what
 these  laboratories  have  done.  This
 has  nothing  to  do  with  the  reviewing
 committee.  That  committee  will  tell
 us  if  we  have  got  any  defects  and
 faults  which  could  be  rectified  or
 removed.
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 Shri  Harish  Chandra  Mathur:  Has
 the  Minister’s  attention  been  drawn
 to  the  observations  made  by  the
 foreign  scientist  from  Yugoslovia,  Mr.
 ‘Stephens  Dedger,  that  there  was  too
 much  politics  in  the  research  centres
 in  India  and,  if  so,  what  ig  the  Gov-
 ernment’s  reaction  to  it?

 Shri  M,  ९,  Chagla:  My  view  is  that
 there  is  too  much  politics  everywhere.
 I  may  assifre  my  hon.  friend  that  I
 am  trying  to  eliminate  politics  from
 all  aspects  of  education  and  scientific
 research.

 Shrimati  Savitri  Nigam:  I  would
 like  to  know  if  the  hon.  Minister  is
 aware  that  there  are  some  laborato-
 ries  where  the  work  is  suffering  be-
 cause  of  lack  of  equipment.

 Shri  MC.  Chagla:  ‘Yes,  the  hon.
 Member  is  right.  That  is  due  to  our
 difficulty  with  regard  to  foreign  ex-
 change.  We  have  not  been  able  ६०
 get  all  the  apparatus  that  we  require.
 Whatever  can  be  produced  here,  we
 get  them.  Whatever  has  got  to  be
 imported  depends  on  foreign  exchange
 and  we  cannot,  unfortunately,  get  all
 the  foreign  exchange  that  we  require.

 गयी  यशपाल  सिह  :  मैं  यह  जानना
 चाहता  हूं  कि  डिफरेंट  लेबोरेटरीज  के  कितने
 नुकसान  के  लेटर  ्ाये हैं,  कौर  उन  पर  क्या
 ऐक्शन  लिया  गया  है  ?  कितना  नुकसान
 हुआ  है  ?

 Mr.  Speaker:  He  is  asking  abvut
 the  losses  suffered  by  various  labora-
 tories.

 Shri  M.  0,  Chagla:  I  do  not  know
 what  the  hon.  Member  is  referring
 to—losses  in  what  sense?  The  labo-
 ratories  do  research  work  and  project
 work.  Sometimes  the  project  results
 in  useful  discoveries  which  are  help-
 ful  to  industry;  sometimes  they  do
 not.  But  research  has  to  go  on.
 Research  cannot  go  on  with  a  definite
 idea  that  it  must  produce  results.  Re-
 search  is  to  expand  knowledge.  Ex-
 pansion  of  knowledge  sometimes
 results  in  help  to  industry;  some-
 times  it  does  not.
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 sit  मदनपाल  सिह  :  जो  मशीनरी  रेटेड
 हो  गयी  उससे  कितना  नुकसान  हुमा  है  ?

 शो  म०  क०  चागला  :  वह  मुझे  मालूम
 हों  हे।  प्रगर  श्राप  नोटिस  देंगे  तो  मैं  ग्रुप  को
 ह. ल  का  जवाब  दूंगा  ।

 Shri  Priya  Gupta:  The  hon.  Edu-
 eation  Minister  has  stated  on  a  prior
 occasion  that  committees  are  not  use-
 ful,  rather  they  retard  the  smooth
 working  of  the  Ministries,  and  there-
 fore  the  committees  are  being  dis-
 solved.  But  he  has  stated  just  now
 that  a  high-power  committee  is  going
 to  be  set  up  for  going  into  the  work-
 ing  of  CSIR.  May  I  know  whether
 it  is  just  to  change  the  personnel  of
 the  committee  that  he  has  dissolved
 and  reconstituted  the  committees?

 Shri  M,  C,  Chagla:  No,  Sir.  Un-
 der  the  CSIR  Rules  a  reviewing  com-
 mittee  must  be  appointed  from  time
 to  time  consisting  of  people  in  India
 ang  outside  so  that  they  can  make  an
 objective  appraisal  of  how  far  CSIR
 is  functioning  efficiently  and  success-
 fully.  The  reviewing  committee  has
 been  appointed  in  accordance  with
 the  rules.  It  is  not  an  innovation
 which  I  have  started.

 Guards  for  National  Plants
 +

 Shri  5.  C.  Samanta:
 *6.  2  Shri  Subodh  Hamsda:

 Shri  P.  0,  Boreoah:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No,  055  on  the
 5th  April,  964  and  state:

 (a)  whether  the  proposal  to  set  up
 Central  security  forces  for  protection
 and  guarding  of  national  plants  has
 been  finalised;

 (b)  if  so,  when  this  will  be  set  up;
 and

 (c)  what  is  the  total  estimated  cost
 for  setting  up  thig  force  and  the
 number  of  people  to  be  recruited  for
 thig  purpose?  as
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 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  L,  N.
 Mishra):  (a)  to  (c).  The  scheme  has
 not  been  finalised  yet.

 Shri  S,  C.  Samanta:  May  I  know
 whether  the  State  Governments  have
 been  asked  to  muster  a  strong  police
 force  for  the  protection  of  these
 plants?

 Shri  L,  N.  Mishra:  The  State  Gov-
 ernments  have  been  asked  to  give
 their  commentg  on  the  scheme  of  a
 Central  Security  Force.  A  number  of
 State  Governments  have  given  their
 views.  We  are  awaiting  replies  from
 some  of  the  State  Governments,

 Shri  S.  C,  Samanta:  Before  setting
 up  these  forces,  may  I  know  whether
 the  State  Governments  have  given
 their  consent  to  it?

 Shri  L.  N,  Mishra:  The  whole  ques-
 tion  was  discussed  in  the  Chief
 Ministers’  conference  last  March  and
 they  have  agreed  that  there  was  need
 for  such  a  force  on  the  lines  of  the
 Railway  Protection  Force.  So,  they
 have  agreed  to  the  proposal  in  prin-
 ciple,

 Dr.  L,  M,  Singhvi:  May  I  know
 whether  it  ig  a  fact  that  the  State
 Governments  have  resisted  this  idea?
 If  so,  what  is  their  argument  for  re-
 sisting  this  idea  and  what  is  the  re-
 action  of  the  Government  of  India  to
 such  resistance  by  State  Goyern-
 ments?

 Shri  L.  N.  Mishra:  The  Chief
 Ministers  who  met  in  a_  conference
 had  agreed  in  principle  to  have  this
 kind  of  force.  There  is  no  question
 of  resistance  from  the  State  Govern-
 ments.  There  are  some  points  of  de-
 tail  which  are  being  worked  out.

 Shri  Tridib  Kamar  Chaudhuri:
 May  I  know  whether  it  is  a  fact  that
 the  Hindustan  Steel  Limited  has  a
 security  force  of  its  own,  as  also
 some  other  national  plants,  and  those
 security  forces  are  employed  or  en-
 gaged  by  the  plants  concerned  or
 there  is  some  kind  of  liaison  with  the
 Central  Government?
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 Shri  L,  N,  Mishra:  Every  ateel
 plant  and  big  industrial  plant  hag  got
 ite  own  security  force,  which  is  more
 er  less  on  the  watch  and  ward  lines.
 Now  we  want  to  have  a  more  orga-
 Rised  and  more  disciplined  force  and
 that  is  why  we  are  having  this  force.

 Shri  P.  Venkatasubbaiah:  May  I
 hrnow  whether  there  will  be  separate
 ang  independent  recruitment  for
 these  forces  or  whether  the  respec-
 tive  State  Governments  will  lend
 their  services  of  their  police  officers?

 Shri  L,  N,  Mishra:  It  will  be  an
 erganised  independent  body.  Whe-
 ther  the  recruitment  has  to  be  done
 by  the  State  Government  or  the  Cen-
 tral  Government  is  a  question  yet  to
 be  decided.

 Shri  Kapur  Singh:  What  steps,  if
 any,  wiil  be  taken  to  immunise  and
 safeguard  the  proposed  security  force
 from  the  contamination  of  the  trade
 union  cliques  such  as  inflict  the  cur-
 rent  arrangement  in  our  national
 plants?

 Shri  L.  N.  Mishra:  There  is  a  pro-
 posal  to  keep  them  away  from  the
 purview  of  the  Trade  Unions  Act.
 There  is  also  a  proposal  to  amend  the
 Trade  Uniong  Act.

 Shrimati  Savitri  Nigam:  May  I
 know  whether  Government  are  aware
 of  the  fact  that  in  the  Bhilai  steel
 plant  the  security  forces  came  into
 conflict  with  the  State  Government
 and,  if  so,  may  I  know  whether  Gov-
 ernment  have  tried  to  co-ordinate
 these  forces  with  the  State  police
 authorities  and  give  them  some  right
 to  function  effectively?

 Shri  L.  N.  Mishra:  I  am  not  aware
 of  this  particular  incident,  but  there
 is,  of  course,  a  proposal  for  such  co-
 ordination.

 Shri  5.  M.  Bamerjee:  If  I  heard
 the  hon.  Minister  correctly  he  hifited
 that  the  Trade  Unions  Act  is  likely
 to  be  amended,  I  want  to  know  what
 actual  amendment  he  is  likely  to  bring
 forward  and  whether  all  these  Cen-
 tral  or  National  planta  are  going  to
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 be  brought  under  a  Central  legisla--
 tion?

 Shri  L,  N.  Mishra:  No,  we  are  not
 concerned  with  that  question  at  this
 stage.  So  far  as  the  Central  Security
 Force  is  concerned,  that  has  to  be
 kept  away  from  the  purview  of  the
 Trade  Unions  Act.  The  other  ques-
 tion  of  bringing  all  the  national  plants
 urder  a  Central  legislation  does  not
 arise.

 भो  हुकम  चन्द  कछवाय  :  क्‍या  मंत्री
 महोदय के  ध्यान  में  यह  बात  भ्रायी  है  कि  जब  से
 रेलवे  विभाग  में  सुरक्षा  दल  आया  है  तब  से
 चोरियां  शौर  ज्यादा  बढ़  गयी  हैं  ?  इस
 सम्बन्ध  में  सरकार  को  कोई  मायती  है  ?

 थमी  ल०  ना०  सिश :  मेरा  ऐसा  खयाल
 नहीं  है  ।

 Petro-Chemical

 +
 Shri  D.  C.  Sharma:
 Shri  Onkar  Lal  Berwa:

 #7,  <  Shri  Gokaran  Prasad:
 Shri  P.  C.  Borooah:

 {  Shri  Maheswar  Naik:

 Industries

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  the  report  of  the  work-
 ing  group  on  ‘the  development  of
 petro-chemical  industries  has  been
 considered;

 (b)  if  so,  the  recommendations  that
 have  been  accepted;  and

 (c)  the  steps  taken  to  implement
 the  same?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  (Shri
 Alagesan):  (a)  to  (c).  The  report  of
 the  Working  Group  on  Petro-chemi-
 cals  is  under  the  consideration  of
 Government  and  no  final  decisions.
 have  so  far  been  taken  on  it.
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 Shri  D.  C.  Sharma:  May  I  know
 when  this  report  was  submitted  and
 how  long  the  Government  will  take
 to  arrive  at  a  decision?

 Shri  Alagesan:  The  report  was
 stibmitted  only  recently  and  we  have
 not  taken  any  unduly  long  time  over
 it.  We  may  take  some  more  time.

 Shri  OD,  C.  Sharma:  May  I  know  at
 what  level  this  report  is  being  consi-
 dered—at  a  departmental  level  or
 some  extra-departmental  people  are
 also  associated  with  the  consideration

 of  this  report?

 Shri  Alagesan:  I  do  not  know  what
 the  hon.  Member  means  by  extra-
 departmental  level.  The  matter  was
 discussed  by  the  production  committee
 of  Secretaries  fairly  well  Now  it
 will  be  discussed  by  the  Economic

 -~Committee  of  the  Cabinet  and  then
 the  decision  will  be  taken.

 श्री  ओंकार  लाल  बैरवा  :  मैं  जानना
 चाहूंगा  कि  इस  कार्यकारी  दल  में  कितने
 सदस्य  थे  भ्र ौर  क्या  इन  सदस्यों  में  कोई  विदेशी
 सदस्य  भी  था  ?

 Mr.  Speaker:  Are  any
 included  in  that?

 Shri  Alagesan:  No,  Sir.
 Mr,  Speaker:  How  many  members

 were  there?

 foreigners

 Shri  Alagesan:  Ten  members.
 Dr.  Ranen  Sen:  A  few  months  back

 »  it  was  reported  that  in  regard  to  the
 petro-chemical  industry  the  Govern-
 ment  of  India  sought  the  assistance
 of  French  experts.  Are  the  reports
 of  the  French  experts  combined  with
 the  report  of  the  Working  Group  or
 is  it  a  different  report?

 Shri  Alagesan:  The  French  experts
 submitted  their  report  and  then  the
 Working  Group  went  into  the  recom-
 mendations  of  the  French  experts’
 report  and  then  made  their  own
 recommendations.  Under  the  changed
 conditions  they  had  something  new  to
 say  also.
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 Shri  Jashvant  Mehta:  May  J]  knew
 whether  this  report  was  discussed
 by  the  Economic  Committee  of  the
 Cabinet  and,  if  80,  what  is  its  reac-
 tion  to  it?

 Shri  Atagesan:  Not  yet;  it  will  be
 discussed.

 Shri  A.  P.  Jain:  Are  any  of  the
 schemes  included  in  the  Fourth  Plan
 being  anticipated  and  preliminary
 action  being  taken  and,  if  so,  on
 what  petro-chemical  industry?

 Shri  Alagesan:  As  far  as  the  Bom-
 bay  group  of  industries  is  concerend,
 several  industries  have  been  either
 licensed  or  appfoveil.  One  in  Bom-
 bay,  one  in  Barauni  and  another  in
 Assam  have  already  been  approved.

 Shri  Heda:  In  view  of  the  new
 dimension  given  to  the  petro-chemical
 industry  by  Mr.  Khrushchev  in  his
 recent  statement  by  saying  that  they
 ate  useful  and  helpful  for  agricul-
 tural  production,  may  I  know  whether
 the  consideration  of  this  report  would
 be  expedited?

 Shri  Alngesam:  I  have  already  said
 that  they  are  considering  it.

 Oil  Concessions  in  Iraq  and  Kuwait
 *3,  Shri  J.  B.S.  Bist:  Will  the

 Minister  of  Petroleum  and  Chemicals
 be  pleased  to  state:

 (a)  whether  the  efforts  made  by
 Government  to  get  oil  concessions  in
 Iraq  and  Kuwait  have  succeeded;  and

 (b)  if  so,  to  what  extent  and  the
 estimated  supply  of  crude  oil  from
 these  sources?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals
 (Shri  Alagesan):  (a)  Not  yet.

 (b)  Does  not  arise.
 Shri  J.  B.  8,  Bist:  When  is  it  ex-

 pected  to  be  finalised?
 Shri  Alagesan:  We  are  in  the  midst

 of  talks  and  discussions.  As  far  as
 Kuwait  is  concerned,  we  have  sent  a
 delegation  and  their  representatives
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 also  visited  this  country.  We  are
 still  talking  with  them.  As  far  as
 traq  is  concerned,  we  have  just  now
 started  talking  about  it.  We  have
 not  reached  any  definite  stage.

 Dr.  Ranen  Sem:  During  the  last
 Budget  session  the  hon.  Minister,
 Shri  Kabir,  had  said  that  negotia-
 tions  with  the  Kuwait  authorities  for
 exploration  and  for  establishing
 petro-chemical  industry  were  prog-
 ressing  well.  Now  what  is  the  actual
 position  today?

 Shri  Alagesam:  That  is  what  I  said,
 namely,  that  we  are  still  in  the  midst
 of  our  discussions  and  negotiations.
 We  want  to  enter  into  partnership
 With  that  country  for  exploration
 purposes  arid  they  have  also  expres-
 sed  interest  in  participating  in  our
 Tefinery  projects  here.  All  these
 things  are  under  consideration.

 Shri  Sham  Lal  Saraf:  May  I  know
 whether  these  negotiations  are  with
 the  Government  of  Kuwait  and  Iraq
 or  with  the  foreign  companies  that
 ate  exploring  oil  here;  if  it  is  the  lat-
 ter,  what  is  the  position  in  regard  to
 seeking  some  concession  for  us.  in
 case  negotiations  are  accepted  by  the
 other  parties?

 Shri  Alagesan:  In  Kuwait  we  are
 talking  with  a  company  in  which
 the  Govérnment  has  major  interest.
 So,  in  that  way  Government  is  inter-
 ested  in  the  Kuwait  National  Com-
 pany.  In  Iraq  we  are  barely  at  the
 stage  of  starting  the  negotiations.
 When  we  are  able  to  talk  to  them,
 we  will  know  the  present  position.

 Shri  J.  B.  S.  Bist:  Can  we  know
 the  name  of  the  company  in  which
 the  Government  has  major  interest
 and  also  to  which  area  will  explora-
 tion  be  limited?

 Shri  Alagesan:  The  name  of  the
 company  is  Kuwait  National  Petro-
 leum  Company.

 Shri  J.  B.  S,  Bist:  The  other  part
 of  my  question  has  not  been  answered.

 Mr.  Speaker:  He  has  heard
 that.  Shri  Jadhav.

 not
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 श्री  तुल को दास  जाघव  :  अपने  देश  में
 फिसला  पेट्रोलियम  लगता  है  ?  यहाँ  कितना
 पैदा  होता  है  और  बाहर  से  कितना  भाता  है  ?

 अध्यक्ष  महोदय  :  यह  एक  बहुत  जनरल
 क्वदबन  है  |

 State  Education  Ministers’  Conference

 +
 ‘Shri  Muthiah:
 Shri  S.  C.  Samanta:
 Shri  Subodh  Hansda:
 Shri  B.  K.  Das:
 Shri  Vishwa  Nath  Pandey:

 *9,  Shrimati  Savitri  ‘Nigam:
 Shri  S.  M.  Banerjee:
 Shri  Bishwanath  Roy:
 Shri  Bal  Krishna  Singh:
 Shri  Sidheshwar  Prasad:
 Shri  P.  Venkatasubbaiah:
 Shri  Tan  Singh:

 Will  the  Minister  of  Education  be
 pleased  to  refer  to  the  reply  given
 to  Starred  Question  No,  340  on  the
 6th  May,  2964  and  state:

 (a)  the  recommendations  made  at
 the  Conference  of  State:  Education
 Ministers  held  in  New  Delhi  in  the
 last  week  of  April,  1964;  and

 (b)  the  steps  taken  by  Government
 to  implement  them?

 The  Minister  of  Education  (Shri
 M.  C.  Chagla):  (a)  and  (b).  The  re-
 port  of  the  Conference  is  under  fina-
 lization  and  a  copy  of  the  conclusions
 reached  will  be  placed  on  the  Table
 of  the  House  as  early  as  possible.

 Shri  Muthiah:  May  I  know  whether
 the  State  Education  Ministers  agreed
 in  the  conference  to  the  ultimate
 adoption  of  the  2-year  school  course
 and  to  the  gradual  transfer  of  the
 pre-university  classes  from  the  col-
 lege  stage  to  the  school  stage?

 Shri  M.  C.  Chagla:  The  decision  was
 this.  It  was  accepted  as  an  ultimate
 target  that  there  should  be  a  2-year
 course  and  three-year  agree  course.
 But  some  States  have  got  a  pre-
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 wniversity  course.  What  we  empha-
 sized  was  that  the  universities  should
 wot  be  called  upon  to-do  the  work
 which  the  schools  should  really  do
 and  the  emphasis  should  be  placed
 more  on  the  content  of  education  ra-
 ther  than  on  its  duration.  There  was
 a@  general  acceptance  that  gradually
 this  pre-university  course  should  be
 done  away  with  and  the  i2-year
 course  will  be  accepted.  But  that
 would  take  some  time.  The  Centre
 has  agreed  to  help  the  States  in
 achieving  this  ultimate  objective.

 Shri  Muthiah:  May  I  know  whether
 the  Education  Ministers  agreed  to  the
 establishment  of  the  All-India  Edu-
 cation  Service  as  also  to  the  establish-
 ment  of  the  Secondary  Education
 Grants  Commission?

 Shri  M.  C.  Chagia:  With  regard  to
 the  first,  there  is  a  general  agreement
 in  principle  on  the  establishment  of
 the  All-India  Education  Service.  What
 we  are  working  out  now  is  what
 posts  from  this  service  the  various
 States  will  accept.  With  regard  to
 the  Secondary  Education  Commission, it  is  a  question  of  the  Constitution.
 The  matter  has  been  referred  to  the
 Law  Ministry  and  we  are  awaiting their  decision.  Also,  we  are  await-
 ing  the  decision  of  the  Sapru  Com-
 mittee  which  is  expected  any  moment.

 Shri  P.  Venkatasubbaiah:  May  I
 know  whether  any  decision  has  been
 taken  to  impart  compulsory  primary
 education  to  children  of  the  age  group 6  to  ll  in  various  parts  of  the  coun-
 try;  if  that  is  so,  when  will  the
 target  be  fulfilled  and  what  will
 be  the  financial  assistance  that  will
 be  given  by  the  Central  Government
 to  the  various  State  Governments?

 Shri  M.  ९.  Chagla:  Unfortunately, there  are  certain  States  which  are
 very  backward;  others  are  forging
 ahead.  The  tatget  we  had  placed
 before  us  was  that  by  the  end  of  the
 Fourth  Five-Year  Plan  every  school-
 going  child  between  6  and  ll  years
 should  be  in  the  school.  Tt  am  not
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 quite  certain  whether  we  will  be  abjle
 to  achieve  the  target  or  not;  but,  I
 think,  the  majority  of  the  States  will
 be  able  to  achieve  that  target.

 aft  विश्वनाथ  पाण्डेय  :  मैं  जानना  चाहता
 हूं  कि  क्‍या  शिक्षा  मंत्रियों  के  सम्मेलन  में
 त्रिभाषा  फ़ासले  के  ऊपर  विचार  किया  गया
 था,  यदि  हां  तो  उसकी  क्या  प्रगति  है  ौर
 किन  किन  राज्यों  में  यह  कार्यक्रम  चल  रहा  है
 जौर  किन  किन  राज्यों  में  यह  नहीं  चल  रहा  है  ?

 Shri  M.  0.  Chagla:  There  was  not
 very  much  of  a  discussion  on  the
 three-language  formula  at  the  Edu-
 cation  Ministers’  Conference.

 Shrimati  Savitri  Nigam:  Just  now
 the  hon.  Minister  has  said  that  States
 will  be  given  financial  help  by  the
 Centre  for  starting  the  2-year  course.
 What  will  be  the  percentage  of  the
 grant  which  will  be  given  to  the
 various  States  for  this?

 Shri  M.  C.  Chagla:  The  whole  ques-
 tion  of  the  financial  relations  between
 the  Centre  and  the  States,  so  far  as
 education  is  concerned,  is  being
 worked  out.  The  present  pattern  has
 not  worked  satisfactorily  and  all  the
 State  Education  Ministers  agreed  that
 a  new-pattern  should  be  evolved
 which  will  bring  about  better  resulta.

 st  सिद्धेश्वर  प्रसाद  :  क्या  इस  बात  की
 चर्चा  भी  इस  कान्फ्रेंस  में  की  गई  थी  कि  मैचिंग
 ग्रांट  की  वजह  से  बहुत  सी  स्टेट्स  सेंटर  से  जो
 ग्रांट  दी  जाती  है  उसका  फायदा  नहीं  उठा
 पाती  हैं  और  यह  मैचिंग  ग्रांट  को  ख़त्म  करने
 के  लिए  क्‍या  वहां  पर  कोई  सुझाव  आया  था  ?

 शी  मु०  क०  चागला  :  यह  बात  सच है.
 कि  मैचिंग  ग्रांट  सक्सेसफुल  नहीं  हुईं  है  भोर
 सब  का  विचार  यही  था  कि  मंचित  ग्रांट  का
 नियम  निकाल  कर  डाइरेक्ट  ग्रांट  सेंटर  स्टेट्स
 को  दे।
 Shrimati  Akkamma  Devi:  May  I

 know  whether  the  training  of  tea-
 chers,  science  education,  advanced
 research  and  development  of  women’s
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 education  were  some  of  the  subjects
 recommended  by  the  State  Ministers
 to  the  Centre;  if  so,  may  I  know  the
 action  taken  by  the  Government  on
 those  recommendations?

 Shri  M.  C.  Chagla:  It  is  too  early
 to  take  action.  The  Education  Minis-
 ters’  Conference  was  held  only  last
 month  and  the  subjects  that  the  hon.
 Member  has  mentioned  are  subjects
 which  will  be  largely  Centrally-
 sponsored.  The  Centre  will  go  all  out
 to  try  and  help  making  this  matter
 successful.

 डा०  गोविन्द  दास  :  क्या  इस  कान्फ्रेंस
 में  भिन्न  भिन्न  विषयों  में  शिक्षा  का  माध्यम
 कौन  सी  भाषा  रहे  इस  बात  पर  भी  कुछ
 निर्णय  हुआ  ?

 श्री  मु०  क०  चागला  :  मीडियम  ऑफ़
 इंस्ट्रक्शन  का  जिक्र  दूस  कान्फ्रेंस  में  नहीं  हुआ  ।
 यह  इतना  कंद्रोवशियल  सब्जेक्ट  है  कि  इस
 कान्फ्रेंस  में  हम  ने  इसे  डिस्कस  करने  का  खयाल
 नहीं  किया  ।  इसके  लिए  शायद  एक  दूसरी
 कॉन्फ्रेंस  बुलाने  की  ज़रूरत  होगी  |

 Shri  Hem  Barua:  Is  it  a  fact  that
 the  State  Education  Ministers  atten-
 ding  this  conference  echoed  full-
 throated  the  Union  Minister’s  senti-
 ment  that  education  should  be  expan-
 ded  and  improved  but  ended  up  with
 long  speeches  by  saying  that  the
 Centre  should  provide  the  funds;  if
 so,  did  the  Education  Minister  tell
 them  that  State  Governments  should
 also  try  to  find  out  funds  or  did  the
 Education  Minister  take  upon  himself
 the  responsibility  of  providing  the
 funds?

 Shri  M.  0.  Chagia:  It  is  a  common
 complaint  from  every  State  Educa-
 tion  Minister  that  he  has  not  got
 enough  funds  and  that  we  _  should
 supply  the  funds.  That  was  one  uni-
 form  pattern  noticed  in  this  confer-
 ence.  But  what  we  emphasized  was
 that  the  Centre  will  help  the  quality
 aspect  of  education;  expansion  and  the
 quantity  must  be  left  to  the  States.
 After  all,  education  is  a  State  sub-
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 ject;  it  is  not  a  Central  subject.  But
 we  said  that  the  Centre  will  help  the
 States  if  they  will  improve  the  quae-
 lity  of  education.

 थमी  प्रकाशवोर  शास्त्री  :  दिक्षा  मंत्री  जी
 ने  एक  बार  इसी  सदन  में  बतलाया  था  कि
 प्राइमरी  स्कूल  कौर  हायर  सेकेंडरी  स्कूल  के
 अ्रध्यापकों  को  सब  से  कम  वेतन  उत्तर  प्रदेश
 में  मिलता  है  तो  मैं  यह  जानना  चाहता  हूं  कि
 क्या  इस  सम्मेलन  में  उत्तर  प्रदेश  के  शिक्षा
 मंत्री  से  भी किसी  तरह  की  इस  बारे  में  बातचीत
 हुई  थी,  यदि  हों,  तो  क्या  उन्हें  इस  सम्बन्ध  में
 कुछ  निर्देश  दिये  गये  थे  ?

 Shri  M.  0.  Chagla:  We  did  appeal
 to  all  the  State  Education  Ministers
 that  there  should  be  a  uniform  pat-
 tern  of  salaries  for  teachers  and  the
 answer  was,  from  UP  as  from  other
 Governments,  that  30  long  as  it  is  a
 matching  grant  and  the  State  has  to
 find  50  per  cent  for  that  purpose,  they
 will  not  be  in  a  position  to  do  60;
 therefore,  we  must  consider  what  we
 can  do  to  raise  both  the....

 st  प्रकाशा वीर  शास्त्री  :  मेरा  प्रश्न
 उत्तर  प्रदेश  के  बारे  में  हे  ।

 Shri  M.  0.  Chagla:  That  applies  to
 Uttar  Pradesh.

 Mr.  Speaker:  He  claims  that  his
 State  is  the  most  backward.  What
 has  been  done  about  it?

 Shri  M.  C,  Chagia:  Well,  he  is  not
 far  wrong.  But  there  are  others
 who  are  also  competing  with  him.

 Shri  Jashvant  Mehta:  The  hoa.
 Education  Minister  had  assured  the
 House  in  regard  to  the  introduction
 of  uniform  standard  in  English  in
 different  States.  May  I  know  what
 steps  the  Government  have  taken  to
 persuade  the  States  in  this  regard?

 Shri  M.  C.  Chagla:  One  of  the
 matters  that  was  discussed  and  on
 which  most  of  the  State  Education
 Ministers  agreed  was  that  special
 steps  should  be  taken  for  the  training
 of  teachers  of  English  anil  Science
 where  most  States  were  backward



 and  the  education  of  English  was
 going  down.  We  did  not  have  the
 necessary  teachers  either  for  English er  for  Science.  There  was  general
 unanimity  amongst  the  Education
 Ministers  that  something  should  be
 done  with  regard  to  that.  One  pro-
 posal  suggested  was  that  a  little
 higher  pay  should  be  given  to
 teachers  of  English  and  of  Science.

 Mr.  Speaker:  Shri  B,  K.  Das.
 Shri  Jashvant  Mehta:  Sir,  my

 question  has  not  been  replied  to,
 Mr.  Speaker:  Then  he  must  wait.
 Shri  B.  K.  Das:  In  view  of  the

 fact  that  certain  States  have  pre-
 ferred  the  High  School  Course  to  the
 Higher  Secondary  Course,  may  I
 know  whether  those  States  are  now
 agreeable  to  change  their  opinion
 that  the  Higher  Secondary  Course  is
 better  than  the  High  School  course
 and  that  they  will  take  to  the  12-
 year  course?

 Shri  M.  C.  Chagla:  We  are  trying
 to  persuade  all  the  States  that  the
 pattern  suggested  by  us  is  the  proper
 one.  Every  State  has  not  yet  con-
 verted  High  Schools  into  Higher
 Secondary  Schools.  But  we  have
 told  them  that  we  will  give  them
 financial  assistance  if  they  convert
 High  Schools  into  Higher  Secondary
 Schools.

 Shri  P.  R.  Chakraverti:  May  I
 know  how  far  the  Education  Minis-
 fers  of  different  States  have  agreed
 to  accept  the  suggestion  that  Educa-
 tion  should  be  made  a_  concurrent
 subject?

 Shri  का.  0.  Chagia:  I  am  glad
 to  say,  without  accepting  that  sug-
 gestion  at  this  Conference,  that  we
 went  sufficiently  far  to  get  the  Edu-
 eation  Ministers  to  accept  that  in
 sxbstance  at  least  that  Education
 ghould  be  a  Concurrent  subject
 because  they  have  agreed  to  inter-
 yention  on  the  part  of  ‘the  Centre  on
 many  important  aspects

 Dr.  M.  8  Amey:  May  I  know
 whether  the  different  State  Educa-
 ffon  Ministers  are  not  for  taking  up

 Higher  Secondary  course  because  of
 lack  of  funds?  Is  it  that  if  they  get
 funds,  they  will  try  to  experiment
 it.  Is  that  the  only  reason  given  by them?

 Shri  M.  C,  Chagla:  That  is  one  of
 the  reasons,  not  the  only  reason
 Funds  are  always  available.  We  will
 give  them  50  per  cent  if  the  States
 can  find  50  per  cent.  They  have  not
 got  the  funds.  There  is  also  the
 difficulty  of  availability  of  teachers.

 को  हुकम  बन्द  कछवाय  :  मैं  यह  जानना
 चाहता  हूं  कि  क्या  इस  सम्मेलन  में  इस  बात
 पर  भी  विचार  किया  गया  था  कि  प्राइमरी
 स्कूलों  के  भ्रष्यामकों  का  चरित्र  ठोक  रहे,
 क्योंकि  उनका:  चारित्रिक  स्तर  गिरता  जा
 रहा  है,  जिस  के  कारण  विद्यार्थियों  पर  बुरा
 प्रभाव  पड़  रहा  है;  यदि  हां,  तो  इस  बारे  में
 क्या  निर्णय  लिया  गया  है  ।

 Shri  M.  0.  Chagla:  No,  Sir.
 Wag  not  sepcifically  considered.

 Corruption
 +

 Shri  Hari  Vishnu  Kamath:
 Shri  J.  B.  S.  Bist:

 |  Shri  P.  R.  Chakraverti:
 Shrimati  Savitri  Nigam:
 Shri  Hukam  Chand

 |

 Kachhavaiya:

 That

 *10.

 Shri  Kishen  Pattnayak:
 Shri  Ram  Sewak  Yadav:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  862  on  the
 lgt  April,  964  and  state:

 (a)  whether  the  recommendations
 contained  in  the  Report  of  the  Com-
 mittee  on  Prevention  of  Corruption
 lave  been  considered;

 (b)  whether  a  modus  operandi  for
 dealing  with  complaints  of  corrup-
 thon  at  the  Ministerial  and  political
 level  has  also  been  devised;  and

 (९)  if  so,  the  outcome  of  (a)
 (b)  above?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hafhi):  (a)
 to  (०).  The  matter  is  being  given

 and



 urgent  consideration  with  a  view  to
 taking  early  decision,

 Shri  Hari  Vishna  Kamath:  Has  the
 Government  at  least  fully  realised
 that  corruption  in  the  Services  and  the
 administration  cannot  be  eliminated
 or  even  drastically  reduced  unless  and
 until  corruption  at  the  higher  politi-
 cal  and  ministerial  level  is  vigorously
 tackled  and,  if  so,  why  this  delay  in
 considering  the  recommendations  of
 the  Santhanam  Committee  received  by
 the  Government?  The  report  was
 received  more  than  a  month  ago.

 Shri  Hathi:  As  I  said,  the  Govern-
 ment  is  urgently  considering  this
 question.  But  as  the  House  will
 appreciate,  the  recommendations  deal
 with  the  code  of  conduct  of  the  Mem-
 bers  of  Parliament,  Legislatures  and
 political  parties.  This  morning,  the
 Home  Minister  had  called  the  leaders
 of  various  groups  in  this  Parliament
 and  wanted  to  discuss  this  particular
 question.  Unfortunately,  as  the  Prime
 Minister  was  ill,  he  had  to  go  away.
 But  we  are  considering  this  question
 and  as  early  as  possible  a  decision  will
 be  taken.

 Shri  Hari  Vishnn  Kamath:  Is  there
 any  truth  in  certain  reports  to  the
 effect  that  the  Unioa  Cabinet  is  divid-
 ed  in  its  approach  and  attitude  to  the
 various  preventive  and  _  punitive
 measures  suggested  by  the  Santha-
 nam  Committee  Report  and  if  the
 answer  be  in  the  negative,  when,  Sir,
 can  Parliament  expect  a  final  decision
 by  the  Government  in  this  regard?

 Shri  Hathi:  I  do  not  know  the
 source  of  information  of  the  hon.
 Member  on  the  earlier  part  of  the
 question.  But  we  shall  consider  the
 question  and  reach  an  early  decision.

 et  सरजू  प्रेस:  मैं  यह  जानना
 चाहता  हूं  कि  सरकार  ने  सन्तान  कमेटी
 की  किन  सिफ़ारिशों  को  शीघ्र  कमल  में
 लाने  का  फैसला  किया  है  |

 शनी  हाथो  :  सन्तान  कमेटी  की  रिक-
 मेंडशन्य  में  कुछ  ऐसी  हैं,  जिन  के  धम्बत्ध

 में  लेजिस्लेटिव  चेंज  करने  की  जरूरत  है,
 कुछ  रिकमेंडेंशन्ज्  ऐसी  हैं,  जिनके  बारे  में

 कांस्टीट्यूशनल  चेंजिज़  करने  की  ज़रूरत  है
 कौर  कुछ  रिमांड  शन्ट  ऐसी  हैं,  जिन  के  लिए
 सिविल  सर्वेट्स  कॉन्डक्ट  ख्ल्ज्ञ  में  चेंज
 करने  की  ज़रूरत  है  जो  रिकमेंडेशन्ज़  एसी
 हैं,  जिन  को  तुरन्त  भ्रमण  में  लाया  जा  सकता
 है,  उन  पर  भ्रमण  हो  रहा  है।  होम  मिनिस्ट्री
 ने  इस  बारे  में  सभी  मिनिस्ट्री  के  साथ  चर्चा
 की  है  और  जिन  स्पेसिफिक  रिकमेंडेंशन्ज्र
 पर  तुरन्त  अमल  हो  सकता  है,  उन  के  बारे  में
 कार्यवाही  करने  के  लिये  सब  मिनिस्ट्री
 को  कह  दिया  गया  है  ।
 Shri  H.  N.  Mukerjeo:  In  view  of

 certain  allegations  against  Ministers
 being  made  outside  the  House  as  well
 as  inside  the  House  which  bear  partly
 on  the  nature  of  corruption,  may  I
 know  if  the  Government  intends  or
 has  any  machinery  to  go  into  those
 cases  and  give  very  rapid  decisions
 in  regard  thereto  rather  than  keep
 them  hanging  fire  for  a  long  time?
 I  ask  this  because  many  cases  seem
 to  be  hanging  fire  and  no  steps  are.
 being  taken.  Does  Government  wish
 to  do  something  about  it?

 Shri  Hathi:  That  is  also  a  part  of
 the  recommendation  and  at  present
 the  machinery  which  is  there  or
 which  we  are  having  accordingly  has
 been  announced  by  the  Home  Minis-
 ter.

 Shri  Nath  Pai:  Is  it  a  fact  that
 whereas  the  Home  Minister—who  has
 lost  practically  no  opportunity  to  de--"
 monstrate  his  determination  to  root
 out  corruption  in  less  than  two  years
 —seems  to  be  raising  a  kind  of  such
 bodies,  with  which  Parliament,  the
 Cnnstitution  and  the  administration
 have  nothing  to  do,  like  Sadachar
 Samities  who  have  been  given  all
 facilities  ang  resources  to  fight  cor-
 ruption,  one  body  created  by  Parlia-
 ment,  rather  accepted  by  Parliament,
 that  is,  the  Vigilance  Commissioner-
 of  India,  has  neither  got  an  adequate.
 office  accommodation  nor  staff  and  he
 is  feeling  extremely  disturbed  about
 gonducting  his  job,  and  may  I  know
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 -~whether  he  has  made  any  complaint
 ‘to  that  effect?

 Shri  Hathi:  So  far  as  the  bodies
 outside  Parliament,  namely,  the
 Sadachar  Samities  referred  to  by  the
 hon.  Member  are  concerned,  they

 -are  non-official  bodies  and  their  main
 function  is  to  create  an  atmosphere,
 to  cultivate  public  opinion  and  also  to
 hear  complaints  and  grievances  of  the
 people  and  then  to  approach  the
 Vigilance  Commission  itself.  It  is
 not  that  the  Sadachar  Committee  is
 doing  anything  to  deprive  the  powers
 and  jurisdiction  of  the  Central  Vigil-
 ance  Commission.  What  they  have
 to  do  is  to  take  complaints  and  to
 cultivate  public  opinion.  If  the
 complaints  are  received,  they  app-
 roach  the  administrative  authorities
 and  the  Central  Vigilance  Commis-
 sion  and  then  the  Central  Vigilance
 -Commission  directs  further  i

 — according  to  the  merits  of  the  case
 and  decides  it.

 Shri  Nath  Pai:  On  a  point  of  order,
 Sir.  My  question  was  different.

 “Whereas  the  hon.  Minister  has  labo-
 ured  very  honestly  and  perhaps  gsin-
 cerely  I  believe,  to  reply,  he  has  not
 replied  to  the  basic  question  which  I
 asked  namely  whether  the  legal  and
 constitutional  authority,  namely  the
 Vigilance  Commission,  is  being  de-
 ‘prived  of  all  amenities,  facilities  and
 ‘funds,  such  as  accommodation  and
 staff....

 Shri  Hathi:  [  am  sorry  that  I  had
 ‘forgotten  to  reply  to  that  part  of  the
 question.

 Mr.  Speaker:  When  so  many  ques-
 ‘tions  are  put  together  and  the  ques-
 tion  becomes  long,  the  hon.  Minister
 could  reply  to  only  those  parts  of  the
 question  which  he  could  remember,

 ‘and  which  he  has  understood.

 Shri  Hathi:  In  fact,  I  am  thankful
 to  the  hon.  Member  for  drawing  my
 attention  to  it.  But,  as  I  said  in  the
 beginning,  since  the  question  was  very
 jong,  I  tried  to  reply  to  the  earlier
 part  in  detail  and  I  had  left  out  the
 other  parts.  The  allegation  that  the
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 Vigilance  Commission  ig  starved  and
 is  not  given  staff...

 Shri  Nath  Pai:  He  eats  his  meals  all
 right.  I  did  not  mean  the  staff  physi-
 cally.  JI  was  referring  to  resources.

 Mr.  Speaker:  The  hon.  Minister
 also  means  the  same  thing  which  the
 hon.  Member  means.

 Shri  Hathi:  He  has  all  the  staff  and
 all  the  facilities  and  everything  else,
 and  he  has  been  receiving  complaints,
 and  he  has  been  investigating  into
 them  and  he  has  been  giving  advice
 and  doing  all  the  functions.

 श्री  हुकम  बन्द  कछवाय  :  केन्द्र  और
 राज्यों  के  मंत्रियों  में  जो  भ्रष्टाचार  फैला
 हुआ  है,  उसको  समाप्त  करने  के  लिए  भी  क्‍या
 कोई  कार्रवाई  की  जायगी  ?

 e
 थी  हाथी  :  संतानम  कमेटी  की  रिक-

 मुंडे  शन्ट  के  बारे  में  जो  प्रश्न  पूछा  गया  है  वह
 इसी  के  बारे  में  है  ।

 WRITTEN  ANSWERS
 QUESTIONS

 C.H.S.  Scheme  for  University  Students
 and  Teachers

 Shri  Maheswar  Naik:
 |  Shri  P.  Venkatasubbaiah:

 1
 4

 Shri  Rameshwar  Tantia:
 ae  "  Shri  Bishanchander  Seth:

 Shri  Dhaon:
 |  Shri  Bibhuti  Mishra:

 Will  the  Minister  of  Edueation  be
 pleaseg  to  state:

 TO

 (a)  whether  it  is  a  fact  that  Uni-
 versity  Grants  Commission  has
 appointed  a  committee  to  go  into  the
 question  of  introducing  a  contributory
 health  services  scheme  for  the  benefit
 of  students  ang  teacherg  of  univer-
 sities  along  the  lines  of  the  Central
 Government  Health  Scheme;

 (b)  whether  the  final  implications
 of  the  scheme  have  been  worked  out;
 and
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 (९)  if  so,  the  nature  thereof?

 The  Minister  of  Education  (Shri  M.
 C.  Chagla):  (a)  to  (०).  The  University
 Grants  Commission  has  appointed  a
 Committee  to  prepare  a  scheme  for
 the  establishment  of  a  Health  Service
 for  staff  and  students  in  Universities
 and  Colleges)  The  Cummittee  will
 commence  its  work  in  June,  1964.

 Increase  in  Muslim  Population  in
 Border  States

 (Shri  Ram  Harkh  Yadav:
 #12,  4  Shri  Baswant:

 L  Shri  S,  N.  Chaturvedi:
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 (a)  whether  it  is  a  fact  that  there
 Was  an  enormous  increase  of  Muslim
 population  in  the  border  States  of
 India  during  the  period  from  95l  te
 ‘1961;

 (b)  if  so,  the  percentage  of  the  rise
 and  the  reasons  therefor;  and

 (c)  the  genera]  rise  of  Muslim
 population  in  India  during  the  said
 period  and  its  percentage?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathi):  (a)
 Yes;  there  has  been  a  marked  increase
 in  some  of  the  border  States.

 Will  the  Minister  of  Home  Affairs  (b)  A  statement  is  laid  on  the
 be  pleased  to  state:  Table  of  the  House.

 STATEMENT
 ae

 ‘Total  Pepulation  of  Muslims  in  India  3957  I96I  Percentage 3524I4,284  46,939,357,  increase
 25°6I

 Assam  1,995,936  25765,509  38-56
 Bihar  453732360  55785363  32°29
 Gujarat  I,45I,2I4  5745sI03  20°25
 Punjab  284,993  3933374  38-01
 Rajasthan  9915246  I,34,6I3  32-62,
 West  Bengal  §,II8,269  6,985,287  36-48

 Tripura  136,940  230,002  67°96
 Manipur  :  :  373197  48,588  30°62

 The  reasons  for  increase  is  partly
 the  influx  from  Pakistan  and  partly
 the  natural  growth  and  migration
 from  other  parts  of  India.

 (९)  The  rise  is  from  35,414,284  to
 46,939,357,  i.e.  25:6l  per  cent,

 Conference  of  Home  Ministers  of
 India  and  Pakistan
 Shri  Tridib  Kumar

 *13,  <  Chaudhuri:
 (Shri  Hem  Barua:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:
 73  (Ai)  LSD—3,

 (a)  whether  he  has  had  any  corree-
 pendence  with  his  counter-part  im
 Pakistan  as  regards  the  next  series  of
 meetings  to  be  held  between  him  and
 the  Pakistan  Home  Minister  at  Rawal-
 pindi;  and

 (b)  whether  the  dates  for  the  meet-
 ing  and  its  agenda  have  been  finally
 fixed?

 The  Minister  of  Home  Affairs
 (Shri  Nanda):  (a)  and  (b).  There
 has  been  no  correspondence  between
 the  Home  Ministers  of  India  and

 Pakistan  on  the  subject  of  the  next
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 meeting  of  the  Home  Ministers  as  en-
 visaged  in  fhe  joint  communique
 issued  at  the  conclusion  of  the  first
 series  of  meetings  between  the  two
 Home  Ministers  fr6m  April  7  to  April
 Il,  1964.

 The  matter  is  under  consideration
 through  diplomatic  channels  and  no
 date  or  venue  of  the  meeting  has  yet
 ween  fixed.

 Madras  and  Haldia  Refineries

 oy,  J  Shri  P.  0.  Borooah:
 “(Shri  P.  Venkatasubbaiah:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  a  decision  on  the  offers
 for  collaboration  in  the  construction
 of  the  Madras  and  Haldia  refineries

 have  been  put  off;  if  so,  for  how  long;
 and

 (b)  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  (Shri
 Alagesan):  (a)  No,  Sir.  The  pro-
 posals  received  from  various  parties
 are  still  under  examination.

 (b)  Does  not  arise.

 Complaints  Received  by  Vigilance
 Commissioner

 *15.  Shri  Gulshan:  Will  the  Minis-
 ter  of  Home  Affairs  be  pleased  to
 state:

 (a)  the  total  number  of  complaints
 registered  with  the  Vigilance  Com-
 missioner  up  to  the  3lst  April,  964
 against  Gazetted  and  Non-Gazetted
 Government  officials  in  connection
 with  corruption;  and

 (b)  how  many  have  been  _investi-
 gated  so  far  and  action  taken  against
 them?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathi):
 (a)  302;  7l  against  Gazetted  officers
 and  03  against  Non-Gazetted  officers.
 The  remaining  28  being  unclassi-
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 fiable  in  terms  of  gazetted  and  non-
 gazetted  offieials  of  the  Central  Gov-
 ernment.

 (b)  47  complaints,  which  appeared
 to  be  suitable  for  examination,  are
 under  investigation  through  the
 authorities  concerned.

 Communal]  Riets

 *I6.  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  the  Government’s  programme
 for  rehabilitation  of  the  victims  of
 communal  riots  in  India;  and

 (b)  what  has  been  done  so  far  in
 this  matter  -न)  Government,  and
 (ii)  private  agencies?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathi):
 (a)  and  (b).  A  Statement  is  laid  on
 the  Table  of  the  House.

 STATEMENT

 Broadly,  Government’s  programme
 for  the  rehabilitation  of  victims  of
 communal  riots  in  India  places  special
 emphasis  on  the  speedy  restoration  of
 their  sense  of  security  and  confidence
 so  that  the  displaced  persons  could
 return  to  their  houses.  Rehabilita-
 tion  benefits  are  extended  in  the  form
 of  grants  aNd  loans  for  reconstruction
 of  dwellings,  and  for  purchase  of
 means  of  cultivation  which  might
 have  been  destroyed  and  for  starting
 trades  and  occupations  which  might
 have  been  disrupted.  These  measures
 are  being  taken  by  the  State  Gov-
 ernments  concerned.  We  extend
 help  and  assistance,  wherever  neces-
 sary.

 We  have  noted  that  some  private
 agencies  have  also  organised  relief
 measures  in  this  regard  such  as  rais-
 ing  of  funds,  and  distribution  of  food
 and  clothe’  to  ri6f  affected  victims.
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 Limited  Competitive  LA.S.
 Examination

 f  Shri  N.  RB,  Laskar:
 tL  Shri  Maheshwary  Naik:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 “17,

 (a)  whether  it  is  a  fact  that  the
 scheme  for  holding  limited  competi-
 tive  examination  for  IAS.  has  been
 revived;  and

 (b)  if  so,  the  reaction  and  response
 of  the  State  Governments  in  this  re-
 gard?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs.  (Shri  L.  N.
 Mishra):  (a)  and  (b).  The  matter
 has  been  taken  up  again  with  the
 State  Governments  and  their  reactions
 are  awaited.

 Service  Conditions  of  Teachers

 Shri  D.  C.  Sharma:
 Shri  Sidheshwar  Prasad:

 ”  Shri  P.  R.  Chakraverti:
 L  Shrimati  Savitri  Nigam:

 8

 Will  ‘they  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  teachers  from  all
 over  the  country  have  appealed  for
 better  conditions  of  service,  uniform
 Pattern  of  Secondary  education  and
 the  establishment  of  a  Secondary
 Education  Grants  Commisston;  and

 (b)  if  so,  the  action  taken  or  pro-
 Posed  to  be  taken  in  the  matter?

 The  Minister  of  Education  (Shri
 IM.  0,  Chagla):  (a)  Teachers  and
 Teachers’  Associations-  from  many
 Parts  of  the  country  have  sent  memo-
 Pvanda  covering  inter  aiia  these  topics.

 (b)  The  demands  have  been  noted
 and  are  under  consideration,  as  far
 as  the  Education  Mimnistry’s  jurisdic-
 tion  is  concernéd.  Most  of  them  are
 within  the  purview  of  the  State  Gov-
 ernments,  7
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 Eviction  of  Pakistani  Infiltraters

 (Shri  Hari  Vishnu  Kamath:
 Shdi  P.  C.  Borooah:
 Shri  Prakash  Vir  Shastri:
 Shri  Hukam  Chang

 Kachhavaiya:

 *19.

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  gtate:

 (a)  the  number  of  Pakistani  infil-
 trators  evicted  from  Assam,  Tripura
 and  West  Bengal  since  Ist  January,
 ‘1964;

 (b)  whether  any  action  has  been
 taken  against  those  who~  harboured
 them;  and

 (c)  if  not,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathi):
 (a)  During  the  period  from  January
 to  March,  1964,  8,430  Pakistani  in-
 filtrators  were  evicted  from  Assam
 and  46  from  Tripura.  Information  in
 respect  of  West  Bengal  is  awaited
 from  the  State  Goyernment.

 (b)  and  (c).  The  information  is
 being  collected  and  will  be  laid  on
 the  Table  of  the  House  as  soon  as  it
 is  available.

 Pakistani  Infiltration  in  Rajasthan

 Shri  Harish  Chandra
 Mathur:

 *20,  J  Shri  P.  C.  Borooah:
 i  Shri  P.  L.  Barupal:

 Shri  Yashpal  Singh:
 Shri  Pratap  Singh:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  Government  have
 taken  a  full  assessment  of  Pakistani
 infiltrators  in  Rajasthan;

 (b)  whether  Rajasthan  Government
 have  made  any  proposals  in  this  con-
 nection;  and

 (c)  if  so,  the  nature  of  the  pro-
 posals  and  Government’s  reaction  in
 the  matter?
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 The  Minister  of  State  im  the  Minis-
 try  of  Home  Affairs  (Shri  MHathi):
 (a)  According  to  the  report  from  the
 State  Government,  there  has  been
 some  infiltration  of  Pakistani  Mus-
 lims  in  Rajasthan,  An  assessment  of
 the  actual  number  is,  however,  being
 made.

 (b)  and  (c).  The  State  Govern-
 ment  have  made  some  proposals  for
 Modification  of.  the  procedure  for
 deportation  of  Pakistani  nationals.
 This  matter  is  under  consideration.

 Oil  Price  Enquiry  Committee

 (  Shri  N.  R.  Laskar:
 Skrimati  Savitri  Nigam:
 Shri  P.  C.  Borooah:
 Shrimati  Jyotsna  Chanda:
 Shri  Rameshwar  Tantia:

 |  Shri  Bishanchander  Seth;
 [  Shri  Dhaon:

 a  |
 |

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  the  proposal  to  set
 up  the  Second  Oil  Price  Enquiry
 Committee  has  been  finalised;  and

 (b)  if  so,  the  composition  of  the
 Committee  and  its  terms  of
 reference?

 The  Minister  of  State  in  the  Min-
 istry  of  Petroleum  and  Chemicals
 (Shri  Alagesan):  (a)  Yes,  Sir.  A
 Working  Group  on  Oil  Prices  has
 been  set  up.

 (b)  A  statement
 Table  of  the  House.

 is  laid  on  the

 STATEMENT
 The  Compgsition  and  terms  of

 reference  of  the  Working  Group  on
 Oil  Prices  are  as  follows:—
 (A)  Composition:

 (Ql)  Shri  J.  ON.
 Albert  Road,
 Chairman,

 (2)  Shri  S.  8.  Shiralkar,  Joint
 Secretary,  Ministry  of  Fin-
 ance,  New  Delhi—Member

 (3)  Shri  N.  Krishnan,  Chief
 Cost  Accounts  Officer,  Min-

 Talukdar,
 Calcutta-l6—
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 istry  of  Finance,
 Delhi—Member.

 New

 (B)  Terms  of  Reference:

 The  Working  Group  shall  examine
 and  report  upon—

 (i)  the  manner  of  determination
 of  the  ex-refinery  prices  of
 refined  petroleum  products,
 including  bitumen  produced
 by  the  refineries;

 (ii)  the  manner  of  determination
 of  landed  prices  in  respect
 of  similar  products  which
 may  be  imported;

 (iii)  determination  af  marketing
 and  distribution  charges  of
 products  mentioned  in  (i)  &
 (ii)  above;

 (iv)  the  determination  of  ceiling
 selling  prices  in  respect  of
 lube  oils,  greases  and
 specialities.

 The  Working  Group  may  also
 consider  the  possibility  of  linking
 prices  with  the  physical  supply  areas
 for  the  products  of  individual  re-
 fineries,  and  consider  the  possibility
 of  uniform  or  pooled  prices  for  the
 whole  of  the  country  or  in  different
 zones  which  may  be  created  for  the
 purpose.  It  is  possible  that  physical
 supply  areas  may  differ  for  the
 different  products  from  the  same
 refinery.

 -LCS.  Officers

 l.  Dr,  L.  M.  Singhvi:  Will  the  Min-
 ister  of  Home  Affairs  be  pleased  to
 state:

 (a)  the  total  number  of  .officers
 belonging  to  the  I.C.S.  in  service  and
 on  pension;  and

 (b)  how  many  departmental  in-
 quiries  were  held  during  the  last  ten
 years  against  I.C.S.  Officers  and  on
 what  charges  and  with  what  results?

 The  Deputy  Minister  in  the  Min-
 istry  of  Home  Affairs  (Shri  L.  N.
 Mishra):  (a)  and  (b).  The  informa-
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 tion  is  Being  collected  and  will  be
 laid  on  tke  Table  of  the  House.

 पवित्र  बाल  को  चोरों

 श्री  मोहन  स्वरूप  :

 |  श्री  दे०  द०  पुरी  :

 क्या  गुह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  हजरत  बल  दरगाह  से  पवित्र
 बाल  की  चोरी  को  जांच  कौर  वास्तविक
 अपराधियों  को  दंड  देने  के  लिये  और  क्‍या
 कदम  उठाये  जा  रहे  हैं  ;

 (ख)  क्‍या  इस  सम्बन्ध  में  पवित्र  बाल
 संघर्ष  समिति  के  अध्यक्ष  द्वारा  कोई  भ्र भ्या वेदन
 सरकार  को  भेजा  गया  है  ;  और

 (ग)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या
 है?

 गुह-कार्य  मंत्रालय  में  राज्य  मंत्री  (  थी

 हाथी  )  :  (क)  इस  मामले-  पर  जम्मू  व
 काश्मीर  की  सरकार  निःसन्देह  ही  विचार
 कर  रही  है  1

 (ख)  और  (ग).  इस  विषय  पर  “संघर्ष,
 समिति”  की  ओर  से  भेजा  गया  एक  पत्र
 ७  मई,  १६६४  को  मिला  है|  उस  पत्र  में  यह
 प्रियंका  की  गई  है  कि  जांच  जल्दी  करने  के
 लिये  तुरन्त  कार्यवाही  की  जाय  ताकि  वास्त-
 विक  अ्रपराधी  पकड़ा  जा  सके,  तथा  इस
 मामले  में  मुकदमे  के  लिए  एक  न्यायाधीश

 नियुक्त  किया  जाय  v

 दिल्‍ली  के  स्कूलों का  पाठ्यक्रम

 भरी  स०  ला०  द्विवेदी  :
 श्रीमती  सावित्री  निगम  :

 ३.  <  श्रीदाजी  :

 |

 श्री  सुबोध  हुं सदा  :
 श्री  स०  Wo  सामन्त :.
 शी  यशपाल  साहू  :

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा
 बेग  ि

 (क)  क्‍या  दिल्ली  प्रशासन  की  लोक
 कल्याण  समिति  ने  इस  बात  की  सिफारिश
 की  है  कि  दिल्ली  के  स्कूलों  के  पाठ्यक्रम  में
 इस  ५5कार  से  “परिवर्तन  किया  जाये  कि
 विद्यार्थियों  में  सदाचार,  संस्कृति  और  राष्ट्र
 के  प्रति  निष्ठा  के  भाव  उत्पन्न  हों  ;  कौर

 (ख)  यदि  हां,  तो  मंत्रालय  ने  इस
 मामले  में  क्या  कदम  उठाये  हैं  ?

 शिक्षा  मंत्री  (  को  मु०  क०  चागला):
 (क)  दिल्ली  प्रशासन  की  अभी  तक  ऐसी
 कोई  सिफारिश  प्राप्त  नहीं  हुई  है  ry

 (ख)  प्रश्न  नहीं  उठता  1

 Coordination  of  Physical  Education,
 Recreation  and  Youth  Welfare

 4.  Shri  N.  R.  Laskar:  Will  the’
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  Government  have
 considered  the  recommendations.  made
 by  the  Kunzru  Committee  for  bring-
 ing  about  coordination  in  various
 schemes  of  physical  education,  recrea-
 tion  and  youth  welfare  in  the
 country;  and

 (b)  if  so,  the  steps  taken  to  im-
 plement  these  recommendations  in
 various  States?

 The  Deputy  Minister  in  the  Min-
 istry  of  Education  (Shri  Bhakt
 Darshan):  (a)  and  (b).  The  Govern-
 ment  have  accepted  the  main  recom-
 mendation  of  the  Kunzru  Committee,
 namely,  the  introduction  of  an  integ-
 trated  Programme  at  the  school  stage.
 A  syllabus  has  accordingly  been
 prepared  by  a  Committee  of  Experts
 as  recommended  by  the  Kunzru
 Committee,  and  administrative
 arrangements  for  integrating  the

 ‘programmes  under  Physical  Edu-
 cation,  NDS  and  ACC  are  being
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 worked  out.  Other  recommendations
 are  under  consideration. ,
 Wooden  Sculptures  in  Jammu  and

 Kashmir

 5.  Shri  P.  K.  Deo:  Will  the  Min-
 ister  of  Education  be  pieased  to
 state:

 (a)  whether  of  late,  some  collection
 of  wooden  sculptures  has  come  to
 light  in  the  forest  area  near  Basholi
 in  Jammu  and  Kashmir  State;

 (b)  if  so,  their  details  and  to  which
 period  they  belong;  and

 (c)  the  steps  taken  for  their  ~pre-
 servation?

 The  Deputy  Minister  in  the  Min-
 istry  of  Education  (Shri  Bhakt
 Darshan):  (a)  to  (c).  The  informa-
 tion  is  being  collected  and  will  be
 laid  on  the  table  of  the  House.

 Science  Policy  Commission
 Shri  Subodh  Hansda:

 6.  Shri  S.  C.  Samanta:
 L  Shri  B.  K.  Das:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Association  of  Scientific  Workers
 of  India  has  urged  upon  Government
 to  form  a  Science  Policy  Commis-
 sion  to  ensure  co-ordination
 between  different  scientific  agencies
 and  for  effective  utilisation  of
 material  and  man-power  resources;
 and

 (b)  if  so,  Government’s  reaction
 thereto?

 The  Deputy  Minister  in  the  Mfin-
 istry  of  Education  (Dr.  M.  M.  Das):
 (a)  Yes,  Sir.  This  is  one  of  the  sug-
 gestions  contained  in  the  publication
 “Some  observations  on  _  Scientific
 Policy  Resolution  and  its  implemen-
 tation”  issued  by  the  Association  of
 Scientific  Workers  of  India.

 (b)  The  suggestion  is  being  exa-
 mined.
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 Fertiliser  Plant  in  West  Bengal
 Shri  Subodh  Hansda:
 Shri  S.  C.  Samanta:
 Shri  B.  K.  Das:
 Shri  S.  M.  Banerjee:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  any  final  decision  has
 been  taken  with  regard  to  the  setting
 up  of  a  fertiliser  plant  in  West
 Bengal  in  the  public  sector;

 (b)  if  not,  what  stands  in  the  way
 of  coming  to  a  decision;  and

 (c)  the  difficulty  in  setting  it
 at  Haldia  (West  Bengal)?

 up

 The  Minister  of  State  in  the  Min-
 istry  of  Petroleum  amd  Chemicals
 (Shri  Alagesan):  (a)  It  has  been
 accepted  in  principle  that  a  fertiliser
 factory  may  be  set  up  at  Durgapur
 in  West  Bengal  subject  to  detailed
 examination  of  the  technical  features
 of  the  scheme.

 (b)  Does  not  arise.

 nc)  At  present  land  and  necessary
 facilities  will  not  be  available  at
 Haldia  for  some  time  for  a  fertiliser
 plant.  Haldia  will  be  considered  at  a
 later  stage  when  the  refinery  is  being
 set  up  and  ancillary  development
 has  taken  place.

 Minerals  and  Chemicals  in  Indian
 Ocean

 J  Shri  Vishwa  Nath  Pandey:
 |  Shrimati  Savitri  Nigam:

 Will  the  Minister  of  Petroleum
 and  Chemicals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Dr.
 Harris  B.  Stevart,  Chief  Scientist  of
 the  U.S.  Coast  and  Geodetic  Survey
 Ship  “Power”  emphasised  the  avail-
 ability  of  minerals  and  chemicals
 from  the  Indian  Ocean,  i.e.,  from  off
 shore  of  Andamans;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?



 The  Minister  of  State  in  the  Min-
 astry  of  Petroleum  and  Chemicals:
 (Shri  Alagesan):  (a)  According  to  a
 report  in  the  Indian  Express  dated

 the  28th  April,  1964,  De.  MHarris  B.
 Stewart,  Jr.  Chief  Scientist  of  the
 U.S,  Coast  and  Geodetic  Survey  Ship
 “Pioneer”  emphasised  the  possibility

 of  economic  recovery  of  minerals
 and  chemicals  from  the  Indian
 ‘Ocean.

 (b)  Government  are  aware  of  the
 ‘possibility  of  exploitation  of  oil
 deposits  in  the  shelf  areas  of  seas  in
 ‘which  the  water  depth  is  small.
 present,  it  is  not  considered  feasible
 to  exploit,  economically,  oil  deposits
 located  in  deeper  portions  of  the
 meas.

 ‘Central  Aid  for  Seeondary  Schools

 0  JS  Shrimati  Savitri  Nigam:
 au  Shri  Vishwa  Nath  Pandey:

 Will  the  Mnister  of  Education  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ‘ernment  have  offered  to  the  State
 ‘Governments  assiwtance  on  hundred
 per  cent  grant  basis  for  certain
 ‘selected  schemes  for  Secondary
 Schools  during  the  rest  of  the  Third
 Plan  period;

 (9)  if  so,  the  total
 ‘assistance  given  or  offered  for
 States;  and

 (c)  the  nature  of  selected  schemes

 amount  of
 the

 for  the  secondary  schools  for  which
 grants  have  been  offered?

 The  Minister  of  Education  (Shri
 Mi.  C.  Chagla):  (a)  to  (c).  Yes,  it  is
 proposed  to  give  100%  grant  to  the
 States  for  the  implementation  of  the
 following  schemes:—

 (l)  Strengthening  of  Science
 Laboratories,

 (2)  Special  Training  of  Science
 Teachers.

 (3)  Improvement  of  School
 Libraries.

 At

 The  details  of  the  amount  of
 assistance  to  be  given  to  each  State
 are  under  finalisaticn.

 Arms  Factories  near  Kanpur

 Shrimati  Savitri  Nigam:
 Shri  Vishwa  Nath  Pandey:
 Shri  M.  L,  Dwivedi:

 (Shri  Bade:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state:

 (a)  the  details  of  the  two  arms
 factories  found  near  Kanpur;  and

 ll

 (b)  if  so,  whether  there  was  any
 foreign  help  in  setting  up  these  illegal
 factories?

 The  Minister  of  State  in  the  Mis-
 istry  of  Home  Affairs  (Shri  Hathi):
 (a)  and  (b),  An  illicit  arms  factory
 was  unearthed  in  village  Bilgaon,
 district  Banda  on  30-3-1964.  One
 SBBL.  “42  bore  gun,  four  country
 made  .l2  bore  pistols,  six  unfinished
 pistols  together  with  some  parts  and
 tools  were  seized.  Three  persons,  who
 were  at  work  there,  were,  arrested
 under  section  25  of  Arms  Act,  1959.

 Another  miniature  illicit  arms
 factory  was  discovered  in  village
 Sikandra,  district  Kanpur  on  6-4-1986
 and  one  finished  country-made  .2
 bore  pistol  together  with  a  large
 amount  of  tools  and  accessories  was
 recovered.  Three  persons,  who  were
 found  in  the  house,  were  taken  into
 custody  under  section  25  of  arms  Act,
 1959.  Another  person  surrendered  in
 court  on  0-4-i964.

 Investigations  are  continuing.  So,
 far,  nothing  has  come  to  light  to
 show  that  the  factories  were  set  up
 with  any  foreign  help.

 महात्मा  गांधी  को  जन्म  शताब्दी

 १२.  श्री  सिद्धेश्वर  प्रसाद  :  क्या  शिक्षा
 मंत्री  ६  मई,  १६६४  के  अतारांकित  प्रश्न
 संख्या  २८५६२  के  उत्तर  के  सम्बन्ध  में  यह
 बताने  की  कृपा  करेंगे  कि  :



 (क)  क्‍या  महात्मा  गांधी  की  जन्म
 शताब्दी  को  राष्ट्रीय  समारोह  के  रूप  में
 मनाने  के  लिए  कार्यक्रम  तैयार  करने  के  लिए
 कोई  समिति  गठित  की  गई  है  ;

 (ख)  यदि  हां,  तो  उसके  अध्यक्ष  और
 सदस्य  कौन  कॉन  हैं  ;  और

 (१)  यदि  उपरोक्त  भाग  (क)  का
 उत्तर  नका  रात्मक  हो,  तो  तन् सम्बन्धी  योजना
 एवं  कार्यक्रम  कौन  बना  रहा  है  ?

 दिक्षा  मंत्री  (  श्री  मु०  क०  चागला  )
 (क)  नहीं  ।  शिक्षा  मंत्नालय  ने  ऐसी  कोई
 समिति  गठित  नहीं  की  है  ।

 (ख)  प्रश्न  नहीं  उठता  ।

 (ग)  जहां  तक  इस  मंत्रालय  क  ज्ञान
 बांधी  स्मारक  निधि  ने  इस  प्रयोजन  के  लिए
 हक  प्रारम्भिक  समिति  बनाई  है  ।

 Assistant  Commissioners  of  Schedul-
 eq  Castes  and  _Scheduleg  Tribes

 13.  Shri  Ram  Sewak  Yadav:
 the  Minister  of  Home
 pleased  to  state:

 Will
 Affairs  be

 (a)  whether  it  has  been  decided  to
 open  six  new  offices  of  Assistant
 Commissioners  of  Scheduled  Castes
 and  Scheduled  Tribes;  ang

 (b)  if  so,  the  estimateg  annual  ex-
 penditure  on  the  new  offices  and  why
 it  has  been  considered  necessary  to
 open  these  during  emergency?

 The  Deputy  Minister  in  the  Ministry
 ef  Home  Affairs  (Shri  L.  N.  Mishra):
 (a)  Yes,

 (b)  The  total  estimategq  expenditure
 en  these  new  offices  will  be’  obout
 Rs,  2°0  lakhs  per  annum,  This  will
 be  met  from  savings  from  the  exist-
 ing  allocations.

 Though  the  decision  to  have  these
 mew  posts  has  been  taken  recently,
 ahe  question  of  re-organisation  of  the

 Commissioner’s  establishment  was
 under  examination  before  the  Emer-
 gency  was  declared.

 The  decision  was  taken  after  a  full
 examination  of  its  merits  to  ensure’
 better  results  in  the  implementation
 of  the  schemes  for  the  welfare  of
 Backward  Classes,

 Three-Year  Post-Graduate  Courses
 14,  Shrj  P.  Cc.  Boreoah:  Will  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  the  University  Grants
 Commission  has  recommended  _three-

 year  post-graduate  courses  in  subjects
 like  Physics  and  Mathematics  in
 Place  of  the  present  two-year  courses;
 and

 (b)  if  so,  Government’s  decision  oD
 this  proposal?

 The  Minister  of  Education  (Shri
 M,  C,  Chagla):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Cochin  Refinery
 15.  Shri  P.  0,  Borooah:  Will  the

 Minister  of  Petroleum  and  Chemicals.
 be  pleased  to  state:

 (a)  the  progress  made  in  the  sett-
 ing  up  of  the  Cothin  Refinery;  and

 (b)  the  steps  being  taken  to  pre-
 pare  a  scheme  for  setting  up  a  com-
 plex  of  petro-chemical  industries
 around  this  refinery?

 The  Minister  of  State  in  the  Min-
 istry  of  Petroleum  and  Chemicals
 (Shri  Alagesan):  (a)  Work  for  ac-
 quisition  of  land  is  proceeding  satis-
 factorily  and  the  vacant  possession  of
 the  whole  site  is  likely  to  be  obtain-
 ed  by  end  of  May,  1964,  Work  on  site
 preparation  and  access  roads  igs  in
 progress,  Contract  for  construction
 of  houses  with  the  architects  and
 town  planners  is  under  consideration.
 Discussions  are  also  in  progress  with.
 the  Cochin  Port  authorities  in  re—
 gard  to  port  facilities,
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 (b)  At  present  there  are  no  pians
 for  establishing  petro-chemical  in-
 dustries  at  Cochin  based  on  the  re-
 finery  other  than  fertilizer  plants.

 Education  Schemes
 16,  Shri  Subodh  Hansda:  Will  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Central  Government  proposed  to  give
 hundred  per  cent  grant  to  the  States
 On  certain  schemes  of  education;

 (b)  if  so,  the  nature  of  the  specific
 schemes;  and

 (c)  whether  the  State  Governments
 have  agreed  to  this  proposal?

 The  Minister  of  Education  (Shri
 M.  0.  Chagila):  (a)  to  (c).  A  state-
 ment  is  laid  on  the  table  of  the  House.
 [Placed  in  T.ibrary.  See  No,  LT-2893/
 64].

 Government  Employees  Strike  of  960

 1.  Shri  Gokulananda  Mohanty:
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  the  number  pf  Government  em-
 ployees  who  owing  to  their  participa-
 tion  in  the  strike  of  960  are  still  out
 of  service  and  those  whose  punish-
 ments  such  as  stoppage  of  increment
 and  loss  of  past  services  have  not  yet
 been  condoned;  and

 (b)  whether  Government  received
 resolutions  in  this  connection  adopted
 by  the  Co-ordinating  Committee  of
 Central  Government  Employees  Unions
 on  0th  April,  1964?

 The  Deputy  Minister  in  the  Ministry
 of  Home  Affairs  (Shri  L.  N.  Mishra):
 (a)  The  latest  information  available
 with  Government  is  as  follows:

 (0)  Number  of  employees  who
 are  out  of  service  a  I45

 a)  Number  of  employees  who
 were  awarded  other
 punishments— Reduction  in  rank  82

 Reduction  to  lower  stage lower  time-scale  I§55
 Withholding  of  promotion  7
 Withholding  of  increment  4953
 Censure.  9243
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 Under  the  orders  there  is  to  be  no:

 loss  of  past  service  for  purposeg  of
 pay,  pension,  leave,  increments,  etc.

 (b)  No  such  resolutions  have  been.-
 received  in  the  Ministry  of  Home
 Affairs.

 Central  Reserve  Police  Force
 ‘18,  Shri  D.  0.  Sharma:  चा  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  has  been  decided  to
 increase  the  Central  Reserve  Police
 force;  and

 (b)  if  so,  the  reasons  therefor  and
 the  extent  of  the  expansion  proposed
 to  be  made?

 The  Minister  of  State  in  the  Ministry
 of  Home  Affairs  (Shri  Hathi):  (a)  Yes
 Sir.

 (b),  The  strengthening  of  the  Central
 Reserve  Police  hag  been  found  neces-.
 sary  for  internal  security.  The  Gov-
 ernment  of  India  have  sanctioned  the
 raising  of  three  additional  Battalions
 and  propose  to  sanction  one  more
 Battalion.

 University  Industrial  Estates
 19.  Shri  D.  0.  Sharma:  Will  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  a  number  of  university
 industria]  estates  are  proposed  to  be
 set\up  in  various  States;  and

 (b)  if  so,  the  broad  outlines  of  the
 proposal?

 The  Minister  of  Education
 M.  C.  Chagla):  (a)  No,  Sir.

 (b),  Does  not  arise.

 (Shri

 Scheduled  Castes  and  Scheduled
 Tribes  in  West  Bengal

 20.  Shri  Ramqg  Chandra  Mallick:
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  the  total  amount  allotted  to  West
 Bengal  during  1963-64  for  the  Welfare
 of  Scheduled  Castes  ang  Scheduled’
 Tribes:



 (9)  the  amount  actually  given  to  the
 State  during  the  same  period;

 (c)  the  Schemes  on  which  it  has
 been  spent;  and

 (a)  the  amount  allotted  to  the  same
 State  for  1964-65  so  far?

 The  Deputy  Minister  in  the  Ministry
 of  Home  Affairs  (Shri  L.  N.  Mishra):
 (a)  Rs.  70°12  lakhs.

 (9)  Only  Rs.  56°76  lakhs  were  uti-
 lised  by  the  State  Government.

 (c)  State  Sector  Schemes

 “I.  Education:
 l.  Payment  of  tuition  fees  and

 examination  fees,
 2.  Hostels.
 3.  Ashram  Schools  for  Scheduled

 Tribes.

 “II,  Economic  Uplift:
 l.  Development  of  Lac  cultiva-

 tion.
 2.  Animal  Husbandry,
 $.  Minor  Irrigation.
 4.  Reclamation  and  development

 of  waste  land.
 5.  Purchase  of  agricultural  lands,
 6.  Training  centres  for  carpentary.
 7.  Communications,
 8.  Subsidy  for  agricultural  aids.

 Housing  and  other “lll.  Health,
 Schemes:
 l.  Houses  and  house-sites,
 2.  Water  supply.
 3.  Aid  to  voluntary  agencies.
 4.  Establishment  of  welfare  cen-

 tres.

 Central  Sector  Schemes

 4.  Pre-matric  scholarships.
 2.  Co-operation  including  Forest

 co-operatives  and  market-

 in-cum-consumer  cooperative
 societies,

 8.  Research  and  Training,
 4.  Improvement  of  working  con-

 ditions  of  persons  engaged  in
 unclean  occupations  includ-
 ing  eradication  of  the  prac-
 tice  of  carrying  night-soil  as
 headloads.

 5.  Subsidy  for  the  construction
 of  houses  for  sweepers  and
 scavengers  and  provision  of
 house-sites  to  members  of
 Scheduled  Castes,  who  are
 (a)  engaged  in  unclean  occu-
 pations  or  (b)  who  are  land-
 less  labourers,

 (d)  Rs.  8.37  lakhs,

 National  Loam  Scholarships  Scheme

 21,  Shri  Rama  Chandra  Mallick:
 Will  the  Minister  of  Educatien  be
 pleased  to  state:

 (a)  whether  the  National  Loan
 Scholarships  Scheme  has  been  intro-
 duced  in  the  State  of  Orissa;  and

 (b)  if  so,  the  total]  amount  given  to
 the  students  from  Orissa  State  under
 the  scheme  during  1963-647

 The  Minister  of  Education  (Shri
 M.  0.  Chagla):  (a)  Yes,  Sir.

 (b)  Total  amount  disburseq  to  the
 scholars  under  the  scheme  _  is
 Rs,  2,55,362|-.

 Grants  for  Physical  Education  in
 Orissa,

 22,  Shri  Rama  Chandra  Mflallick:
 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  any  grant  or  loan  has
 been  given  to  the  Government  of
 Orissa  for  the  development  of  physi-
 cal  education  during  1962-63,  and
 1963-64;  and

 (b)  if  so,  the  amounts  given  for
 each  year?  ae  :
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 The  Deputy  Minister  in  the  Minis-
 try  ,of  Educatien  (Shri  Bhakt
 Darshan);  (a)  and  (b).  Yes  Sir.
 Financial  assistance  has  been  given

 of  Orissa to  the  State  Government
 during  1962-63,  and  1963-64  by  way
 of  grants  as  under:—

 1962-63
 1963-64

 Rs,  -1950|-
 Rs,  12730|-

 जबलपुर  में  बम  बताते  के  कारखाने

 (भी  बड़  :,
 २३.४  भरी  झ्र ों कार  लाल  बैरवा  :

 श्री  गौकरण  प्रसाद  :

 क्या  गृह-कार्य  मंत्री  यह  ,बताने  की  [कृपा
 करेंगे  कि  :

 (क)  क्‍या  जबलपुर  में  अवध  रूप  से
 बम  और  शस्त्र  तैयार  करने  के  कारखाने
 'मिले  हैं  ;

 (ख)  क्या  उक्त  अ्रवराधियों  के  पास
 नो  मुताला  मिला  वह  प्रतिरक्षा  प्रतिष्ठानों
 का  था  ;  और

 (ग)  यदि  हां,  तो  शासन  ने  अ्रत्तिरक्षा
 अतिडब्ठानों  से  चोरों  रोकने  के  लिये  क्‍या
 कदम  उठाये  हैं  ?  ख

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  (  भो
 हाथो  )  :  (क)  जबलपुर  में  बम  श्र  शस्त्र
 तैयार  करते  वाले  कोई  कारखाने  [नहीं  मिले
 हैं,  परन्तु  .२२  तथा  .१२  बोर  की  सीगल-
 लौट  पिस्तौल  अवैध  रूप  से  तैयार  करने  के

 अपराध  में  एक  व्यक्ति  ४-५-१६६४  को
 जबलपुर  नगर  में  पकड़ा  गया  था  ।  उसके
 पास  से  छः  पिस्तौलें  पूर्णतः  तैयार  तथा  एक
 पिस्तोल  अंशत  तैयार  और  पिस्तौलें  बनाने
 "के  श्रौज्ार  बरामद  हुए  ।

 ख)  जो  नहीं  ।

 (ग)  प्रश्न  हो  नहीं  उठता  t

 Ammonium  Chloride

 24  Jf  Shri  Bal  Krishna  Singh:
 au  Shri  Bishwanath  Roy:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  2384  on  the  22nd  April,  964  and
 state:

 (a)  the  reasons  for
 Sahu  Chemicals  Soda  Ash  Factory
 at  Varanasi  to  produce  the  Ammo-
 nium  Chloride  Fertilizers  in  powder
 from  when  it  had  got  the  licence  for
 its  production  in  crystal  form;

 allawing  the

 (b)  whether  there  is  any  proposal
 for  extension  of  the  plant;  ang

 (c)  if  so,  whether  it  is  expected  to
 be  completed  by  the  end  of  the  cur-
 rent  Five  Year  Plan?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  (Shri
 Alagesan):  (a)  The  licence  issued
 to  M|s.  Sahu  Chemicals  and  Fertili-
 zers  for  the  production  of  ammonium
 chloride  does  not  require  that  it
 should  be  produced  in  any  particu-
 lar  form.  It  is  produceq  in  their
 Soda  Ash  Factory  at  Sahupuri,  Vara-
 nasi,  as  a  co-product.  They  are  un-
 able  to  get  bigger  size  crystals  of
 ammonium  chloride  from  their  crys-
 talizer  due  to  technical  difficulty  and
 the  .product  comes  out  in  the  form  of
 fine  crystals,  which  appear  as  powder.

 (b)  and  (c).  A  licence  was  issued
 to  this  party  in  960  for  doubling  the
 capacity,  which  has  not  yet  been  im-
 plemented.  There  is  no  proposal  to
 expand  the  plant  still  further.

 Research  Grarts  to  University
 Teachers

 Shri  Rishang  Keishing:
 25,  Shri  Vishwa  Nath  Pandey:

 Shrimati  Savitri  Nigam:
 Will  the  Minister  of  Education  be

 pleased  to  state:
 (a)  whether  a  scheme  to.  render

 financial  assistance  has  been  insti-
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 -tuted  by  the  University  Grants  Com-
 mission  to  encourage  teachers  to  un-
 dertake  research  works;

 (b)  if  so,  the  State-wise  number of  teachers  so  far  benefited  by  the
 scheme;  and

 (c)  the  nature  and  the  duration  of
 the  research  work?

 The  Minister  of  Education  (Shri
 M.  0.  Chagila):  (a)  Yes,  Sir.

 (b)  A  statement  is  laid  on  _  the
 table  of  the  House.  [Placed  in  Lib-
 rary,  See  No.  LT-2894/64].

 (c)  The  scheme  for  the  grant  of
 financial  assistance  envisages  promo-
 tion  of  fundamental  research|learned
 work  in  Silence  subjects  and  Huma-
 nities  (including  Social  Sciences)  in
 all  institutions  of  higher  learning  re-
 cognised  under  the  University  Grants
 Commission  Act.

 The  duration  of  the  research  work
 depends  on  each  project.  But  a
 grant  sanctioned  under  the  scheme  (७
 normally  to  be  utilizeq  within  one
 year  of  the  date  of  payment.

 Oil  in  Cauvery  Basin

 26.  Shri  P.  Muthiah:  Will  the
 Minister  of  Petroleum  and  Chemicals
 be  pleased  to  state:

 (a)  the  latest  stage  in  the  explora-
 tion  of  oil  near  Pattukottai  and  in
 the  Cauvery  basin  in  Madras  State;

 (b)  whether  drilling  has  been  com-
 pleted  near  Pattukottai;  and

 .  (९)  if  so,  the  result  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  (Shri
 Alagesan):  (a)  Drilling  of  the  struc-
 tural  well  near  Pattukkottai  has  been
 completed  on  reaching  a  depth  of
 839  metres.  Drilling  of  a  deep  well
 near  Karaikal  will  commence  shortly.
 Seismic  Survey  is  being  continued.
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 (b)  The  well  was  projected  to  8
 depth  of  200  metres  but  due  to
 drilling  difficulties  drilling  had  to  be
 discontinued  at  839  metres.

 (c)  Statigraphic  information
 obtained.  No  _  indication
 carbons  has  been  observed,

 Welfare  of  Scheduled  Castes  and
 Scheduled  Tribeg  in  Orissa

 27.  Shri  Mohan  Nayak:  Will  the-
 Minister  of  Home  Affairs  be  pleas-
 ed  to  state:

 was.
 of  hydro-

 (a)  the  amount  spent  out  of  the-
 amount  allotteq  for  Welfare  of  Sche-
 duled  Castes  and  Scheduled  Tribes  in
 Orissa  during  1963-64;

 (9)  the  schemes  on  which  the
 amount  was  spent;  and

 (c)  how  much  unspent  money  was
 refunded  to  the  Central  Government.
 from  the  above  Schemes?

 The  Deputy  Minister  im  the  Min\s-
 try  of  Home  Affairs  (Shri  L;  N.
 Mishra):  (a)  The  final  figures  of  ex-
 penditure  during  1963-64  have  not  yet
 been  received  from  the  State  Gov-
 ernment.  The  estimated  expenditure
 as  reported  by  the  State  Government
 during  1963-64  is  of  the  order  of
 Rs.  33.39  lakhs,  as  against  the  allot-
 ted  amount  of  Rs,  33.0  Jakhs

 (b)  A  statement  showing  the
 schemes  is  laid  on  the  table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-2895|64].

 (c)  The  estimated  expenditure  is
 actually  more  than  the  allotted
 amount.

 Literacy  Survey
 28,  Shri  Mohan  Nayak:  Wi!l  the

 Minister  of  Education  be  pleased  to
 state:  h

 (a)  by  what  percentage  literacy  has
 increased  according  to  the  limited
 survey  conducted  in  963  in  the  coun-
 try;  and

 (b)  the  percentage  of
 literacy  among  women?

 increage  of
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 The  Minister  of  Education  (Shri
 M.  C,  Chagla):  (a)  and  (b).  This
 Ministry  has  not  conducted  ary  sur-
 vey  on  literacy  during  1963.  The
 Directorate  of  National  Sample  Sur-
 vey,  Department  of  Statistics,  Cabi-
 net  Secretariat,  has,  however,  collect-
 ‘ed  some  information  on  educational
 standards,  but  the  data  so  collected
 have  not  yet  been  tabulated.

 Social  Welfare  Extension  Projects

 29,  Shri  Mohan  Nayak:  Wiil  the
 ‘Minister  of  Education  pe  pleased  to
 state

 (a)  the  amount  of  Centra)  assis-
 tance  given  to  Orissa  State  in  1963-
 64  so  far  for  the  Social  Welfare  Ex-
 tesion  Projects  and  for  the  Social
 and  Moral  Hygiene  and  Aftercare”
 Programmes;  and

 (b)  how  many  projects  have  been
 ‘running  till  the  end  of  March,  19647,

 The  Deputy  Minister  in  the  Minis-
 try  of  Education  (Shrimati  Sounda-
 ram  Ramachandrar):  (a)  Rs.  1,61,263
 —Welfare  Extension  Projects.

 Rs,  83,000—Social  and  Morat  Hy-
 giene  and  Aftercare  Programmes,

 (b)  li

 Teachers  of  Local  Body  Schools
 of  Orissa

 30,  Shri  Moham  Nayak:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  the  Orissa  Govern-
 ment  sent  any  proposal  for  the  revi-
 sion  of  the  salary  scales  of  the
 teachers  of  Primary  and  Secondary
 Schools  of  local  bodies  in  the  State
 last  year;  and

 (b)  if  so,  the  total  amount  given  to
 the  Orissa  Government  by  the  Cen-
 tral  Government  for  this  purpese?

 The  Minister  of  Education  (Shri
 M™  om  Chagla):  (a)  No,  Sir.

 (b)  Does  not  arise,
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 Jammu  and  Kashmir

 3  J  Sbri  Hari  Vishnu  Kamath:
 “>  Shri  A,  8S,  Saigal:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  refer  to  the  reply  given
 to  Starreq  Questiori  No,  746  on  the
 25th  March,  964  aifd  state:

 (a)  whether  any  further  steps  have
 been  taken  towards  abrogation  of
 Article  370  of  the  Constitution  and
 bringing  the  State  of  Jammu  _  and
 Kashmir  at  par  with  other  States  of
 the  Indian  Union  in  all  respe:ts;

 (b)  if  so,  the  details  thereof;  and

 (c)  if  not,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathi):
 (a)  to  (c).  There  has  been  no
 change  in  the  position,

 बिहार  में  खुदाई

 ३२.  श्री  विभूति  सिर  :  क्या  पेट्रोलियम
 तथा  रसायन  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  क्‍या  यह  सच  है  कि  रोल-
 चम्पारन  और  पूर्णिया  (बिहार)  में  तेल  की

 खुदाई  का  काम  बन्द  कर  दिया  गया  है;
 और

 (ख)  यदि  हां,  तो  उसका  क्‍या  कारण
 है  ?

 पेट्रोलियम  कौर  रसायन  मंत्रालय  में
 राज्य  मंत्री  (श्री  अटेंशन)  :  (क)  रक्सौल
 क्षेत्र  में  व्यसन  कार्य  छोड़  दिया  गया  है  1

 पूर्णिया  क्षेत्र  में  व्यधन  कार्य  शुरू  दारना  है  ॥

 (ख)  रक्सौल  क्षेत्र  में  व्यक्त  करने
 का  उद्देश्य  उस  क्षेत्र  में  चट्टान  संरचना ग्र ों  की
 गहराई  से  सम्बन्धित  जानकारी  प्राप्त  करना
 था  ।  यह  उद्देश्य  प्राप्त  हो  चुका  है  ।
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 काशी  विद्यापीठ  को  अनुदान

 ३३.  बी  विभूति  मिश्र  :  क्‍या  शिक्षा
 मंत्री  यह  बताने  की  छुपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  काशी
 विद्यापीठ,  वाराणसी  को  अनुदान  देने  के
 प्रश्न  पर  विचार  करने  के  लिए  विश्वविद्यालय

 अनुदान  झ्रायोग  का  एक  पैनेल  वाराणसी
 जया  था;

 (@)  यदि  हां,  तो  उसकी  सिफारिशें
 क्या  थीं  और  उन  सिफारिशों  पर  अनुदान
 आयोग  ने  क्‍या  निर्णय  किया  है;  और

 (ग)  क्‍या  इस  संस्था  के  विकास  के
 लिए  सरकार  कुछ  विशेष  सुविधायें  देने  पर
 विचार  कर  रही  है  ?

 शिक्षा  मंत्री  (  थी  सम०  Wo  चागला  ):
 (क)  जी  हां  ।

 (ख)  आयोग  ने,  काशी  विद्यापीठ,
 वाराणसी  की  विकास  आ्रावश्यकताओ्रों  की
 जांच  करने  के  लिए  नियुक्त  निरीक्षण  समिति
 की  सिफारिशें  स्वीकार  कर  ली  हैं  और
 आवश्यकता  पड़ने  पर,  निम्नलिखित  अनुदान
 देने  के  लिए  सहमत  हो  गया  है  i

 अनुमोदित  विश्वविद्यालय,
 लागत  अनुदान

 आयोग  का
 हिस्सा

 १  २

 रुपये  रुपये
 १.  सामाजिक  १,३०,०००  €५,०००

 कार्य  और  (अनावर्ती)  (अनावर्ती)
 समाज-  2,094,200  4,090,500
 विज्ञान  (भ्रावर्तीं  )  (शआरावर्ती  )
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 १  र

 रुपए  रुपए

 २.  सामाजिक  २,५०,०००  १,२५,०००
 किये  के  (अनावर्ती)  (अनावर्ती)
 लिए  भवन

 ३.  पुस्तकालय  ¥,o0,000  3,232,200

 भवन  (भ्रनावर्ती )  (अनावर्ती)

 40,594,200  ६,३३,६००

 (ग)  विश्वविद्यालय  अनुदान  आयोग,
 आवश्यकता  पड़ने  पर  विद्यापीठ  के  विकास
 के  लिए  अन्य  सुविधाओं  की  व्यवस्था  पर  भी
 विचार  करेगा  v

 दिल्‍ली  में  चोरियां

 ३४.  को  हुक्म  चन्द्र  कछवाय  :  क्‍या

 गृह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  जनवरी,  १६६३  से  ३०  अप्रैल,
 १६६४  तक  दिल्‍ली  राजधानी  में  कितनी
 चोरियां  हुई;

 (ख)  इन  चोरियों  में  कितने  व्यक्तियों
 को  सजा  हुई  और  कितनी  घनराशि  का  पता
 लगा  व  कितनी  धन-राशि  का  पता  ही  नहीं.
 लगा;  और

 (ग)  ऐसे  “कितने  मामले  हैं  जिन  में
 क्यारियों  में  सरकारी  कर्मचारियों  का  या
 किन्हीं  राजनैतिक  पार्टियों  के  लाकरों  का
 हाथ  था  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  (भी
 हाथी)  :  (क)  ११,२२६॥

 (ख)  ७३०  व्यक्तियों  को  सज़ा  हुई,
 ७७६  व्यक्तियों  की  अन्वीक्षा  की  झा  रही  हैं
 तथा  २०  व्यक्तियों  4!  विरुद्ध  मामलों  की
 जांच  हो  रही  है  ।  १६,३८,६७७  रुपये
 ५४  नये  पैरे  ५  मूल्य  का  चारी  का  सामान
 बरामद  हो  गया  तथा  शेष  २७,१३,०७३  रुपये
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 ६०  नये  पसे  के!  मूल्य  के!  सामान  का  पता  नहीं
 लगा  |

 (ग)  सुचना  एकत्रित  की  जा  रही  है,
 और  प्राप्त  होने  पर  सभा  पटल  पर
 रख  दी  जायगी  ।

 Central  University  at  Bhepal
 Shri  D.  D,  Puri:

 "33.4  Shri  Vishwa  Nath  Pandey:
 [  Shrimati  Savitri  Nigam:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  it  is  a-fact  that  the
 Madhya  Pradesh  Government  have
 approached  the  Centre  for  a  centrally
 sponsored  university  at  Bhopal;

 (b)  whether  a  decision  has  been
 taken  to  this  effect;  and

 (c)  if  so,  when  the  new  University
 is  likely  to  start  functioning?

 The  Minister  of  Education
 M.  Cc.  Chagla):  (a)  No,  Sir.

 (b)  and  (c).

 (Shri

 Do  not  arise.

 बिल्लो  में  रहने  वाले  पाकिस्तानी

 ६.  भी  हुक्म  बन्द  कछवाय  :  क्‍या
 सह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  दिल्ली  में  कितने  पाकिस्तानी
 'झवेघ  रूप  से  बसे  हुए  हैं;

 (ख)  इनको  निकालने  के  लिए  सरकार
 क्‍या  कदम  उठा  रही  है;  शौर

 (ग)  पिछले  ५  महीनों  में  कितने  पाकी-
 स्वामियों  को  पुलिस  ने  पकड़ा  है  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  (  भी
 हाथी)  :  (क)  ५०  ।

 ख)  उन्हें  खोजने  तथा  विदेशी  सधी-
 नियम,  १६४६  के  घिन  उनके  विरुद्ध  कार्य-
 बाहर  करने  के  लिए  कदम  उठाये  जा  रहे  हैं  |
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 हिन्दी  केन्या  सेवा  शस् बन् धो
 परिवारों  का  माध्यम  बनाना.

 शी  सिद्धर्था  फ़साद:
 भरी  To  Wo  इशा:

 ३७.४  श्री  रामपुर
 शी  द्वारका दास  मंत्री:
 भरी  धर्मालिगसः

 क्‍या  गृह-कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  हिन्दी  को  केन्द्रीय  एवं  संघ
 लोक  सेवा  भ्रायोग  की  परीक्षाओं  का  वैकल्पिक
 माध्यम  बनाने  के  लिये  अंतिम  निर्णय  लेने  की:
 दिशा  में  क्‍या  प्रगति  हुई  है  ?

 गृह-कार्य  मंत्रालय  में  उपमंत्री  (  भी
 ल०  ता०  मिथ)  :  प्रतीत  भारतीय  तथा
 उच्च  केन्द्रीय  सेवायों  की  परिवारों  के  लिये
 हिन्दी  को  एक  वैकल्पिक  माध्यम  के  रूप  में
 लागू  करने  के  प्रश्न  पर  १२  मार्च,  १६६४
 को  केन्द्रीय  गृह  मंत्री  तथा  राज्य  सरकारों
 के  मुख्य  मंत्रियों  व  मंत्रियों  ने  विचार-विमर्श
 किया  था  t  यह  स्वीकार  किया  गया  था  कि
 सितम्बर,  १६६५  से  होने  वाली  परीक्षा
 में  हिन्दी  को  एक  वैकल्पिक  माध्यम  के  रूप  में
 लागू  किया  जाये,  यदि  इस  अवधि  में  संघ:
 लोक  सेवा  आयोग  अंग्रेज़ी  तथा  हिन्दी  में
 लिखे  गये  परीक्षा  पत्रों  के  मूल्यांकन  का  स्तर
 समान  बनाये  रखने  के  लिये  आवश्यक  पद्धतियां
 तथा  तकनीक  बना  सके  ।  ६

 संघ  लोक  सेवा  आयोग  शब  इस  मामले
 पर  विचार  कर  रहा  है  ।

 Sulphuric  Acid  Plant
 38.  Shri  Jashvaat  Mehta:  Will  the.

 Minister  of  Petroleum  and  Chemicals
 be  pleased  to  refer  to  the  reply  given:
 to  Starred  Question  No.  24l  on  the
 29th  April,  964  and  state:

 (a)  how  many  global  tenders  had
 been  received  for  the  manufacture  of”



 °  67  Written  Answers

 sulphuric  acid  plant  by  the  Pyrites
 and  Chemicals  Development  Com-
 pany  Ltd.;

 (b)  the  foreign  exchange  involved
 in  this  project;

 (c)  at  what  stage  the  progress  of
 the  Project  stands  now;

 (d)  when  the  construction  of  the
 Project  will  actually  start;  and

 (e)  the  reasons  for  delay,  if  any?

 The  Minister  of  State  in  the  Minis-
 -try  of  Petroleum  and  Chemicals  (Shri
 Alagesan):  (a)  Eleven.

 (b)  Rupees  eighty  lakhs  approx,

 (c)  to  (e).  Tenders  have  been
 invited  on  turn-key  basis.  The  ten-
 ders  are  under  examination  and  a
 decision  is  likely  to  be  reached  short-
 ly.  According  to  the  terms  of  the
 tender,  the  plant  should  be  ready  for
 production  within  the  maximum  period
 of  2h  years  of  the  date  of  acceptance
 of  the  tender  and  placement  of  a  firm
 order.  The  delay,  if  any,  is  due  to
 the  fact  that  this  will  be  the  first  sul-
 phuric  acid  plant  of  this  kind  in  India
 based  on  pyrites  ore.

 Supply  of  Gas  to  Gujarat  Industries
 Shri  Jashvant  Mehta:

 au  Shri  Sidheshwar  Prasad:
 Will  the  Minister  of  Petroleum  and

 Chemicals  be  pleased  to  state:
 (a)  whether  any  interim  report  has

 been  submitted  by  the  Arbitrator,  Dr.
 V.K.  R.  V.  Rao  in  connection  with  the
 fixation  of  price  for  the  supply  of  gas
 to  the  industries  in  Gujarat;

 (b)  if  so,  what  are  the  recommenda-
 tions;  and

 (c)  if  the  reply  to  part  (a)  above
 be  in  the  negative,  the  reasons  for
 the  delay?

 The  Minister  of  State  im  the  Minis-
 try  of  Petrol  and  Chemicals  (Shri
 Alagesan):  (a)  No.

 (b)  Does  not  arise.
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 (c)  The  question  requires  a  very
 careful  study  and  it  may  take  some
 time  before  the  Arbitrator  is  in  a  posi- tion  to  decide.

 Salt  Price  in  Andamans

 40  Jf  Shrimati  Reng  Chakravartty:
 U  877  .:  P.  Chatterjee:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  price  of  salt  in  Anda-
 mans  is  higher  than  in  interior  places
 in  India;

 (b)  why  there  is  no  canning  inaus-
 try  for  the  plentiful  supplies  of  ish,
 pork,  venison;

 (c)  whether  bananas  and  pine-ap-
 ples  which  are  widely  grown  cannot
 be  exported  for  want  of  proper  cold
 storage  on  board  the  ships;  and

 (d)  what  steps  have  been  taken
 to  send  frozen  fish  to  the  huge  mar-
 ket  in  West  Bengal?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathi):  (a)
 The  present  retail  price  of  salt  in
 Andamans  is  30  n.p.  per  Kg.  No  in-
 formation  is  available  about  the  prices
 of  salt  in  interior  places  in  the  coun-
 try.

 (9)  The  present  catch  of  fish  75  just
 enough  for  local  consumption  and  the
 supplies  of  pork  and  venison  are
 limited.

 (०)  The  existing  level  of  production
 of  bananas  and  pine-apples  in  the  Is-
 lands  is  not  enough  even  to  meet  the
 local  demand.

 (d)  The  present  supply  being  small,
 the  question  of  exporting  frozen  fish
 has  not  arisen.  The  Andamans  Ad-
 ministration  have,  however,  taken  up
 schemes  for  increasing  production  of
 fish;  and  cold  storage  facilities  are
 also  proposed  to  be  provided.

 Drilling  in  West  Bengal
 4i.  Shri  Indrajit  Gupta;  Will  the

 Minister  of  Petroleum  and  Chemicals
 be  pleased  to  state:
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 (a)  whether  the  Oil  and  Natural
 Gas  Commission  has  finalised  its  plans
 for  oil  exploration  and  drilling  in
 some  parts  of  West  Bengal;

 (b)  the  sites  selected  for  this  pur-
 pose;  and

 (c)  the  possibilities  of  success  in
 view  of  the  earlier  failures  by  private
 foreign  oil  concerns  to  locate  oil  in
 the  Gangetic  basin?

 The  Minister  of  State  in  the  Mints-
 ‘try  of  Petroleum  and  Chemicals  (Shri
 Alagesan):  (a)  Plans  for  the  initial
 stage  of  exploration  and  drilling  have
 ‘been  formulated.

 (b)  Seismic  survey  is  to  be  carried
 out  in  the  Port-Canning  and  Rana-
 ghat  areas.  The  location  for  the  tirst
 ‘well  proposed  to  be  drilled  is  about
 2  miles  west  of  Port-Canning  on  the
 Calcutta-Port  Canning  road.

 (c)  We  have  to  await  the  results  of
 drilling.

 दिल्‍ली  के  स्थलों  में
 भूगोल

 ४२.  श्री  नवल  प्रभाकर  :  क्‍या  शिक्षा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्ली  के
 उच्चतर  माध्यमिक  विद्यालयों  में  भूगोल
 नहीं  पढ़ाया  जाता;  और

 (ख)  यदि  हां,  तो  इसका  कारण
 जया है?

 शिक्षा  मंत्री  (भी  मु०  Wo  चागला  ):

 ईक)  जी,  नहीं  ।  दिल्ली  के  कुछ  उच्च
 माध्यमिक  स्कूलों  में  भूगोल  पढ़ाया  जाता  है  1

 (ख)  प्रदान  नहीं  उठता  ।

 नागरी  प्रचारिणी  सभा  का  विद-कोई

 व.  नबी  नवल  प्रभाकर  :  क्‍या  शिक्षा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :
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 (क)  क्‍या  यह  सच  है  कि  नागरी
 प्रचारिणी  सभा  को  विश्व-कोष  के  प्रकाशन
 का  जो  काम  दिया  ब्याह.  उसमें  अनावश्यक
 देरी  की  जा  रही  है;

 (ख)  यदि  हां,  तो  विलम्ब  का  कारण
 क्या  है;  और

 (ग)  विश्व-कोष  के  सम्पूर्ण  खंड  कब
 तक  प्रकाशित  होने  की  सम्भावना  है  ?

 शिक्षा  मंत्रालय  में  उपमंत्री  (  श्री  भक्त
 दर्शन)  :  (क)  से  (ग)  तक.  यह  सही  है  कि
 हिन्दी  विश्व-कोष  के  तैयार  करने  शौर  प्रकाशन
 में  काफी  देर  हो  रही  है  1  सभा  अभी  तक
 दस  खण्डों  में  से  तीन  खण्ड  प्रकाशित  कर
 सकी  है  |  चौथा  खण्ड  तैयार  हो  चुका  है
 कौर  प्रैस  को  भेज  दिया  गया  है,  साथ  ही  साथ
 शेष  खण्डों  पर  भी  कार्य  हो  रहा  है  ।

 सरकार  ने  इस  संजीव  में  आ्रावश्यक
 कार्रवाई  की  है  कि  भविष्य  में  कार्य  तेजी  से
 हो  और  कोई  अनावश्यक  देरी  न  हो  ।  ऐसी
 भाषा  है  कि  सम्पूर्ण  कार्य  तीन  से  चार  वर्षों
 के  बीच  पूरा  हो  जायेगा  ।

 Central  Grants  to  States

 Shri  M.  Rampure:
 Shri  D.  D.  Mantri:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 Shri  Vishram  Prasad:
 “a

 (a)  whether  it  is  a  fact  that  some
 States  have  not  utilised  the  Central
 grants  for  various  educational  schemes
 and  have  allowed  the  grants  to  lapse;
 and

 (b)  if  so,  the  names  of  such  States
 and  the  reasons  for  their  non-utilisa-
 tion  of  grants?

 The  Minister  of  Education  (Shri  जा.
 C.  Chagia):  (a)  and  (b).  It  is  not
 possible  at  this  stage  to  indicate  the
 names  of  the  States  which  have  not
 been  able  to  utilise  in  full  the  Central
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 grants  last  year  as  the  accounts  for
 1963-64  have  not  yet  been  finalised.

 In  ‘1962-63,  however,  excepting  the
 Gitates  of  Andhra  Pradesh,  Gujarat  and
 West  Bengal  (so  far  as  general  educa-
 fign  schemes  are  concerned)  and
 Andhra  Pradesh  and  Madras  (so  far
 technical  education  schemes  are  con-
 estned)  no  other  State  was  able  to
 atilise  the  Centra]  allocation  in  fuil
 Whis  was  because  during  the  emer-
 gency  expenditure  on  buildings  etc.,
 fad  to  be  drastically  curtailed.  Non-
 availability  of  qualified  and  trained
 teachers,  difficulties  in  the  procure-
 ment  of  material  and  equipment  etc.
 were  also  contributory  causes,
 fFechnical  Specialists  in  Audio-Visual

 Education
 45.  Shri  Ram  Harkh  Yadav:  Wil

 fhe  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  Government  have
 undertaken  a  special  short-term  pro-
 gramme  of  training  technica!  specia-
 lists  at  the  National  Institute  of  Audic-
 Visual  Education  in  Delhi;

 (9)  if  so,  a  brief  outline  of
 programme;  and

 the

 (c)  the  number  and  qualifications  of
 the  trainees  and  the  duration  of  the
 course?

 The  Minister  of  Education  (Shri  M.
 C.  Chagia):  (a)  The  National  Institute
 of  Audio-Visual  Education  has  intro-
 duced  a  short  term  Technica!  Tra‘ning
 Course  for  Teachers,  Projectiomsts
 amd  Technicians  incharge  of  Audio-
 Visual  equipment  in  Educational  Insti-
 fiitions.,

 (b)  The  Course  covers  the  principles
 of  working,  maintenance  and  repair  cf
 important  items  of  Audio-Visual
 equipment  and  also  Elementary  theo-
 retical  instruction  in  Electricity,
 QGptics  and  Electronics.

 (c)  The  prescribed  minimum  quali-
 fications  are  Matriculation  /Higher
 Secondary  with  Science.  In  case  of
 candidates  otherwise  well  experienced
 relaxation  can  be  made.  The  number
 «ff  trainees  is  2  and  the  Course  is  of
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 three  months’  duration  followed  by
 practical  training  for  one  month.
 Archaeological  Excavations  near  Kashi

 46.  Shri  P.  K.  Deo:  Will  the  Minister
 of  Education  be  pleased  to  state:

 (a)  whether  excavation  conducted
 by  the  Archaeological  Department  at
 Kumauli  village  has  proved  that  the
 original  Kashi  was  situated  some
 miles  east  of  the  present  Varanasi
 town;

 (b)  if  so,  whether  any  articles  of
 great  historical  and  archaeological  in-
 terest  have  been  found  in  that  excava-
 tion;  and

 (c)  whether  any  period  has  been  as-
 certained  regarding  the  antiquity  of
 that  town?

 The  Deputy  Minister  in  the  Minis-
 try  of  Education  (Shri  Bhakt  Dar-
 shan);  (a)  to  (c).  The  excavation  is
 being  carried  out  by  the  Banaras
 Hindu  University.  Information  in  this
 regard  is  being  collected  and  will  be
 Placed  on  the  Table  of  the  House.

 Promotions  of  Class  I  Officers

 41,  Dr.  L.  M.  Singhvi:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Unstare
 red  Question  No.  070  on  the  llth
 March,  964  and  state:

 (a)  whether  the  Officers  of  Grade  १
 and  Selection  Grade  of  CSS.  who
 are  drawing  maximum  in  their  grades
 were  duly  considered  for  promotion  to
 the  posts  of  Deputy  Secretary  and
 Joint  Secretary  or  equivalent  before
 Government  decided  to  bring  officers
 of  other  services  to  the  Central  Secre-
 tariat;

 (b)  the  number  of  Officers  of  Grade
 I  and  Selection  Grade  of  C.S.S.  an@
 Officers  of  other  services  e.g.,  I.A.S.
 and  I.A.  and  A.S.  who  have  been  pro-
 moted  on_a  regular  basis  to  the  posts
 of  Deputy  Secretary  and  Joint  Secre-
 tary  or  equivalent  separately  during
 the  last  4  years,  year-wise;  and
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 (c)  the  number  of  posts  that  were

 required  to  be  filled  in  during  the  last
 4  yeara,  year-wise  and  separately?

 The  Deputy  Minister  in  the  Ministry of  Home  Affairs  (Shri  L.  N.  Mishra):
 (a)  to  (c).  The  sources  from  which
 officers  are  ordinarily  drawn  for  man-
 ning  senior  administrative  posts  at
 the  Centre  of  and  above  the  rank  of
 Deputy  Secretary  are  laid  down  in
 para  2(i)  of  the  Scheme  published
 with  the  Government  of  India,  Minis-
 try  of  Home  Affairs  Resolution  No.
 F.  34(3)EO/57  dated  the  17th  October,
 1987,  which  reads  as  follows:—

 “(i)  Such  posts  will  ordinarily  be
 manned  by  Officers  of  one  or  other  of
 the  following  categories:—

 (a)  Officers  borrowed  from  the
 State  Cadres  of  the  IAS  and  from
 other  Class  I  Services  of  the  States
 (other  than  the  State  Civil  Ser-
 vice)  on  tenure  deputation;

 (b)  Officers  borrowed  on  tenure
 deputation  from  Central  Services,
 Class  I  including  officers  serving
 in  Public  Industrial  Undertakings
 (hereinafter  referred  to  as  Central
 Services)  ;

 (c)  Officers  of  the  Selection
 Grade  of  the  Central  Secretariat
 Service;

 (d)  Officers  of  the  Central  Ad-
 ministrative  Pool;

 (e)  State  Civil  Service  officers
 whose  names  are  included  in  the
 Select  List  referred  to  in  Regula- tion  7(3)  of  the  IAS  (Appoint-
 ments  by  Promotion)  Regulations; and

 (f)  State  Civil  Service  officers
 other  than  those  mentioned  in  (c)
 may  also  be  appointed  to  senicr
 pests  in  consultation  with  the
 UPSC  in  each  case.”

 Each  State  IAS  cadre  carries  -a
 specified  quota  for  deputation  to  the
 Centra]  Government,  and  45  posts  of
 and  above  the  rank  of  Deputy  Secre
 tary  have  to  be  provided  to  members
 of  the  Central  Secretariat  Service.
 But  apart  from  these  provisions  there
 is  no  reservation,  direct  or  indirect
 for  any  service.  The  posts  of  Deputy
 Secretary  and  above  are  nut  reserved.
 Selections  for  these  posts  depend
 mainly  on  three  considerations—(i)
 requirements  of  the  posts;  (ii)  exper
 ence,  background,  merit  and  suitabs
 lity  of  the  available  eligible  officers
 of  various  services;  and  (iii)  seniority
 of  the  said  officers  within  their  res
 pective  Services.

 A  statement  showing  the  number
 of  officers  appointed  on  a  regular  basjs
 to  the  posts  of  Deputy  Secretary  and
 Joint  Secretary  or  equivalent  during
 the  last  4  years  is  as  under:

 Joint  Secretary  &  Equivalent Name  of  Deputy  Secretary  &  Equivalent
 Service

 7960  I96!  3962  I963  7960  I96I  962  3963

 ICS/IAS  I9  25  34  37  8  3  ०  $  १  30
 IA  &  AS  6  3  6
 ID.A.S.  I  2  2  I  I
 LR.S.  5  6  8  3  I  2
 Indian  Postal

 Service  2  2  I
 A C.S.S.  8  9  24  4  2

 Others*  2  I  2  I

 Total  34  $2  73  52  2  34  29  32

 *This  does  not  include  appointments  made  in  the  Ministries  of  External  Affaire and  Law  of  officers  belonging  to  the  Indian  Foreign  Service  and  Central  Legal  Service.
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 Andaman  Special  Pay
 49.  Shri  Mohammad  Elias:  Wi!l  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  Government  have  con-
 sidered  the  question  of  increasing  the
 Andaman  special  pay  for  the  emplo-
 yees  working  in  the  Andamans  in  view
 of  the  rise  in  cost  of  living;  and

 (b)  if  so,  the  decision  taken  there-
 on?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  _Hatht):
 (a)  There  is  no  such  proposal  under
 consideration.

 {b)  Does  not  arise.

 Education  System  im  Andaman  and
 Nicobar  Islands

 50.  Shri  Mohammad  Elias:  Will  the
 Minister  of  Education  be  nleased  to
 state:

 (a)  whether  the  study  team  which
 was  appointed  by  the  Education  De-
 partment  of  the  Central  Government
 has  completed  its  enquiry  regarding
 the  education  system  in  Andaman  and
 Nicobar  Islands;

 (b)  whether  the  study  team  has
 made  any  recommendation  regarding
 the  medium  of  education  for  the  non-
 Hindi  speaking  students  in  Andaman
 and  Nicobar  Islands;  and

 (c)  if  so,  what  is  the  recommenda-_
 tion?

 The  Minister  of  Education  (Shri  M.
 C.  Chagia):  (a)  The  Ministry  of  Edu-
 cation  has  not  appointed  in  the  recent
 past  any  such  study  team.

 (b)  and  (c),  The  question  does  not
 arise.

 Firing  at  Port  Blatr
 हा,  Shri  Mohammad  Elias:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  the  one  man  commis-
 gion  of  enquiry  which  was  appo.nted
 by  the  Central  Government  to  enquire
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 has  completed  its  enquiry;  and

 (9)  if  so,  the  finding  thereof?
 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  (Shri  Hathi):  (a)
 and  (b).  The  requisite  information
 was  laid  on  the  Table  of  the  House  om
 the  6th  March,  1963.

 2.00  hrs.

 OBITUARY  REFEREN

 Mr.  Speaker:  I  have  to  inform  the
 House  of  the  sad  demise  of  two  of
 our  friends,  namely  Shri  Banarsi
 Prasad  Sinha  and  Dr.  Hari  Mohan.

 Shri  Banarsi  Prasad  Sinha  was  a
 sitting  Member  of  the  House  from
 Monghyr  constituency  of  Bihar.  He
 was  also  a  Member  of  the  First  and
 Second  Lok  Sabha  during  the  years
 952  to  1962.  He  passed  away  at
 Monghyr  on  the  5th  May,  1964,  at  the
 age  of  65.

 Dr.  Hari  Mohan  was  a  Member  of
 the  First  Lok  Sabha  during  the  years
 952  to  1957.  He  passed  away  on  the
 l8th  May,  1964,  at  the  age  of  52.

 We  deeply  mourn  the  loss  of  these
 friends  and  I  am  sure  the  House  will
 join  me  in  conveying  our  condolences
 to  the  bereaved  families.

 The  House  may  stand  in  silence  for
 a  short  while  to  express  its  sorrow.

 (The  Members  then  stood  in  silence
 for  a  short  while.)

 2.62  hrs.
 RE:  MOTIONS  FOR  ADJOURNMENT

 AND  CALLING-ATTENTION
 NOTICES

 (Query)
 Mr.  Speaker:  I  have  received  notices

 of  adjournment  motions  as  well  a
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 ealling-attention  notices  on  the  mat-
 ter  of  rehabilitation  of  the  migrants,
 and  they  relate  to:

 “The  reported  firing  by  police  on
 refugees  from  East  Pakistan  on  the
 397  May,  1964,  at  Tiruvelli  rail-
 way  station,  resulting  in  the  death
 of  five  refugees  and  injuries  to
 several.”

 I  have  not  thought  it  proper  to  admit
 the  adjournment  mofion.  I  could  not
 do  so.  But  I  have  admitted  the  cal-
 ling-attention  notices,  and  the  nam

 of  all  those  Members  have  been  club-
 bed  together.  I  shall  call  upon  Shri
 Krishnapal  Singh  whose  name  appears
 first,  to  call  the  attention  of  the  hon.
 Minister.

 Shri  S.  M.  Banerjee  (Kanpur):  May
 I  know  the  reasons  why  the  adjourn-
 ment  motion  has  not  been  admitted?
 Through  the  adjournment  motion,  we
 wanted  to  censure  the  Government  for
 the  brutal  firing  on  the  refugees  for
 whom  so  much  is  said  on  the  floor  of
 the  House  and  outside.  After  all,  we
 ‘wanted  to  censure  the  Government,
 though  the  hon.  Minister  has  express-
 ed  his  regret.  We  should  have  been
 given  an  opportunity.  Even  after  the
 statement  is  made  in  reply  to  the  cal-
 ling-attention  notice,  if  the  facts  are
 revealing,  I  would  request  you  to  see
 that  the  adjournment  motion  may  be
 admitted.

 Mr.  Speaker:  The  hon.  Member
 knows  that  the  reasons  cannot  be  given
 in  their  very  nature.

 Shri  S.  M.  Banerjee:  It  is  a  purely
 Central  matter.  The  Centre  is  con-
 eerned.

 Mr.  Speaker:  It  is  not  a  purely  Cen-
 त्या  matter.

 Now,  Shri  Krishnapal  Singh.
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 2.04  hrs.
 CALLING  ATTENTION  TO  A  MAT-

 TER  OF  URGENT  PUBLIC  IM-
 PORTANCE.

 Fimmnc  on  REFUGEES  FROM  EAST  PAKIS-
 TAN  37  TIRUVELLI  Ramway  Station
 Shri  Krishnapal  Singh  (Jalesar):  I

 call  the  attention  of  the  Minister  of
 Rehabilitation  to  the  following  matter
 of  urgent  public  importance  and  I  re-
 quest  that  he  may  make  a  statement
 thereon:

 “The  reported  firing  by  police on  the  refugees  from  East  Pakis-
 tan  on  the  l9th  May,  1964,  at
 Tiruvelli  railway  station,  resulting
 in  the  death  of  five  refugees  and
 injuries  to  several.”
 The  Minister  of  Rehabilitation  (Shri

 Tyagi):  The  Government  of  Orissa
 fhave  opened  five  camps,  which  in-
 clude  Sunabeda  and  Tiruvelli,  under  a
 programme  to  resettle  5,000  migrant
 families  in  small-scale  industries
 Agricultural  land  available  in  the
 country  being  limited,  it  is  inevitable
 that  a  large  proportion  of  the  migrant
 families  should  be  resettled  in  occupa-
 tions  other  than  agriculture.  Pend-
 ing  establishment  of  small  industries
 in  these  areas  for  permanent  employ-
 ment  of  displaced  persons,  opportu-
 nity  of  temporary  employment  in  un-
 skilled  jobs  (e.g.,  earth  work  for  road
 building,  railway  track  and  contour
 bunding,  bamboo  cutting,  brick  load-
 ing  and  unloading,  stone  quarry  work,
 work  as  helpers  for  masons  etc.)  have
 been  arranged  for  the  entire  adult
 population  of  these  camps  and  also  for
 gome  skilled  workers  among  them
 (e.g.,  carpenters,  teachers,  clerks.  ma-
 sons,  blacksmiths,  brick  moulders  etc.).
 The  employment  opportunities  are
 being  displayed  prominently  on  notice
 boards  and  also  through  cyclostyled
 charts  and  are  being  announced  to
 the  displaced  persons  practically  every
 day  in  each  camp  by  the  rehabilitation
 staff  at  the  camps)  No  compulsion  or
 foree  of  any  kind  is,  however,  used
 to  make  the  migrants  to  work
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 [Shri  Tyagi]
 The  total  number  of  families  stay-

 ing  at  Tiruvelli  camp  on  l8th  May,
 964  was  597.  As  the  families  arrived
 at  Tiruvelli,  they  started  demanding
 settlement  on  agricultural  land  only.
 They  were,  however,  advised  to  avail
 af  employment  opportunities  in  non-
 agricultural  work  which  had  been
 e@tranged  near  the  camp,  for  all  adult
 males.  They  were  also  told  that  the
 Orissa  Government  did  not  have  any
 agricultural  land  on  which  they  could
 be  rehabilitated.

 On  the  l6th  May,  the  migrants
 geve  an  ultimatum  to  the  Rehabilita-
 tion  Officer  of  the  camp  that  unless
 the  Government  decided  to  provide
 them  land  within  24  hours,  they  would
 get  the  demand  fulfilled  by  resorting
 to  other  means.  Out  of  the  597  fami-
 lies  in  Tiruvelli  camp,  about  375  de-
 serted  the  camp  on  the  l7th  and  16th,
 May  and  reached  the  Tiruvelli  rail-
 way  station.  On  i8th  May,  the  mi-
 grants  threatened  the  Assistant  Sta-
 tion  Master,  Tiruvelli,  with  serious
 cdnsequences  if  he  failed  to  arrange
 gecial  train  for  them  within  one  hour
 for  their  return  to  the  transit  centre
 at  Mana  The  Minister  in  charge  of
 Tribal  and  Rural  Welfare  in  Orissa,
 the  Deputy  Rehabilitation  Commis.
 sioner  and  the  Additional  Superinten-
 dent  of  Police,  Koraput,  advised  them
 ६0  return  to  the  camp  and  not  to  dis-
 turb  the  peace  and  tranquillity  at  that
 place  but  this  had  no  effect  at  all.
 About  200  persons  squatted  on  the
 railway  track  and  thus  delayed  the
 departure  of  a  train.

 On  the  9th  May,  the  migrants
 assumed  a  violent  mood  and  threaten-
 ed  to  kill  the  Railway  and  other  Go-
 xernment  officers.  The  District  Magis-
 frate,  Koraput,  and  the  Rehabilitation
 Minister  entreated  them  in  Oriva  and
 Bengali  not  to  violate  the  law,  and
 to  clear  the  track  and  the  platform.
 The  District  Magistrate  also  asked
 them  to  send  two  of  their  represen-
 tatives  to  discuss  their  grievances  with
 him  there.  This  was,  however,  re-
 plied  to  by  violent  gestures  and
 glogans  and  some  more  migrants  jump-
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 ed  on  the  railway  track.  Seeing  their
 threatening  attitude  and  tendency  te
 take  law  in  their  own  hands,  the
 District  Magistrate  promulgated
 orders  under  Section  44  of  the  Cri-
 minal  Procedure  Code  against  4  per-
 sons  who’  were  the  main  agitators.
 Warnings  were  issued  on  microphone
 in  Oriya,  Bengali  and  Hindi  that  their
 assembly  had  been  declared  unlawful.
 As  this  proved  ineffective,  the  District
 Magistrate  ordered  immediate  arrest
 of  the  leading  agitators.  The  police
 party  which  included  the  Additional
 Superintendent  ‘of  Police  made  two
 arrests  but  the  mob  surrounded  the
 police  officers  and  snatched  away  one
 of  the  arrested  persons.  The  situation,
 therefore,  demanded  immediate  use  of
 force  to  disperse  the  mob  and  to  rescue
 the  officers  who  had  been  surrounded.

 Owing  to  unfavourable  condjtions,
 tear-gas  could  not  be  used  and,  there-
 fore,  a  lathi  charge  was  ordered.  As
 soon  as  the  charge  started,  big-sized
 stones  were  hurled  by’  the  mob.
 Several  agitated  migrants  took  out
 tangias  (a  sort  of  axe),  lathis  and
 knives  and  started  brandishing  them.
 A  Sub-Inspector  of  Police  was  hit  on
 the  head  by  a  big  stone  and  another
 stone  hit  a  constable  on  the  chest.  An
 officer  of  the  police  party  who  went
 to  rescue  the  Additional  Superinten-
 dent  of  Police  was  thrown  on  the
 ground  by  the  mob  and  belaboured.
 (Shri  S.  M.  Banerjee:  Nobody  died.)
 Fifteen  police  personnel  including  the
 Additional  Superintendent  of  Police
 and  two  Assistant  Commandants  re-
 ceived  injuries  and  were  later  admit-
 ted  to  hospital.  Seven  members  of
 the  police  party  received  serious  in-
 juries  incluaing  fractures.

 Having  regard  to  the  situation
 that  had  developed,  the  District  Magls-
 trate  was  satisfied  that  no  time  could
 be  wasted  on  a  further  lathi  charge
 and  that  fring  was  the  only  alterna-
 tive  to  disperse  the  violent  mob  and
 to  save  the  lives  of  the  police  officers
 who  were  subjected  to  brutal  attack
 by  the  mob.  The  District  Magistrate,
 therefore,  ordered  the  dispersal  of  the
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 ‘mob  by  fire.  (Shri.S.  M.  Banerjee:
 “That  is  the  report  of  the  police  officers
 ‘who  ordered  the  firing.)  Before  open-
 ding  fire,  due  warning  was  given  on
 ‘the  microphone.  The  firing  was  done
 ander  the  control  of  the  Superinten-”
 dient  of  Police  and  i2  rounds  were  fir-
 ed.  Two  persons  died  at  the  spot,
 three  died  en  route  to  hospital  and
 ‘one  died  in  the  hospital.  Six  other
 persons  from  the  mob  also  received  in-
 juries.  Some  persons  have  been  ar-
 srested.  Police  investigation  against
 them  is  in  progress.  The  others  have
 sall  returned  to  the  camp  and  the  posi-
 zion  is  now  peaceful  and  under
 control

 This  incident  which  has  resulted
 dn  the  loss  of  six  lives  and  injuries  to
 «several  others,  including  some  police.
 @persorinel,  is  very  shocking  indeed.
 But  the  hon.  Members  will  appreciate
 that  under  the  circumstances  which
 gleveloped,  firing  had  become  unavoid-
 able.  It  is  indeed  a  great  pity  that
 ssome  of  the  displaced  persons,  who
 Hpaye  all‘our  sympathies  in  their  plight
 and  for  whom  we  are  trying  to  pro-
 wide  shelter  and  succour  in  this  coun-
 try,  have  instead  of  co-operating  with
 us  in  our  efforts  to  help  and  rehabili-
 state  them  have  taken  to  an  agitational

 ge
 eoupled  with  violence  which  no

 overnment  can  ever  tolerate.  I
 ®arnestly  hope  that  better  counsels
 will  prevail  and  that  the  Central
 MGovernment  and  the  State  Govern-
 ‘ments  will  receive  the  co-operation  of
 the  migrants.  who  are  undoubtedly  in
 ‘distress  and  deserve  every  help  and
 support.

 Shri  Krishnapal  Singh:  In  view  of
 the  frequent  firings  these  days,  and

 +n  view  of  the  fact  that  several  un-
 “fortunate  incidents  have  taken  place

 ee
 the  last  few  weeks  including

 etic  at  a  Gurudwara,  I  think  it  is  time
 that  we  decideq  upon  a  more  strict
 discipline  ang  certain  preventive  mea-
 sures.  I  want  to  know  if  Govern-
 ment  is  considering  of  adopting...

 Mr.  Speaker:  He  is  making  a  speech.
 Tf  he  wants  to  put  any  question  about
 the  incident  that  has  happened,  he
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 may;  otherwise.  I  will  -pass  on  eo
 the  next  Member.

 Shri  Kapur  Singh  (Ludhiana):  He
 is  giving  the  background,

 Mr.  Speaker:  No,  I  do  not  want  the
 background.

 Shri  Krishnapal  Singh:  Will  the
 Government  consider  adopting  pre-
 ventive  measures  in  order  to  check
 such  unlawful  assemblies  in  cases
 where  ample  warning  has  been  given?

 ~
 Shri  Tyagi:  As  regards  these  re-

 fugee  camps,  Government  is  seriously
 thinking  of  enforcing  some  disciplitie
 in  these  camps,  because  Government
 cannot  afford,  4s  I  said,  this  behaviour
 of  the  campers,  and  therefore,  thers
 must  be  some  order,  and  for  that  pur+
 Pose,  some  rules  of  discipline  ---are
 being  framed;  they  are  being  exe
 mined,  and  very  soon  they’  would  be
 enforced.

 Shri  Hem  Barua  (Gauhati):  May  3
 -Anow  what  steps  Government  have

 -taken  (a)  to  make  the  conditions.  9f
 life  in  the  camps  conducive  to.  the
 temper  and  way  of  life  of  the  new
 migrants,  ang  (b)  to  screen  the  new
 migrants  so  as  to  find  out  possible
 Pakistani  agents,  spies  etc,  infiltras-
 ing  into  their  ranks?

 Shri  Tyagi:  The  latter  part  of-the
 question  is  very  important,  and  the
 Government  is  seriously  considering
 to  screen  the  migrants  from  that
 point  of  view.  Maybe  that  some  people
 who  are  pro-Pakistani  are  credting
 trouble.  I  might  also  inform  thé  hon.
 Member  that  when  some  of  the  ‘cam-
 pers  who  are  not  loyal  and  helping
 the  administration,  threatefed  that
 they  would  like  to  go  to  Pakistan,  I
 announced  that  if  they  wanted  to  go
 to  Pakistan,  I  shall  be  happy,  I  shall
 seng  them,  but  if  they  wanted  to  be
 in  the  cartip,  they  must  be  within  the
 discipline,  ang  must  be  happy-  to:  take
 up  any  work  which  was  givén'  ‘to

 them..
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 Shri  Hens  Barua:  My  question  is
 not  replied  to.  I  wanted  to  know  the
 eonditions  of  life  in  the  camp.

 Shri  Tyagi:  My  attention  was
 diverted  by  the  other  important  ques-
 tion.  Conditions  of  life  are  not  really
 Ket  very  sutisfactory,  I  must  confess.
 Because  they  are  coming  suddenly  in
 such  large  numbers,  it  hag  become
 difficult  to  make  the  conditions  quite
 fit,  but  all  efforts  are  being  made.
 Phere  was  climatic  difficulty  in  some
 places.  For  instance,  in  Mana  camp,  it
 was  very  hot,  and  there  were  no
 sheds  or  trees.  So,  many  other  camps
 have  been  opened  in  better  climate,
 mear  rivers  and  forests,  All  that  is
 being  lookeg  into.

 Shri  Tridib  Kumar  Chaudhuri
 (Berhampur):  May  I  know  if  it  is  a
 fact  that  these  people  were  sent  from
 Mana  and  other  transit  camps  near
 Dandakaranya  to  these  five  camps  in
 Orissa,  one  of  which  was  at  Tiruvelii,
 for  industrial  employment,  without
 amy  proper  screening  or  job  orienta-
 tion,  and  whether  it  is  a  fact  that  defi-
 mite  assurances  were  helg  out  to  them
 that  those  people  who  went  outside
 Bengal  would  be  settled  on  land;  if
 so,  may  I  know  if  that  aspect  of  the
 question  has  been  gone  into.

 Shri  Tyagi:  As  regards  any  tech-
 nical  training  etc,  to  be  given  to
 these  people  who  will  be  employed
 im  industri¢s,  the  Orissa  Government
 had  made  ample  arrangement  for  it.
 Just  now,  the  Orissa  Government  was
 busy  putting  up  the  camps,  their
 houses  etc.  For  that  purpose,  the
 Orissa  Government  was  engaging  them
 im  brick-laying,  house-building  and
 28%  these  activities.  They  were  never
 given  an  assurance  that  every  family
 would  be  rehabilitateg-on  agricultural
 land,  It  is  not  possible  to\find  so  much
 ef  agricultural  land,  anc.  therefore
 that  assurance  has  never  been  given.
 f  the  refugees  are  under  that  wrong
 impression,  I  might  here  and  now
 elarify  it  that  everybody  cannot  be
 retw@btlteted  on  sericultural  lend
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 Shri  N,  Sreekantan  Nair  (Quilon):
 May  I  know  whether  the  Government
 have  done,  or  intend  to  do,  any  classi-
 fication  uf  the  refugees  so  that  each
 section  which  wants  industrial  work

 "or  agricultural  work  should  be  classi-
 fied  and  some  arrangement  made  in
 the  long  run  to  provide  them  with
 that  work  for  which  they  have  got  the
 aptitude,  and  not  impose  something
 on  them,  ag  has  been  cone  now?

 Shri  Tyagi:  This  system  had  beem
 started  by  my  predecessor  already,
 ang  when  I  went  to  inspect  the  camp,
 I  found  that  they  were  being  classified:
 category-wise,

 Shri  S.  M.  Banerjee  (Kanpur):  From
 the  statement  of  the  hon.  Minister  it
 appears  that  this  is  exactly  what  the
 police  have  said,  I  want  to  know  whe-
 ther  Government  propose  to  hold  ड
 judicial  enquiry  into  the  brutal  firing,
 ang  if  not,  the  reasons  for  the  same.
 If  they  do  not  want  to  hold  such  an
 enquiry,  may  I  know  whether  they
 would  invite  a  parliamentary  dele-
 gation  to  go  into  this?

 Shri  Tyagi:  With  regard  to  the  law
 and  order  situation,  whenever  such
 situations  arise  in  a  State,  it  is  for  the
 State  Government  to  look  after  peace
 and  tranquillity.  It  was  a  case  where
 lives  were  being  threatened.

 Shri  S.  M.  Banerjee:  They  have
 been  shot  dead  by  Pakistanis,  they
 are  being  shot  dead  by  Indians.

 Shri  Tyagi:  It  is  very  difficult  for
 the  Central  Government  to  intervene’
 in  every  such  case.

 Dr,  Ranen  Sen  (Calcutta  East):
 The  hon.  Minister  read  out  a  report
 which  ig  obviously  from  the  ड्  police.
 May  I  know  whether  Government
 tried  to  know  why  the  police  party,
 insteag  of  resorting  to  firing,  did  not
 take  resort  to  tear  gas  shells,  and  later
 on  digperse  the  crowd?

 Mr.  Speaker:  That  he  har  areweared.
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 Dr,  Ramen  Sen:  No,  he  has.  only
 said  this  much  that  the  condition  was
 not  favourable.  I  want  to  know  if
 the  Government
 vestigated  into  this  police  report  that
 the  condition  was  not  favourable,

 Mr.  Speaker:  That  would  be  in-
 vestigated  by  the  enquiry  officer  or
 body  that  is  appointeg  there.  The
 Members  should  realise  that  initially
 it  is  a  matter  of  law  and  order,  be  it
 in  a  camp;  then,  too,  it  is  a  State  sub-
 ject,  but  because  the  refugees  were
 involved  in  it,  I  have  allowed  it.  They
 ought  now  to  have  patience  till  we
 get  the  report  of  the  enquiry.  There-
 fore,  that  enquiry  is  being  made.

 Shri  S.  M.  Bamerjee:  That  is  a  dif-
 ferent  enquiry.

 Mr,  Speaker:  Whatever  it  is.

 Shri  5.  M,  Banerjee:  Let  there  be
 a  parliamentary  delegation  to  report.

 Mr,  Speaker:  He  should  not  go  on
 making  such  repetitions.

 Shri  S,  M  Banerjee:  Six  people
 have  died.

 Mr.  Speaker:  What  should  I  do
 now?  This  ought  not  to  be  their  im-
 pression  that  everything  that  is  said
 on  behalf  of  the  Government  is  wrong,
 and  we  ought  to  support  the  other
 aide,  The  enquiry  is  being  conducted.

 Shri  S.  M.  Banerjee:  We  do  not
 support,  we  want  that  there  should
 be  a  proper  enquiry.

 Mr.  Speaker:  Order,  order.  Shri
 Mukerjee,

 Shri  H.  N.  Mukerjee  (Calcutta  Cen-
 4ral):  These  unfortunate  refugees  are
 going  through  a  stupendous  and
 continuous  strain  right  from  the  time
 when  they  were  pushed  out  from
 Pakistan,  ang  if  they  succumb  to
 certain  psychological  difficulties  when
 they  feel  as  if  they  are  coming  from
 the  frying  pan  into  the  fire,  certain
 problemg  arise  which  require  to  be
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 sympathetically  considered.  May  4
 know  if  Government  has  any  mecha-
 nism  for  approaching  these  refugees
 in  order  to  persuade  them,  which
 mechanism  is  operated  not  by  police
 agencies  or  by  District  Magistrates,
 but  other  kinds  of  people  who  can
 make  an  impression  on  the  mind  of
 the  refugees?

 Shri  Tyagi:  This  suggestion  is  very
 much  in  my  mind.  I  may  assure  the-
 House  that  in  spite  of  the  lapses  on.
 part  of  the  refugees,  they  are  not
 going  to  be  blacklisted.  But  what  Is.
 expected  of  th  is  that  they  must
 abide  by  the  camp  discipline,  etc,  The
 hon.  Member  has  given  a  good  sug-
 gestion.  Quite  a  number  of  non-offi-
 cial  agencies  have  come  forward  to
 render  service  to  the  refugees.  They
 are  not  being  treated  as  prisoners  of
 anything  like  that;  they  are  being:
 treateg  ag  citizens  and  the  persuasion
 process  is  amply  being  employed.

 Shri  Mohammad  Elias:  May  I  know
 whether  the  Government  has  examin-
 ed  the  proposal  of  Mr.  Satish  Raj
 Gupta  and  the  other  left  parties  who.
 have  submitted  a  memorandum  for
 the  rehabilitation  of  these  refugees  in
 West  Bengal  itself  because  there  is
 enough  scope  to  rehabilitate  all  these
 refugees  in  West  Bengal  instead  of
 sending  these  refugees  to  different.
 States?...  (Interruptions.)

 Mr.  Speaker:  He  is  only  to  put  ७:
 question  and  not  make  a  speech,

 Shri  Mohammag  Elias  (Howrah):
 This  statement  regarding  firing  is  very
 much  shocking  to  all  of  us.

 Shri  Tyagi:  Shri  Satish  Chandra
 Gupta  is  a  personal  friend  of  mine
 and  when  I  went  to  Calcutta  I  called
 on  his  house  and  had  a  long  talk.
 with  him.  I  have  taken  note  of  all  the
 points  he  had  to  give  about  this  pro-
 blem.  But  I  must  confess  to  the  House:
 that  not  only  the  West  Bengal  Gov-
 ernment  is  against  the  idea  but  I
 also  feel  that  once  I  start  putting
 camps  in  West  Bengal  it  will  be  difi-.
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 {Shri  Tyagi.]
 -eult  for  me  to  maintain  and  keep  the
 -Bengalis  outside  in  distant  places;
 ‘they:  will  all  like  to  stick  to  West
 -Bengal  because  they  love  their  lan-
 guage  so  much  that  they  would  not

 -€0  to  any  other  State.

 Shri  H.  P.  Chatterjee  (Nabadwip):
 ‘The  Minister  has  given  a  version  of
 the  persons  who  fired.  But  has  he

 “ascertained  the  version  of  the  persons
 ‘who  have  been  fired  upon?  I  would
 ask  him  to  enquire  what  they  have  to
 Say  about  this,  Would  he  hold  any
 -enquiry  personally  or  would  he  allow
 an  enquiry  to  be  held  by  a  deputa-

 “tion  of  Members  of  Parliament?

 Shri  Tyagi:  May  I  inform  the
 “House  that  I  have  been  having  hour

 to  hour  information  through  tele-
 ‘phone  as  well  as  on  telegrams;  when
 these  refugees  deserted  the  camp,  I

 -got  information;  when  they  reached
 the  station  I  got  information;  I  got  a
 message  when  they  squatted  on  the
 rails.  It  is  not  the  version  of  the
 police  alone;  the  Deputy  Commis-
 sioner  was  there  and  one  of  the  Min-
 isters  was  also  present.  It  is  their  ver-
 sion  that  I  have  given...  (Interrup-
 tions.)

 Mr.  Speaker:  Whether  he  proposes
 to  form  a  committee  of  Members  of
 Parliament—that  is  what  he  wants  to
 know.

 Shri  Tyagi:  There  is  no  such  inten-
 tion.

 32.25  hrs.

 RE:  MOTIONS  FOR  ADJOURNMENT
 AND  CALLING  ATTENTION

 NOTICES

 (QUERY)

 Mr.  Speaker:  Papers  to  be  laid....
 (Interruptions.)

 Shri  Nambiar  (Tiruchirapalli):
 ‘The  question  about  Heavy  Electricals,

 MAY  27,  964  for  Adjournment  and  83
 i  Calling  Attention  Notices

 Sir....  (Interruptions.)  One  M.L.A,
 is  fasting.

 Mr.  Speaker:  When  I  have  disallow-
 ed  an  adjournment  motion  and  infor-
 mation  has  been  conveyed  to  the  hon.
 Member,  I  have  told  them  that  this
 is  not  the  manner  in  which  it  has  to
 be  raised.

 Shri  Nambiar:  Tell  us  the  reasons.

 Mr.  Speaker:  No,  Sir.

 Shri  Mohammad  Elias  (Howrah):
 Regarding  another  adjournment  mo-
 tion  with  regard  to  Indian  nationals
 in  Burma....

 Mr.  Speaker:  Has  he  not  received
 any  intimation?

 Shri  Mohammad  Elias:  No.

 Mr.  Speaker:  I  will  have  the  inti-
 mation  sent  to  those  Members  who
 have  not  received  it.  I  have  allowed
 no  adjournment  motion.  The  calling
 attention  notice  which  I  allowed—
 that  was  what  I  just  allowed.

 Shri  H.  N.  Mukerjee  (Calcutta
 Central):  If  you  can  say  whether
 the  other  adjournment  motions  for
 which  alternative  calling  attention
 motions  also  have  been  given  would
 be  considered  by  you  so  that  the  call-
 ing  attention  might  come  up  later...

 Mr.  Speaker:  I  have  kept  some  of
 them  pending  and  they  will  be  in-
 formed  when  I  decide  what  to  do  with
 them.  I  might  have  received  more
 than  fifty  notices  today  and  I  cannot
 recollect  which  one  of  them  I  had
 dealt  with.

 Shri  S.  M.  Banerjee  (Kanpur):  Sir,
 one  word.  While  rejecting  the  calling
 attention  notice  on  abnormal  rise  in
 prices,  it  has  been  stated  here  that
 the  motion  had  been  rejected  because
 an  unstarred  question  had  been  ad-
 mitted  for  the  2nd  June,  1964.

 Mr.  Speaker:  I  have  not  seen  this.
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 Shri  8.  M.  Banerjee:  It  is  from  this
 Secretariat;  signed  by  M.  C.  Joshi,
 -supposed  to  be  one  of  the  Under
 Secretaries...  (Interruptions.)

 Mr,  Speaker:  That  did  not  form  the
 subject-matter  of  any  adjournment
 motion...  (Interruptions.)

 श्री  राम  सेवक  यादव  (बाराबंकी):
 मांग  ई  फे  बारे  मने  भी  एक  कार्य  स्थगन
 प्रस्ताव  दिया  था  1

 Shri  Dinen  Bhattacharya  (Seram-
 pore):  An  explosive  situation  is  pre-
 vailing  in  West  Bengal.

 Shri  S.  M.  Banerjee:  There  has
 becn  the  Centre’s  failure...  (Interrup-

 tions.)  =
 Mr,  Speaker:  They  should  not

 continue  interrupting  in  this  manner.
 If  I  do  not  agree  with  him...

 Shri  S.  M.  Banerjee:
 agreed  with  me.

 You  have

 Mr.  Speaker:  I  have  not  agreed;  I
 had  not  allowed  that  calling  attention
 notice.  I  disallowed  the  adjournment
 motion.

 Shri  S.  M.  Banerjee:  The  Centre’s
 ‘responsibility  is  there.

 Mr.  Speaker:  Who  is  to  decide?
 Somebody  has  to  decide...  (Interrup-
 tions.)  If  the  hon.  Member  continues
 in  this  manner.  I  cannot  tolerate
 that.  I  have  asked  them  to  keep
 order  three  or  four  times.  If  he  has
 anv  grievance  he  can  write  to  me.  I
 Cannot  argue  about  the  notices  here.

 Shrimati  Renu  Chakravartty  (Bar-
 rackpore):  Sir,  it  was  a  very  impor-
 tant  question  to  disappearance  of  rice
 from  West  Bengal  shops.  That  was
 an  adjournment  motion  which  you
 have  disallowed.  We  want  to  know
 whether  the  same  motions  tabled  as
 calling  attention  motions  have  been
 disallwed.

 JYAISTHA  6,  886  (SAKA)  for  Adjournment  90
 and  Calling  Atten-

 tion  Notices
 Mr.  Speaker:  The  hon.  lady  Mem-

 ber  must  realise  that  I  cannot  remem-
 ber  each  aNd  every  calling  attention
 notice  that  may  have  come  to  my
 notice  and  the  orders  that  I  have
 passed  on  each  of  fhem,  I  have  always
 requested  hon.  Members  who  dis-
 agree  with  me  either  to  come  to  me
 so  that  I  can  explain  the  reasons.  But
 if  some  hon.  Members  are  not  prepar-
 ed  to  come,  they  can  write  to  me  and
 I  will  give  a  reply.  But  that  is  not
 the  manner  in  which  reasons  can  be
 discussed  here  indefinitely.

 Dr.  Ranen  Sen  (Calcutta  East):  I
 have  also  tabled  a  calling  attention
 Motion  on  the  same  _  subject—total
 disappearance  of  rice  in  West  Bengal.
 We  have  70६  received  any  intimation
 while  he  has  received  some  intima-
 tion.

 Mr,  Speaker:  He  must  have
 that  earlier.

 sent

 Dr.  Ranen  Sen:  No,  Sir;  he  sent  it
 yesterday.

 Shri  S,  M.  Banerjee:  I  sent  it  ear-
 lier,  from  Calcutta.

 Shri  U.  M.  Trivedi  (Mandsau:).  On
 the  question  of  refugees  from  Burma
 a  calling  attention  notice  has  been
 given.  I  would  like  to  know  whether
 that  matter  will  be  taken  up  in  the
 course  of  the  day.

 Mr.  Speaker:  I  will  have  the  infor-
 mation  sent  to  the  hon.  Member.  The
 Secretariat  should  send  intimation  to
 all  the  hon.  Members  who  gave  no-
 tice  and  who  have  not  received  any
 information  so  far.

 Shri  Bade  (Khargone):  seed

 Mr.  Speaker:  Order,  order....(In-
 terruptions.)  This  will  not  be  ree
 corded.

 *Not  recorded,
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 Inpian  TELEGRAPH  (2ND  AMENDMENT
 RULEs)

 The  Ministry  of  Law  and  Minister
 हम  Communications  (Shri  A.  K.  Sen):
 I  beg  to  lay  on  the  Table  a  copy  of
 the  Indian  Telegraph  (2nd  Amend-
 ment)  Rules,  964  published  in  Noti-
 fication  No.  S.O.  050  dated  the  28th
 March,  1964,  under  sub-section  (5)
 of  section  7  of  the  Indian  Telegraph
 Act,  1885.  [Placed  in  Library,  See  No.
 LT-2884/64].

 NOTIFICATIONS  UNDER  ALL  INDIA  SERVI-
 ces  ACT  AND  DEFENCE  OF  INDIA  (EIGHTH

 AMENDMENT)  RULES

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathi):  I
 beg  to  lay  on  the  Table—

 (i)  a  copy  each  of  the  following
 Notifications  under  sub-sec-
 tion  (2)  of  section  3  of  the  All
 India  Services  Act,  1951,
 making  certain  further
 amendments  to  Schedule  पा
 to  the  Indian  Administrative
 Service  (Pay)  Rules,  954:—

 (a)  G.S.R.  ‘182,  dated  the  30th
 November,  1963,

 (b)  GS.R.  484,  dated  the  28th
 March,  1964.

 (c)  G.S.R.  485  dated  the  28th
 March,  1964.

 (a)  G.S.R.  486  dated  the  28th
 March,  1964,
 {Placed  in  Library,  See  No.
 LT-2885/64).

 (fi)  a  copy  of  Notification  No.
 G.S.R.  525  dated  the  4th
 April,  964  making’  certain
 further  amendments  to  Sche-
 dule  II  to  the  Indian  Police
 Service  (Pay)  Rules,  1964,
 under  sub-section  (2)  of  sec-
 tion  3  of  the  All  India  Ser-
 vices  Act,  95l.  [Placed  in
 Library,  See  No,  LT-2886/64}].

 (iii)  a  copy  of  the  Defence  of
 India  (Eighth  Amendment)
 Rules,  964  published  in  Noti-
 fication  No.  G.S.R.  770  dated
 the  Ist  May,  1964,  under  sec-
 tion  4  of  the  Defence  of  In-
 India  Act,  1962,  [Placed  in
 Library,  See  No.  LT-2887/64].’

 Rice-Mmurnc_  Inpustry  (REGULATION
 AND  LIcENSING)  AMENDMENT  RULES

 The  Minister  of  State  in  the  Min-
 istry  of  Food  and  Agriculture  (Shri
 A.  M,  Thomas):  I  beg  to  lay  on  the
 Table  a  copy  of  the  Rice-Milling  In-
 dustry  (Regulation  and  Licensing)
 Amendment  Rules,  964  published  in
 Notification  No.  G.S.R.  747  dated  the
 I6th  May,  ‘1964,  under  sub-section  (4)
 of  section  22  of  the  Rice-Milling  In-
 dustry  (Regulation)  Act,  1958.
 [Placed  in  Library,  See  No,  LT-2888/
 64).

 Orpers  OF  DELIMITATION  COMMISSION

 The  Deputy  Minister  in  the  Minis-
 try  of  Law  (Shri  Bibudhendra  Misra):
 I  beg  to  lay  on  the  Table  a  copy  each
 of  the  following  Orders  of  the  Deli-
 mitation  Commission  under  sub-sec-
 tion  (3)  .of  section  0  of  the  Delimita-
 tion  Commission  Act,  962:—

 (i)  Order  No,  2l  determining  de-
 limitation  of  assembly  consti
 tuencies  in  the  Union  Terri-
 tory  of  Pondicherry  published
 in  Notification  No.  S.O.  56
 dated  the  2nd  May,  1964,
 [Placed  in  Library,  See  Na
 LT-2889|64}.
 Order  No.  7  determining  deli-.
 mitation  of  parliamentary  and
 assembly  constituencies  in
 the  State  of  Kerala  published
 in  Notification  No,  so.  60
 dated  the  7th  May,  ‘1964.
 [Placed  in  Library,  See  Noa.
 LT-2890|64].

 por] (ii

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  On  8  point  ०  :lari-
 fication,  Sir,  with  regard  to  item
 (ii)  here,  in  view  of  the  ambiguous
 answers  given  by  the  Government  im
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 the  last  session.  Does  this  indicate  a  } firm  and  final  decision  taken  by  the
 Government  to  hold  the  general  elec-
 tion  in  Kerala  next  year?

 Shri  A.  हू,  Sen:  This  has  nothing  to
 do  with  the  holding  of  general  elec-
 tions.  This  is  only  with  reference  to
 the  question  of  delimiting  the  parlia-
 mentary  and  assembly  constituencies
 by  a  statutory  commission,  namely,
 the  Delimitation  Commission,

 ३2.33  bra.

 PRESIDENTS  ASSENT  TO  BILLS
 Secretary:  Sir,  I  lay  on  the  Table

 following  four  Bills  passed  by  the
 Houses  of  Parliament  during  the  last
 ‘Session  and  assented  to  by  the  Presi-
 dent  since  a  report  was  last  made  to
 the  House  on  the  6th  May,  1964,

 qd)  The  Appropriation  (No.  3)  Bill,
 1964.

 (2)  The  Taxation  Laws  (Continua-
 tion  and  Validation  of  Recovery  Pro-
 ceedings)  Bill,  1964,

 (3)  The  Indian  Railways  (Amend-
 ment)  Bill,  1964.

 (4)  The  Drugs  and  _  Cosmetics
 {Amendment)  Bill,  1964.

 2.  Sir,  I  also  lay  on  the  Table  copies,
 duly  authenticated  by  the  Secretary
 of  Rajya  Sabha,  of  the  following  ten
 Bills  passed  by  the  Houses  of  Parlia-
 ment  during  the  last  Session  and  as-
 sented  to  by  the  President  since  a
 Tevort  was  last  made  to  the  House  on
 the  6th  May,  964:—

 (l)  The  Armed  Forces  (Special
 Powers)  Continuance  Bill.
 1964.

 42)  The  Public  Employment  (Re-
 quirement  as  to  Residence)
 Amendment  Bill,  1964.

 43)  The  Dakshina  Bharat  Hindi
 Prachar  Sabha  Bill,  1964.

 President’s  Assent  JYAISTHA  6,  886  (SAKA)  Constitution  (Nine-
 teenth  Amendment)

 Bill
 (4)  The  East  Punjab  Aryurvedic

 and  Unani  Practitioners
 (Delhi  Amendment)  Bill,

 1964.
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 (5)  The  Goa,  Daman  and  Diu
 Judicial  Commissioner’s  Court
 (Declaration  as  High  Court)
 Bill,  1964.
 The  Indian  Coinage  (Amend-
 ment)  Bill,  1964,
 The  Industrial  Development
 Bank  of  India  Bill,  1964.

 (8)  The  Oil  and  Natura]  Gas  Com-
 mission  (Amendment)  Bill,
 1964,

 (6)

 (7)

 go  ~  The  Durgah  Khawaja  Saheb
 (Amendment)  Bill,  1964,
 The  Advocates  (Amendment)
 Bill,  1964.

 (10)

 DEMANDS  FOR  SUPPLEMENTARY
 GRANTS  (GENERAL),  1964-65

 The  Minister  of  Planning  (Shri  B.
 R,  Bhagat):  I  beg  to  present  a  State-
 ment  showing  Supplementary  De-
 mands  for  Grants  in  respect  of  the
 Budget  (General)  for  1964-65.

 22.34  hrs.

 CONSTITUTION  (NINETEENTH
 AMENDMENT)  BILL®

 The  Minister  of  Law  and  Minister
 of  Communications  (Shri  A.  हू,  Sen):
 I  beg  to  move  for  leave  to  introduce
 a  Bill  further  to  amend  the  Constitu-
 tion  of  India.

 Mr.  Speaker:  Motion  moved:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India.”

 *Published
 dated  27-5-64.

 in  Gazette  of  India—  Extraordinary,  Part  II,  Section  2,
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 Shri  P.  K.  Deo  (Kalahandi):  On  a
 point  of  order,  Sir.  I  beg  to  submit
 that  besides  infringing  the  various
 democratic  conventions  and  976९९-
 dents,  this  Bill  contravenes  the  very
 fundamentals  of  democracy.  This  Con-
 stitution  (Nineteenth  Amendment)
 Bill  is  a  carbon  copy  of  the  Seven-
 teenth  Amendment  Bill,  which  has
 been  negatived  by  the  collective  wis-
 dom  of  this  House.  This  Bill  has  got
 far-reaching  effects  and  tries  to  rob
 the  citizen  of  his  right  over  property
 and  the  poor  peasant  of  his  proprie-
 torship.  In  the  debate  on  the  77
 Amendment  Bill,  various  speakers

 4
 m  the  treasury  benches  also  op-

 sed  it.
 *  Mr.  Speaker:  He  should  come  to  his
 point  of  order.

 Shri  P.  K.  Deo:  I  am  coming,  Sir.
 Mr.  Speaker:  He  should  come  _  to

 “his  point  of  order  first  and  then  ex-
 plain  it.

 Shri  P.  K,  Deo:  My  point  of  order
 is  that  it  is  the  inherent  prerogative
 of  the  Chair  either  to  disallow  it  or
 allow  it  to  be  introduced.  because
 your  function  is  not  just  to  interpret
 the  comma,  semi-colon,  etc.

 Mr.  Speaker:  It  may  be  the  prero-
 gative  of  the  Chair,  but  what  ts  his
 point  of  order?

 Sbri  P.  हू,  Deo:  Government  :can-
 not  bring  it  back  in  a  different  name
 under  the  pretext  that  it  was  a  snap
 vote.

 Mr.  Speaker:  Can  he  point  out  any
 article  of  the  Constitution  or  any
 rule?  He  should  come  to  that  now.

 Shri  P.  K.  Deo:  The  various  provi-
 sions  in  the  Constitution  are  not  there
 to  be  broken  for  the  convenience  of
 the  ruling  party.

 Mr.  Speaker:  Which  one  is  broken?

 Shri  P.  K.  Deo:  The  fundamental
 right  over  property.  Above  the  Chair,
 it  is  written:  Lig  घमंचक्र  प्  वर्तमान

 nm

 It  is  for  you  to  see  that  proper  de-
 mocratic  principles  are  observed.  You
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 are  the  custodian  of  all  the  democra-
 tic  rights.

 Mr.  Speaker:  Is  it  his  point  of  order
 that  this  chakra  should  be  removed
 or  I  should  be  removed?

 Shri  N.  Sreekantan  Nair  (Quilon):
 He  is  shedding  crocodile  tearg  oves
 the  peasants.

 Shri  Ranga  (Chittoor):  Question.

 Shri  P,  K.  Deo:  My  point  of  order
 is  that  when  there  is  a  national  emer-
 gency  and  when  the  Prime  Minister
 is  not  keeping  good  health,  it  is  alk
 the  more  imoverative  that  we  should
 not  bring  a  legislation  of  this  type.
 A  Government  with  43  per  cent  of
 backing  of  the  people  is  trying  to
 thrust  an  unconstitutional  Bill  of  this
 nature.  (Interruptions).

 Mr,  Speaker:  Rather  there  ought
 to  be  some  limit  to  my  patience  also.
 So  far  he  has  been  arguing  his  case,
 but  no  point  of  order  has  been  made.
 That  is  not  fair.  It  should  come
 straight.  They  want  to  oppose  it.
 That  is  all  that  they  want  to  say.
 They  should  say  it  straight.  Why
 should  they  resort  to  these  things?
 Shri  Yashpal  Singh.

 श्री  यशपाल  सिह  (कराना)  :  भ्रध्यक्ष
 महोदय.  इस  आदरणीय  सदन  की  यह  मर्यादा
 रही  है  हि  नगर  कोई  बिल  पास  न  हो  सके  तो
 दुबारा  उसको  हाउस  में  लाने  के  लिए  बीच  में
 ६  महीने  का  समय  देना  पड़ता  है  ।  इस  कन्वेंशन
 को  राज  तक  निभाया  गया  है.

 भ्रध्यक्ष  महोदय  :  यह  कहां  लिखा  है  ?

 श्री  यशपाल  सिह:  हमारे  र्ल्स  ऐंड
 रिलेशंस  में  लिखा  हुआ  है  !

 राय  महोदय  :  मुझे  बतलाइये  कि  वह
 कोन  सा  रूल  है  ?

 शी  यशपाल  सिह  :  मुझे  कह  लेने  दीजिये  ॥
 (इंटरप्शंस  )

 अध्यक्ष  महोदय  :  भ्रामक,  झा डेर  I
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 oft  यशपाल  सिह:  राज  तक  कोई  भो
 गैर  सरकारी  विधेयक  ऐसा  नहीं  शाया  है  जो
 कि  एक  दर्ज  अगर  रिजेक्ट  हो  गया  हो  ओर
 दुबारा  उसे  लाया  गया  हो  तो  उसके  बीच
 में  ६  महीने  के  समय  के  लिए  इं  सिस्टम  गया
 गया  हो  .

 अध्यक्ष  महोदय  :  ठाकुर  साहब,  आप  ने
 रूल  का  हवाला  दिया  है  मुझे  देखने  दीजिये
 कि  वह  कोन  सा  खुल है?

 एक  माननीय  सदस्य:  यह  फुटरूल  है
 (इंटरप्शंस  )

 ग्रीष्म  महोदय  :  बार्डर,  भ्रार्डर  |  ठाकुर
 साहब  ने  कहा  है  फ्री  रूस  हमें  ६  महीने  से
 पहले  इस  बात  की  इजाज़त  नहीं  देते  फि
 रिजेक्टेड  बिल  दुबारा  हाउस  में  पेश  या
 जा  सके  ।  मैं  उन  से  जानना  चाहूंगा  कि  वह
 कौन  सा  रूल  है?

 श्री  यशपाल  सिह :  मेरी  रजें  करने
 की  मंशा यह है. है  cane  «

 श्रेय  महोदय  :  माननीय  सदस्य  किसी
 बल  पर  इनहिसार  नहीं  रखते  |

 श्री  यशपाल  सिंह:  अब  भ्रमर  सरकार
 की  इनएफिशिएसी  से  यह  बिल  पास  नहीं  हो
 सका  है  और  वह  उसे  पास  कराने  के  लिए
 ज़रूरी  बहुमत  क़ायम  नहीं  कर  सकी  है  तो
 सरकार  की  इस  इनएफिशिऐंसी  की  सच्चा
 टैक्स  देने  वाली  जनता  को  दी  जाय  यह  बिलकुल
 प्रनपालियामैंटरी  है.

 श्रष्पक्ष  महोदय  :  वह  दूसरा  सवाल  है।

 श्री  यशपाल  सिह  :  मेरा  कहना  यह  है  कि
 सरकार  उस  वक्त  जब  ज़रूरी  बहुमत  कायम
 नहीं  कर  सकी  तो  यह  लाखों  रुपया  पब्लिक  का
 यहां  खराब  न  कर  के  इस  का  जो  खर्चा  हो  वह
 सरकार  के  मिनिस्टरों  की  तनझुत्राह  में  से  लिया
 जाय  |  जनता  के  ऊपर॑  यह  बार  न  डाला  जाय  |
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 अध्यक्ष  महोदय  :  बिल  पर  बहस  के  दोरान
 माननीय  सदस्य  तक़रीर  कर  सब  ते  हैं  लेकिन
 उन्होंने  भ्र भी  जो  फरमाया  वह  कोई  प्वाएंट
 जफ़  भ्रार्डर  नहीं  है  1  जब  उन्हें  बहस  के  दौरान
 तकरीर  करने  का  मौक़ा  मिले  तो  वह  अपने
 विचार  प्रकट  कर  सकते  हैं  लेकिन  यह  कोई
 प्वाइंट  औफ़  शाइर  नहीं  है  1  मैंने  बार  बार
 इस  चीज  को  कहा  है  कि  प्वाएंट  क  आर्डर
 के  नाम  पर  कोई  ऐसी  चीज़  नहों  करनी
 चाहिए  जो  डिबेट  के  लेवल  को  बहुत  नीचे
 ले  जाय  |  उस  लेवल  को  इतना  नीचे  न  ले  जाया
 जाय  Fe  उसा  मज़ाक  बनाया  जाय  |  तमाम

 दुनिया  हमारे  काम  को  देख  रही  है  और  प्वाएंट
 फ़  ऑ्राडेर  को  लेकर  ऐसा  मज़ाक  न  बनाया
 जाना  चाहिए  और  हमें  जज  करने  वालों  को
 यह  कहने  का  मौक़ा  नहीं  देना  चाहिए  कि
 पार्लियामेंट  के  मे  बस  यह  समझते  नहीं  हैं  कि
 प्वाएंट  ऑफ़  काडर  है  क्या  ।

 Shri  Ranga:  Sir,  according  to  me
 this  Bill  is  an  attack  on  the  Consti-
 tution  itself  and  especially  the  chap-
 ter  on  fundamental  rights.

 Mr.  Speaker:  A  question  has  been
 asked  whether  he  ig  opposing  the  hon.
 Minister.

 Shri  Ranga:  I  am  opposing  him.  I
 am  oppos.ng  the  very  introduction  of
 this  Bill.  It  is  very  destructive  of
 the  fundamental  rights  and  it  is  dero-
 gatory  to  the  dignity  and  status  and
 position  of  the  Supreme  Court  which
 the  founders  of  our  Constitution  had
 constituted  to  be  the  third  pillar  and
 third  arm  of  our  Constitution.  Se-
 condly,  it  is  wrong  on  the  part  of
 government  to  have  brought  forward
 this  Bill  in  this  shape,  if  they  really
 care  for  the  real  wishes  of  Parlia-
 ment  and  for  the  spirit  of  democracy,.
 especially  when  this  was  not  allowed
 to  be  proceeded  with  by  Parliament
 by  the  requisite  majority  that  was.
 stipulated  in  the  Constitution  itself
 when  it  was  presented  before  this
 House  as  the  Constitution  (Seventeen-
 th  Amendment)  Bill,  as  amended  by
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 the  Joint  Committee.  When  the  Gov-  alleged  that  they  did  not  show  suffi-
 ernment  had  the  opportunity  of  giv-
 ing  a  second  look  into  this  matter  by
 Parliament  itself,  they  should  not
 have  calleq  this  special  session.  A
 ‘Special  session  would  have  been  justi-
 fied  if  there  had  been  invasion  of  the
 ‘country.  When  an  _  invasion  took
 place  no  such  thing  was  thought  of.
 Now  they  have  resorted  to  this  me-
 ‘thod  in  order  to  destroy  the  funda-
 rmental  rights  enshrineq  in  our  Con-
 «stitution.  I  consider  this  to  be  immo-
 fal  and  Rajaji  thinks  it  may  also  be
 indecent  and  it  is  highly  destructive
 of  democratic  privileges  of  our  people.

 So,  Sir,  it  should  be  referred  to
 ‘the  jurists  of  this  country  and  also
 the  eminent  jurists  of  the  World
 Jurists’  Association  to  advise  us,  to
 “advise  Parliament  whether  it  is  legal

 or  not.  Apart  from  it,  we  have  to
 consider  whether  it  is  proper  and

 ‘conducive  to  democratic  institutions,
 liberties  and  freedom  of  spirit  that
 government  should  be  pursuing  this
 kind  of  procedure,  after  the  earlier
 Bill  had  been  rejected.

 Mr.  Speaker:  He  can  make  these
 suggestions,  whether  the  opinion  of
 jurists  should  be  secured  or  not  etc.
 when  the  motion  for  consideration  is
 made.  This  is  the  introduction  stage.

 Shri  Ranga:  Sir,  you  should  bear
 with  me  patiently.  They  should  do
 it  now.  It  is  never  too  late.  Other-
 wise,  they  would  be  destroying  the
 Constitution.  After  they  pass  this

 amendment,  it  would  be  too  ate
 thereafter.  Then  what  would  happen?
 What  would  be  the  choice  left  to  the
 citizens,  those  who  feel  very  strongly
 that  it  is  an  immoral  way  of  pro-

 -ceeding,  an  illegal  way  of  proceeding
 against  the  Constitution,  after  once
 this  amendment  comes  to  be  passed
 in  this  House?  Just  because  some  of
 -our  citizens  rose  against  one  particu-
 lar  amendment  that  was  passed,  there
 was  a  special  legislation  passed  and

 -g0  many  people,  hundreds  of  people
 “have  been  sent  to  jail  because  it  was

 cient  respect,  or  they  showed  disres-
 pect  to  the  Constitution.  It  would  be
 forcing  the  vast  mass  of  this  coun-
 try  to  resort  to  some  such  procedure
 if  they  were  to  fail  to  take  necessary
 advice  from  jurists  in  this  country
 as  well  as  abroad  ang  if  they  were
 to  proceed  with  this  Bill  in  this  way.

 Shri  Mohammad  Elias  (Howrah):
 Sir,  on  a  point  of  order.  I  want  to
 kmow  whether  general  discussion  can
 take  place  before  the  introduction  vf  a
 Bill.  He  has  started  the  general
 discussion.

 Mr.  Speaker:  I  decide  in  favour  of
 Shri  Elias.  I  hold  that  no  general
 discusfion  can  take  place  at  this
 stage.

 Shri  Mohammad  Elias:  I  thank  you.
 Shri  Ranga:  If  the  framers  of  the

 Constitution  hag  no  objection  to  party
 mandates  and  party  whips,  they
 would  not  have  stipulateq  the  special
 majorities  for  the  passage  of  the  Con-
 stitution  Amendment  Bills.  It  is
 because  they  expected  all  members,
 irrespective  of  their  party  loyalties,
 to  exercise  their  individual  judgments
 and  to  the  promptings  of  their  con-
 sciences,  they  made  it  incumbent  for
 the  absolute  majority  of  the  House
 to  permit  the  passage  of  the  second
 reading  and  for  two-thirds  of  the
 members  present  alone  to  pass  the
 clauses  and  the  Bill,  and  in  pursuance
 of  this  procedure  the  House  once  had
 refused  to  pass  it.  Therefore,  I  say
 that  it  is  immoral  for  them  to  have
 brought  it  forward  now.  So,  I  appeal
 to  the  chief  whip  of  the  ruling  party  to
 assure  the  House  categorically  that
 his  party  does  not  issue  a  whip,  or
 cancels  the  whips  already  issued  and
 gives  complete  freedom  to  its  mem-
 bers  to  vote  as  they  freely  choose  to
 60  ang  no  reprisals  or  compulsions
 will  ever  be  imposed  upon  them  for
 the  manner  of  their  voting  on  this
 Bill.  If  the  ruling  party  and  its  whip
 do  not  choose  to  give  this  freedom,
 to  its  members  and  allies—and  there
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 are  plenty  of  allies  for  them—and  if
 they  persist  in  forcing  the  passage
 of  this  Bill  through  the  House  through
 their  inflated  numbers,  then  we  wish
 to  declare  that  we  would  not  hold  our-
 selves  bounden  to  recognise  and  res-
 pect  this  Bill)  when  it  comes  to  be
 incorporated  in  the  Constitution  by
 such  undemocratic  and  immoral
 means.

 In  all  the  democratic  countries  of
 the  world,  right  to  property  has  been
 recognised  and  held  sacred.

 Shri  Nambiar  (Tiruchirapalli):  Sir,
 We  must  be  given  the  right  to  ans-
 wer  also.

 Shri  Ranga:  Is  it  also  a  point  of
 order?  What  is  this?  (Interruptions).
 Is  my  statement  to  be  treated  as  8
 speech?  I  do  not  understand  it.

 Mr.  Speaker:  What  is  the  difference
 between  a  statement  and  a_  speech?
 The  statement  is  a  speech  that  he  has
 prepared  earlier  which  he  is  now
 reading.  That  is  the  only  difference.
 When  I  was  about  to  point  it  out  he
 told  me  that  I  should  have  patience.
 At  this  stage  only  a  short  statement
 can  be  made.  I  had  allowed  him.
 Now  he  is  going  into  the  details  and
 asking  for  an  assurance  from  the
 Minister  that  he  will  not  issue  a  whip,
 so  far  as  this  Bill  is  concerned.  What
 has  that  to  do  with  the  introduction
 as  such?  It  has  nothing  to  do,  so  far
 es  introduction  of  the  Bill  is  con-~
 cerned.  Now  he  might  just  conclude
 his  speech.

 Shri  Ranga:  If  I  were  to  go  into
 the  subject  matter  of  the  Bill,  you
 say  that  I  should  not  go  into  it.  If
 I  say  something  on  the  procedure  by
 which  this  Bill  has  to  be  tackled  or
 say  the  present  procedure  is  wrong
 or  immoral  you  say  it  has  nothing  to
 do  with  the  Bill.  Then  what  is  it  ex-
 pected  of  us  here?  When  this  Bill
 is  destructive  of  democracy  ang  we
 €are  opposed  to  it,  we  must  have  the
 freedom  to  say  why  we  oppose  it.  I
 have  already  said  it  ig  an  immoral
 procedure,  it  is  an  illegal  procedure,
 7i3  (Ai)L.S.D.—5.
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 it  is  unconstitutional,  it  is  destruc-
 tive  of  the  Constitution,  particularly,
 the  third  pillar  of  the  Constitution,
 namely,  the  Supreme  Court.  It  is
 also  destructive  of  the  fundamentel
 rights.  Therefore,  we  hold  ourselves
 free  to  arraign  this  government  in
 every  part  of  the  country,  in  every
 Mohalla  ang  then  say  to  the  people
 that  they  are  the  enemies  of  the  pea-
 sant,  enemies  of  private  property,  ene-
 mies  of  personal  freedom,

 Shri  A,  K.  Sen:  Mr.  Speaker,  3
 must  confess  that  I  shall  not  be  able
 to  match  professor  Ranga  in  his  elo-
 quence  or  in  his  vehemence  against
 the  Bill  itself,  But  what  I  would  sub-
 mit  respectfully  for  you  and  to  the
 hon,  House  and  also  to  Professor
 Ranga  is  this,  that  the  Constitution
 need  not  be  quoteg  in  support  of  his
 untenable  arguments.  He  has  at‘empt-
 ed  to  quote  the  Constitution  to  go
 against  the  very  principles  and  direc-
 tive  guides  of  the  Constitution  itself.  If
 I  may  quote  from  the  judgment  of  a
 very  great  judge,  he  has  attempted  to
 make  the  river  overreach  its  source.
 The  Constitution  is  being  quoted  ०
 subvert  itself.  It  is  no  use  quoting  the
 Constitution  for  such  an  untenable  pro-
 position.  We  are  pledged  in  this  House
 under  the  Constitution  and  also  by  the
 various  laws  we  have  passed  to  bring
 about  land  reform  in  थ  its  aspects,
 to  see  that  every  man  who  tills  the
 land  has  a  minimum  holding......

 Shri  Ramga:  Which  is  not  there.

 Shri  A,  K.  Sen:  .and  we_  shall
 overcome  all  obstacles,  procedural  or
 otherwise,  if  it  is  necessary,  to  achieve
 this  objective.

 Shri  Ranga:  Even  constitutional?

 Shri  A.  K.  Sen:  It  is,  therefore,  in
 consonance  not  only  with  the  spirit
 of  the  Constitution  but  with  its  letter
 also.  It  is,  therefore,  incumbent  on
 us  to  see  that  all  technical  fetters
 which  inhibit  our  capacity  to  bring
 about  land  reform  are  completely
 washed  away.
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 Mr.  Speaker:  The  question  is:

 “That  leave  be  granted  to
 introduce  a  Bill  further  to  amend
 the  Constitution  of  India.”

 The  Lok  Sabha  divided:
 Shri  Krishnapal  Singh  (Jalesar):

 My  vote  is  for  the  “Ayes”.
 Mr.  Speaker:  Did  the  machine  not

 work?

 Shri  Krishmapal  Singh:  It  is  not
 working.

 Shri  Maurya  (Aligarh):
 working.

 Mr.  Speaker:  He  might  also  make  a
 statement.  What  did  he  vote  for?

 It  is  not

 Shri  Maurya:  “Ayes”.

 st  जगदेव  सिह  सिद्धान्त  (झज्जर):
 प्रकाश  नहीं  हुआ  है  1  मैंने  बटन  दबाया  था  1
 मेरा  वोट  रोज़  के  साथ  है  |

 झ्रष्यक्ष  महोदय  :  बहुत  -अच्छा  |
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 Shri  0.  K.  Bhattacharyya  (Rai-
 ganj):  There  is  one  neutral  light;  it
 should  be  green.

 Mr.  Speaker:  Did  he  press  the  green
 button?

 Shri  con  K.  Bhatacharyya:  I  feel,  I
 pressed  the  green  buttom

 Shri  Chandrabhaam  Singh  (Bilaspur):
 My  button  ig  not  working;  I  am  for
 “Ayes”.

 Shri  Bateshwar  Singh  (Giridih):  I
 am  for  “Noes”.

 Mr.  Speaker:  Did  he  press  the
 button?  Did  it  not  work?

 Shri  Bateshwar  Singh:  It  did  not
 work.

 Shri  Valvi  (Nandurbar):  The
 machine  is  not  working;  I  am  for
 “Ayes”.

 Mr.  Speaker:  All  these  statements
 have  been  recorded.
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 More,  Shri  K.  L.
 More,  Shri  S.  S.
 Muhammad  Ismail,  Shri
 Mukane,  Shri
 Mukerjee,  Shri  H.  N.
 Murthy,  Shri  8.  se
 Murti,  Shri  M.  S.
 Muthiah,  Shri

 Nayak,  Shri  Mohan
 Nigam,  Shrimati  Savitri
 Oza,  Shri
 Pande,  Shri  K.  N.
 Pandey,  Shri  R.  S.

 Patel,  Shri  Chhotubhai
 Patel,  Shri  N.  N.
 Patel,  Shri  P.  R.
 Patil,  Shri  D.  S.
 Patil,  Shri  J.  S.
 Patil,  Shri  S.  B.
 Patil,  Shri  T.  A.
 Patnaik,  Shri  B.  C.
 Pattabhi  Raman,  Shri  C.  R.
 Pillai,  Shri  Nataraja
 Pottekkatt,  Shri
 Prabhaker,  Shri  Neval
 Pratap  Singh,  Shri
 Puri,  Shri  D.  D.
 Raghunath  Singh,  Shri
 Raghuramaiah,  Shri
 Rai,  Shrimati  Sahodrabsi
 Raj  Bshadur,  Shri

 JYAISTHA  6,  886  (SAKA)  (Nineteenth  Amend-
 ment)  Bill

 Raja,  Shri  C.  7२.
 Rajaram,  Shri
 Rajdeo  Singh,  Shri
 Raju,  Shri  D.  B.
 Ram  Sewak,  Shri
 Ram  Subhag  Singh,  Dr.
 Ram  Swarup,  Shri

 Ramanathan  Chettiar,  Shri
 Ramaswamy,  Shri  V.K.
 Ramdhani  Das,  Shri
 Rampure,  Shri  M.
 Renanjai  Singh,  Shri
 Rane,  Shri
 Ranjit  Singh,  Shri
 Rao,  Dr.  K.  L.
 Rao,  Shri  Hanmanth
 Rao,  Shri  Jaganathe
 Rao,  Shri  Krishnamoorthy
 Rao,  Shri  Muthyal
 Rao,  Shri  Rajagopala
 Rao,  Shri  Remapathi
 Rao,  Shri  Thirumata
 Rattan  Lal,  Shri
 Raut,  Shri  8808
 Rawandale,  Shri
 Ray,  Shrimati  Renuka
 Reddiar,  Shri
 Reddy,  Shri  Ramakrishna
 Reddy,  Shrimati  Yashoda
 Roy,  Dr.  Saradish

 Samanta,  Shri  S.  C.
 Sanji  Rupji,  Shri
 Saraf,  Shri  Sham  Lal
 Satyabhams  Devi,  Shrimati
 Sen,  Dr.  Ranen
 Sen,  Shri  A.  K
 Sen,  Shri  P.  G.
 Sezhiyan,  Shri
 Shah,  Shri  Manabendra
 Shah,  Shrimati  Jayaben
 Sham  Nath,  Shri
 Shankaraiya,  Shri
 Sharma,  Shri  A.  P.
 Sharma,  Shri  D.  C.

 Siddananjappa,  Shri
 Siddiah,  Shri
 Sidheshwar  Prasad,  Shri
 Singh,  Shri  D.  N.
 Singh,  Shri  K.  K

 I06



 a
 ०7  Slum  Areas  MAY  27,  964  (Improvement  and  Clear-  108

 ance)  Amendment  Bill

 Sinha,  Shri  Satya  Narayan
 Sinha,  Shrimati  Ramdulari
 Sinha,  Shrimati  Tarkeshwari
 Sinhasan  Singh,  Shri
 Sivapprghassan,  Shri  K.U.,
 Sonavane,  Shri
 Soundaram  Ramachandran, Shrimati
 Soy,  Shri  H.  C.
 Srinivasan,  Dr.  P.
 Subbaraman,  Shri
 Subramanyam,  Shri  T.
 Sumat  Prasad,  Shri
 Surendra  Pal  Singh,  Shri
 Surya  Prasad,  Shri
 Swamy,  Shri  M.  N.
 Swamy,  Shri  M.  P.

 Badrudduja,  Shri
 Basant  Kunwari,  Shrimati  !
 Bhanu  Prakash  Singh,  Shri
 Whawaim,  Shri  Lakhmu
 Bheel,  Shri  P.  H.
 Chaudhary,  Shri  Y.  S.
 Deo,  Shri  ९,  K.
 Gayatri  Devi,  Shrimati
 Ghosh,  Shri  P.  K.
 Himmatsinhji,  Shri

 AYES—Contd.
 Swaran  Singh,  Shri
 Tantia,  Shri  Rameshwar
 ‘Thomas,  Shri  A.  M.
 Tiwary,  Shri  0.  N.
 Tiwary,  Shri  K.  N.
 Tiwary,  SbriR.  5.
 Tombi,  Shri
 Tripathi,  Shri  Krishna  Deo
 Tula  Ram,  Shri
 Tyagi,  Shri
 Uikey,  Shri
 Ulaka,  Shri  Ramachandra
 Vaishya,  Shri  M.  B.
 Varma,  Shri  M.  L.
 Varma,  Shri  Ravindre
 Veerabasapps,  Shri

 NOES
 Karni  Singhji,  Shri
 Kohor  Shri

 Veerappa,  Shri
 Venkaiah,  Shri  Kolla
 Venkatasubbaiah,  Shri  P.
 Verma,  Shri  K.  K.
 Vidyalanker,  Shri  A.  N.
 Vijaya  Ananda,  Maharajkumac
 Vimla  Devi,  Shrimati
 Vishram  Prasad,  Shri
 Vyas,  Shri  Radhelal
 Wadiwa,  Shri
 Warior,  Shri
 Wasnik,  Shri  Balkrishna
 Yadav,  Shri  Ram  Harkh
 Yadava,  Shri  B.  P.
 Yajnik,  Shri
 Yusuf,  Shri  Mohammad

 a
 Reddy,  Shri  Narasimha
 Seth,  Shri  Bishanchander
 Shashank  Manjari,  Shrimai
 Shastri,  Shri  Prakash  Vir
 Singh,  Dr.  8.  N.
 Singha,  Shri  Y.  N.
 Singhvi,  Dr.  L.  M.
 Solanki,  Shri
 Vijaya  Raje,  Shrimati

 Kapur  Singh,  Shri
 Mr.  Speaker:  The  result  of  the

 division  is:

 Ayes:  318;  Noes:  SL.

 The  motion  was  adopted.

 Shri  Ranga:  We  walk  out  as  a  pro-
 test  the  failure  of  the  Chief  Whip  to
 give  the  assurance  not  to  issue  a  whip
 and  the  challenge  hurled  at  the  pea-
 sant  masses  by  the  Law  Minister.

 Ghri  Ranga  and  some  other  hon.
 Members  then  left  the  House.

 Shri  A.  K.  Sen:  Sir,  I  introduce  the
 Bill.

 2.56  brs.

 SLUM  AREAS  (IMPROVEMENT
 AND  CLEARANCE)  AMENDMENT

 BILL—contd.

 Mr.  Speaker:  The  House  will  take
 up  further  consideration  of  the  fol-
 lowing  motion  moved  by  Shri  Mehr

 Yashpal  Singh,  Shri
 Chand  Khanna  on  the  6th  May,  ‘1964,
 namely:—

 “That  the  Bill  to  amend  the
 Slum  Areas  (Improvement  and
 Clearance)  Act,  1956,  as  reported
 by  the  Joint  Committee,  be  taken
 into  consideration.”

 Shri  Balmiki  was  on  his  legs.  He
 may  continue  his  speech

 श्री बाल्मीकि  (खुर्जा)  :  मैं  पिछले  सत्र
 में  गन्दी  बस्ती  क्षेत्र  (सुधार  तथा  सफाई)
 संशोधन  बिल  के  सम्बन्ध  में  बोलते  हुए  कह
 रहा  था  कि  देश  में  औद्योगीकरण  के  साथ  साथ
 गन्दी  बस्तियों  में  भी  वृद्धि  हो  रही  है  और
 यह  वृद्धि  इतनी  तेज़ी  से  हो  रही  है  कि  वह
 रोके  नहीं  रोकी  जा  रही  है  ।.  तत्काल  इस
 झोर  ध्यान  देने  की  आवश्यकता  है.।  लाखों
 ऐसे  भाग्यहीन  मनुष्य  हैं  जिनके  लिए  धन,
 धरती  और  रोज़गार  का  प्रबन्ध  नहीं  है  ।
 विशेषकर  उन  लोगों  के  लिए  जो  ग्रामीण
 क्षेत्रों  से  आते  हैं  और  गन्दी  बस्तियों  में  प्रा  कर
 बस  जाते  हैं  और  गन्दे  वातावरण  में  रहते  है
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 तीन  योजनाओं  के  पश्चात्‌  भी  ग्रामीण
 जोवन  में  औद्योगिक  विकास  नहीं  हो  सका  है
 और  न  ही  कोई  उधर  चमत्कार  उत्पन्न  हो

 सका  है।  ग्रामीण  क्षेत्रों  में  रोज़गार,  धंधों  के,
 जीवन  यापन  के,  नित्य-प्रति  को  रोजी  के
 कोई  अच्छे  साधन  नहीं  पैदा  किये  गये  हें  ।
 व  साधन  जो  किसी  प्रकार  से  नगरों  में  उपलब्ध
 हें  व  वहां  उपलब्ध  नहीं  हें।  मुश्किल  यह  है  कि
 तीन  योजनाओं  के  पश्चात्‌  नित्य-प्रति  की
 रोज़ो  जो  कम  से  कम  तीन  रुपये  हो  सकती
 थी,  वह  भी  नहीं  हुई  है  ।  यदि  उधर  प्रयत्न
 किया  जाता  और  ग्रामीण  क्षेत्रों  में  उनको
 उन्हीं  स्थानों  पर  आकर्षण  देकर  रोकने  का
 प्रयत्न  किया  जाता  तो  आज  यहां  दिल्ली  नगर
 के  भ्रमर  ही  नहीं  बल्कि  देश  के  अनेक  दूसरे
 नगरों  के  अन्दर  भी  जैसे  बम्बई,  कलकत्ता,
 कानपुर,  नागपुर  इत्यादि  में  जो  इस  तरह  की
 बस्तियों  में  वृद्धि  हो  रही  है,  वह  न  होती  ।
 छोटे  उद्योग-धन्धे  व  रोज़गार,  कुटीर  उद्योगों
 को  प्रोत्साहन  देने  के  भ्रनेकों  वायदे  किये  गये  हैं,
 लेकिन  ग्रामीण  क्षेत्रों  में  वे  भी  न  के  बराबर  ही
 बढ़े  हैं।  डिस् पर् सल  आफ  इंडस्ट्रीज  की  बात  का
 उल्लेख  तीसरी  योजना  में  किया  गया  है  ।  इधर
 यह  कहा  गया  है  कि  जहां  बहुत  से  उद्योग  हैं  उन
 को  वहां  से  उखाड़  कर  ऐसे  क्षेत्रों  में  ले  जाया
 जायेगा,  लेकिन  इधर  भी  ध्यान  नहीं  दिया
 गया  है।  मैं  समझता  हूं  कि  ग्रामों  में  जब  तक
 इन  भाग्यहीन  भाइयों  को  रोकते  का  प्रयत्न,
 वहां  पर  उद्योग  दे  कर,  रोज़गार  और  धन्धे
 दे  कर,  छोटे  उद्योग  और  न्य  प्रकार  के
 जीवन  यापन  के  साधन  दे  कर,  नहीं  किया
 जायेगा  तब  तक  यह  बस्तियां  इसी  प्रकार
 बढ़ती  रहेंगी  ।  यह  बस्तियां  जिस  तेजी  से
 बढ़  रही  हैं,  में  समझता  हूं  वह  एक  विकट
 काम  है  ।  वैसे  प्रयत्न  तो  किया  जाता  है,
 लेकिन  उदासीनता  से  किया  जाता  है  ।  मैं
 चाहता  हुं  कि  इस  प्रकार  को  बस्तियों  की
 वृद्धि  यहां  पर  न  हो  ।  लेकिन  इस  बिल  के
 द्वारा  भी  यह  बात  पूरी  हो  सकेगी,  इस  में
 मुझे  सन्देह  है  ।

 JYAISTHA  6,  886  (SAKA)  (Improvement  and  II0
 Clearance)  Amend-

 ment  Bill
 3  hrs,

 इस  बिल  को  दिल्ली  तक  ही  सीमित  न
 रख  कर  सारे  देश  के  लिये  एक  व्यापक  और
 विस्तार  का  बिल  लाया  जाये  जिससे  उसका
 व्यापक  प्रभाव  हो  सके  ।  राज  सारे  देश  के
 अ्रन्दर  गन्दी  बस्तियों  में  रहने  वाले  भाइयों
 को  विशेष  सुविधायें  देते  का  सवाल  है  ।
 बड़ी  प्रसन्नता  की  बात  है  कि  इस  बिल  के
 द्वारा  इन  विषयों  में  सुधार  शौर  सफाई
 का  काम  हो  सकेगा  और  वहां  के  रहते  वालों
 के  कल्याण  के  लिये  प्रयत्न  किया  जायेगा
 लेकिन  मुश्किल  यह  है  कि  उन  लोगों  के  लिये
 जीवन-यापन  के  और  साधन  न  देकर  इस
 प्रकार  उन्हें  मजबूर  किया  जाता  है  कि  वे  भाई
 जो  भूमिहीन  हैं,  जो  ग्रामों  से  आते  हैं,  वे  यहां
 भी  गन्दी  बस्तियों  के  अन्दर,  गन्दे  कटरों  के
 अन्दर,  गन्दी  जगहों  के  भ्रन्दर  ही  रहें  ।  बड़ी
 प्रसन्नता  की  बात  है  कि  आप  इधर  ध्यान  दे
 रहे  हैं  कि  किसी  प्रकार  से  इन  कामों  में  सुधार
 कर  के,  वहां  की  सफाई  पद्धति  में  सुधार  कर  के,
 वहां  दूसरे  छोटे  मोटे  तामीर  के  काम  आरम्भ
 करके,  इस  काम  को  किया  जाये,  लेकिन
 इसकी  सफलता  में  भी  मुझे  सन्देह  है  ।  जो
 भाई  इस  तरह  से  कष्ट  उठाते  आये  हैं  उनके
 लिये,  विशेषकर  जब  हम  वायदा  करते  हैं
 कि  हम  समाजवाद के  मानने  वाले  हैं,  समाजवाद
 हमारा  आधार  है,  जीवन-यापन  के  साधन
 उत्पन्न  करने  के  साथ  साथ  हमें  उनके  आवास
 का  प्रबन्ध  करना  चाहिये,  विशेषकर  उन
 लोगों  के  लिये  जो  धनहीन  हैं,  भूमिहीन  हैं,
 सम्पत्तिहीन  हैं  या  रोजगार हीन  हैं  ।

 अभी  दस  या  ग्यारह  दिन  पहले  में
 दक्षिण  के  कुछ  भागों  में,  विशेषकर  मैसूर
 क्षेत्र  मे ंघूम  कर  आया  हूं  ।  सभी  जगह  इस
 तरह  के  लोग  हैं  जिन  का  जीवन  देखते  में
 बुझा  हुआ  प्रतीत  होता  है  और  वे  गन्दी  बस्तियों
 में  रहते  हैँ  |  में  माननीय  मंत्री  जी  का  ध्यान
 आकर्षित  करना  चाहता  हूं  कि  उन  लोगों
 को  विशेषकर  छोटे  छोटे  जमीनो  के  टुकड़े
 रहने  के  लिये  देने  का  प्रबन्ध  किया  जाये  ॥
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 श्री  बाल्मीकी]
 वैसे  प्रसन्नता  की  बात  है  कि  हमारे  मैसुर  राज्य
 ने  कुछ  प्रयत्न  किया  है  इस  तरह  के  लोगों  को
 जमीन  देने  का  ।  वैसे  हम  ने  गन्दी  बस्तियों
 के  बारे  में  विचार  करते  हुए,  चाहे  वह  मंत्रियों
 का  सम्मेलन  हो  या  आवास  मंत्रियों  का  सम्मेलन
 हो  यह  माना  है  कि  गन्दी  बस्तियों  में  रहने
 वाले  भाइयों  में  से  कितनों  को  हम  वहां  बसा
 सकते  हैं  वहां  बसायेंगे,  बाकी  को  वहां  से  उखाड़
 कर  दूसरी  जगह  बसाने  का  प्रबन्ध  करेंगे,
 शौर  वह  काम  एक  तरीके  से  चलता  है,  किन्तु
 गति  अत्यन्त  धीमी  है  ।

 विशेषकर  बड़े  नगरों  के  इन्दर  जो
 स्क्वेड  काम  करते  हैं  मकान  किराने  वाले,
 व  बम्बई  में  हैं,  दिल्ली  में  हैं,  कलकत्ते  में  भी
 हैं,  वे  जिस  बेरहमी  से  काम  करते  हैं  शौर
 मकान  गिराते  हैं  उससे  दुःख  होता  है।  प्रभी
 चार  दिन  पहले  मैं  ने  बम्बई  में  पेपर  में  पढ़ा
 ओर  दूसरे  अधिकारियों  से  भी  बातचीत
 हुई  तो  पता  चला  कि  वहां  पर  एक  विशेष
 मकान  गिराने  वाला  स्क्वेड  खड़ा  किया  गया
 है  जो  केवल  एक  विशेष  नम्बर  चुकाने  पर
 आयेगा  और  गन्दी  बस्ती  का  सफाया  कर
 देगा  मैं  इस  स्कवाड  की,  इस  प्रतिक्रियावादी
 तरीके  की  जिन्दा  करता  हूं  और  इसलिये
 निन्दा  करता  हूं  कि  जो  सरकार  समाजवाद
 के  आधार  पर  चलने  वाली  है,  समाजवाद  के
 आधार  को  मानती  है  उसके  लिये  इस  वायदे
 को  निभाना  आवश्यक  है  कि  उसे  उन  लोगों
 के  लिये  भूमि  का  प्रबन्ध  करना  है,  उन  को  रहने
 के  लिये  आवास  का  स्थान  देना  है।  मैं  यह
 जरूर  चाहता  हूं  कि  उन  लोगों  को  उसी  स्थान
 पर  बसाया  जाये  |  ऐसे  प्रयत्न  चले  हैं  किन्तु
 दुःख  का  विषय  हे  कि  ऐसे  काम  करने  वालों
 को,  चाहे  वें  सफाई  पेशा  भाई  हों  या  दूसरे
 हों,  दस  मील  दूर,  पन्द्रह  मील  दूर  की  बस्तियों
 में  बसाया  जाता  है  1  उन  को  ऐसे  स्थानों  में
 असीया  जाता  है  जहां  जीवन  के  साधन. वहीं  हैं,
 रोजगार  के  साधन  नहीं  हैं  ।  वे  लोग  वहां
 पर  नहीं  रह  सकते  हैं  ।  इधर  ध्यान  देने  की
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 आवश्यकता  है  1  यह  बात  रुकेगी,  लेकिन
 भ्रभी  तो  हो  रही  है  ।

 मैं  कहना  चाहता  हूं  कि  जैस  श्राप  का
 ध्यान  श्राकषित  करने  के  लिये  आन्दोलन
 यहां  दिल्ली  में  हुआ  था,  हमारे  देहात.  के

 कुछ  भाई  आये  थे,  और  माननीय  मंत्री  जी  का
 ध्यान  भ्राकषित  किया  था  कि  हरिजनों  को
 विशेषकर  सफाई  पेशा  भाइयों  को,  गरीब
 गुर्दा  लोगों  को  भ्राता  के  लिये  जमीन  देने  का
 प्रबन्ध  किया  जाये,  उन  के  लिये  इस  तरह  का
 प्रबन्ध  किया  जाये,  उन  के  जीवन  को  ठीक
 प्रकार  से  सुलभ  बनाने  की  चेष्टा  की  जाये  1

 मुझे  विशेषकर  इस  बात  की  बड़ी
 प्रसन्नता  है  कि इस  बात  की  ओर  ध्यान  दिया
 गया  है  ।  इन  गन्दी  बस्तियों  में,  हालांकि
 वे  नाम  से  हो  गन्दी  बस्तियां  हैं,  लेकिन  वहां
 सफाई  की  जो  पद्धति  है  अत्यन्त  गन्दी  है  t
 यहां  दिल्ली  में  ही,  जिस  के  बारे  में  यह  विधेयक
 है,  गन्दी  बस्तियों  में  पाखाने  इस  तरह  के  हैं  ।
 वहां  पर  कड़े  के  ढेर  लग  हुए  हैं  और  मालूम
 होता  है  कि  वहां  सफाई  होती  ही  नहीं  है  t
 इधर  ध्यान  देने  की  जरूरत  है  श्राप  इस  के
 लिये  मालिक  मकान  को  किसी  तरह  से
 मजबूर  करना  चाहते  हैं  कि  वह  इधर  कुछ
 ध्यान  दे  ।  हमारी  स्वायत्त  संस्था ये,  विषशेकर
 कारपोरेशन  इरादी,  खास  कर  दिल्ली  में,
 उनकी  ओर  से  मलकानी  कमेटी  की  सिफारिशों
 पर  ध्यान  नहीं  दिया  गया  है।  यहां  का  काम
 बड़े  बन्दे  ढंग  से,  बड़े  घिनौने  ढंग  से  किया
 जाता  है  1  पाखाने  भी  बहुत  पुराने  हैं  1  यह
 भी  कहा  गया  है  कि  उन  को  ड्राइ  टाइप  से
 वेट  टाइप  का  बनाया  जायेगा,  लेकिन  मैं
 निवेदन  करना  चाहता  हूं  कि  जिन  बस्तियों  में
 श्राप  का  प्रबन्ध  है,  जैसे  कि  चाणक्यपुरी  है,
 वहां  पाखाने  सैनिटरी  टाइप  के  हैं,  सैनिक
 टेक  टाइप  के  हैं,  लेकिन  फिर  भी  पानी  के
 प्रबन्ध  के  न  होने  के कारण  और  दूसरे  सफाई
 के  प्रबन्ध  न  होने  क  कारण  वहां  पाखाना
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 ज्यों  का  त्यों  खड़ा  रहता  है  ओर  उन  की
 सफाई  की  झोर  कोई  ध्यान  नहीं  दिया  जाता
 है।  मैं  चाहता  हूं  कि  जहां  पर  भाप  का
 प्रबन्ध  है,  जहां  पर  श्राप  की  भ्र पनी  बस्तियां  हैं,
 वहां  भी  काम  भ्रच्छी  तरह  3  नहीं  हो  रहा  है
 इसलिये  इस  ओर  माननीय  मंत्री  जी  विशेष
 ध्यान  दें  ।

 जहां  तक  पुरानी  दिल्ली  का  सम्बन्ध  है,
 जिन  गन्दी  बस्तियों  में  हमारे  भाई  रहते.  हैं
 वहां  बहुत  गन्दे  ढंग  से  काम  चलता  है।  यह
 केवल  इसलिये  है  कि  ज्यादातर  बस्तियां
 वहां  सी वर्ड  एरियाज  के  भ्रन्दर  हैं,  जहां  पर
 सीवर  हैं,  लेकिन  कनेक्शन  के  लिये  कप्पल्शन
 नहीं  है  ।  जहां  जहां  पर  सीवर  हों  वहां
 कम्पमान  कर  के  कनेक्शन  देने  की  आवश्यकता
 है।  जहां  पर  सीवर  नहीं  हैं  वहां  पर  रिसेंप्टकल
 टाइप  लैट्रिन्स  इंट्रोड्यूस  किये  जा  सकते  हैं,
 बकेट्स  व  सक्रेपर  वर्ग रह  दिये  जा  सकते  हैं,
 दलील  वरो  इंट्रोड्यूस  कर  के  काम  को  सुलभ
 बनाया  जा  सकता  है  1

 जहां  तक  गन्दी  बस्तियों  का  सम्बन्ध  है,
 हमारी  गन्दी  बस्तियों  का  जब  भी  प्रश्न
 आता  है,  हमारे  भंगी  भाइयों  की  बस्तियों  का
 जश्न  भी  उस  के  साथ  है  ;  मंत्री  जी  स्वयम
 जानते  हैं  कि  जब  भी  आवास  मंत्रियों  के
 सम्मेलन  में  यह  बात  चली  है  तो  कहा  गया  है
 कि  विशेषकर  जिन  बस्तियों  के  भ्रन्दर  हमारे
 बाल्मीकी  भाई,  भंगी  भाई,  सफाई  पेशा  भाई,
 रहते  हैं  उन  पर  विशेष  ध्यान  दिया  जायेगा
 और  उन  को  ऐसे  प्लाट्स  दिये  जायेंगे  जहां
 पर  वे  प्रिडामिनेन्टली  रहते  हैं  ।  लेकिन  मैं
 समझता  हूं  कि  कोई  विशेष  ध्यान  नहीं  दिया
 जाता  है।  यह  बात  पेपर  पर  जरूर  है  लेकिन
 उस  पर  अमल  नहीं  किया  जाता  है  -  मैं
 आपका  ध्यान  श्राकषित  करना  चाहता  हूं  कि
 जहां  पर  हमारे  भाई  विशेष  संख्या  में  रहते  हैं
 यहां  पर  उन  को  सुविधायें  दो  जायें  झर  उन  को
 विशेष  ढंग  से  वहां  पर  बसाने  की  चेष्टा  की
 जाये  t  ऐसे  बड़े  शहरों  में  जहां  पर  वे  जमीन
 नहीं  खरीद  सकते  हैं,  वहां  पर  जो  कोई  भ्र या-
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 रिटी,  कारपोरेशन,  म्यूनिसिपैलिटी  या  इस
 तरह  की  कोई  और  स्वायत्त*  संस्था
 हो,  वह  उनके  लिये  जमीन  का  प्रबन्ध  करे  1

 मुझे  इसमें  शक  है  इस  ओर  कितना  ध्यान
 दिया  जायेगा  ।  इसलिए  मैं  इस  ओर  श्राप  का
 ध्यान  आकर्षित  कराना  चाहता  हूं  ।

 आप  ने  कहा  है  कि  इन  कामों  को  करने  के
 लिये  मकान  मालिक  इस  भ्रोर  ध्यान  देंगे  और
 उन  को  ऐसा  करने  के  लिए  मजबूर  किया
 जायेगा।  मैं  चाहता  हूं  कि  इन  गन्दी  बस्तियों
 के  पुनविकास  और  सुधार  का  काम  सरकार
 अपने  हाथ  में  ले।  जहां  तक  मकान  मालिकों
 का  सम्बन्ध  है  उनकी  इस  काम  में  रुचि  नहीं  है  1
 उनका  ऐसे  किरायेदारों  से और  विशेष  कर
 कम  आमदनी  वाले  किरायेदारों  से  किराये
 का  ही  सम्बन्ध  है  वे  विशेष  रूप  से  किराया
 बढ़ाने  का  प्रयत्न  करते  रहते  हैं  और  उनकी
 कोशिश  पगड़ी  वसूल  करने  की  रहती  है  t
 बम्बई  में  एक  मामूली  मजदूर  से  बात  करने
 में  मुझे  मालूम  हुआ  कि  जिस  कोठरी  का
 किराया  १५  या  २०  रुपया  है  उसके  लिए
 कम  से  कम  २०००  और  ज्यादा  से  ज्यादा
 ५०००  रुपये  की  पगड़ी  देनी  पड़ती  है  ।  शौर

 दिल्ली  में  भी  यह  पगड़ी  छोटे  रूप  में  चलती
 जरूर  है  a  माननीय  मंत्री  महोदय  को  इस
 ओर  ध्यान  देने  की  आवश्यकता  है  1  यह
 स्थिति  बड़ी  विकट  है  श्लोक  इस  ओर  सरकार
 को  कोई  कड़ा  कदम  उठाना  चाहिए  ताकि  यह
 पगड़ी  का  व्यापार  समाप्त  हो  सके  |

 मैं  चाहता  हूं  कि  इन  बस्तियों  में  सुधार
 कौर  तामीर  का  काम  चले  1  लेकिन  इस  बिल
 में  यह  नहीं  बताया  गया  है  कि  उन  भाइयों  को
 हटा  कर  कहां  किस  स्थान  पर  ले  जाया  जायेगा  1
 न  इसमें  यह  बताया  गया  है  कि  इसकी  जिम्मे-
 वारी  सरकार  कीं  होगी  या  मकान  मालिक
 की  ।  इस  और  ध्यान  देने  की  आवश्यकता  है  |
 मैं  समझता  हूं  कि कमजोर  कमजोर  ही  रहता
 है  ।  चाहे  छुरी  खरबूजे  पर  गिरे  या  खरबूजा
 छुरी  पर  गिरे,  नुक़सान  खरबूजे  का  ही  होता
 है  ।  ये  जिन्दाँ  बस्तियों  में  रहने  वाले  भाई
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 [श्री  बाल्मीकी]
 सदियों  -से  निवेल  रहते  चले  प्रिये  हैं  ।  मैं
 जानता  हूं  कि  मंत्री  जी  के  हृदय  में  उनके  लिए
 समवदना  है  और  व  सहृदयता  से  उनके
 प्रश्न  पर  विचार  करते  हैं  ।  मैं  उनको  बता
 देना  चाहता  हूं  कि  इन  लोगों  को  हटा  कर
 अल्टरनेटिव  अकोमोडेशन  दे  में  सब  जगह
 नहीं  दी  जाती  है  1  उनको  कई  स्थानों  पर
 जबरदस्ती  उठाकर  फेंका  जाता  है  जैसे  कि
 करुणा  नगर  में  दौर  अन्य  डंगरों  में  हुआ  है  1
 मैं  चाहता  हूं  कि  सरकार  ऐसा  प्रबन्ध  करे  कि
 इन  गन्दी  बस्तियों  में  रहने  वाले  भाइयों  के
 मस्तिष्क  में  इस  बात  का  सन्देह  नहीं  रहना
 चाहिए  कि  उनको  हटाकर  गझ्नल्टरनेटिव  एको-
 मोडेशन  नहीं  दी  जायेगी  श्राप  ने  इस  बारे  में
 जो  वायदा  किया  है  वह  सारे  देश  में  पूरा
 होना  चाहिए  ।

 में  समझता  हूं  कि  इस  कानून  के  अधीन
 उन  बस्तियों  में  कुछ  नालियां  और  खाखले
 इरादी  बनाये  जायेंगे  ।  लेकिन  इसके  लिए
 भी  वहां  से  लोगों  को  हटना  पड़ेगा  ।  इस  में
 उन  लोगों  की  दिक्‍कतें  बढ़ेंगी  जैसी  कि  पहले
 भी  बढ़  चुकी  हैं  ।  इसलिए  मैं  चाहता  हूं  कि
 इस  काम  को  सरकार  मकान  मालिकों  पर
 न  छोड़  कर  खुद  अपने  हाथ  में  ले और  उस
 कार्य  को  अच्छे  तरीके  से  करे  ।

 मैं  यह  चाहूंगा  कि  श्राप  इस  बिल  का
 ऐसा  व्यापक  रूप  बनावें  कि  वह  केवल  दिल्ली
 में  ही  नहीं  बल्कि  सारे  देश  में  लागू  हो  श्र
 इस  काम  के  सिलसिले  में  इन  बस्तियों  में
 रहने  वालों  को  कोई  दिक्कत  न  हो  ।  यदि
 इस  तरफ  आप  ने  ध्यान  दिया  तो  यह  एक
 बड़ा  काम  होगा  ।

 जैसा  कि  आप  का  ध्यान  आकर्षित
 किया  गया  है,  दिल्ली  में  जो  प्लाट  बंदे  हैं  वे
 खास  लोगों  को  मिले  हैं  if  मैं  मंत्री  महोदय  का
 ध्यान  इस  श्रोर  दिलाना  चाहता  हूं  कि  इन
 जमीनों  पर  गरीब  लॉग  कौर  सफाई  पेशा  लोग
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 तीस”  तीस  और  चालीस  चालीस  सालों  से
 रह  रहे  हैं  यदि  उनको  हटाया  जाता  है  तो
 उनको  दिक्कत  न  हो  यह  मैं  चाहता  हूं  v
 यह  ठीक  है  कि  इस  बारे  में  काम्पिटेंट  अथारिटी
 को  अ्रधिकार  हैं,  लेकिन  मैं  चाहता  हूं  कि
 व्यापक  रूप  से  उसके  हाथ  मजबूत  किये
 जाने  चाहिए,  और  जिस  तरह  सरकार  इन
 लोगों  को  हटाने  में  मदद  करती  है,  उसी
 तरह  इनको  दूसरी  जगह  बसाने  में  और
 फिर  उनको  दोबारा  उसी  अपनी  पहली
 जगह  पर  बसाने  में  मदद  करे  t  मुझे  शक  है
 कि  इस  काम  में  गरीब  लोगों  को  दिक्कत
 आवोगी  ।  मैं  चाहूंगा  कि  इन  प्लाटों  का  वितरण
 करते  समय  इन  लोगों  के  साथ  न्याय  किया
 जावेगा  |  यह  प्रदान  केवल  दिल्ली  में  ही  नहीं
 है,  दूसरे  नगरों  में  भी  है  ।  झुग्गी  झोंपड़ियों
 के  साथ  भी  यह  प्रश्न  चलता  है  ।  जितने
 लोगों  को  वहीं  बसाया  जा  सकता  है  बसाया
 जाये  और  बाकी  लोगो  को  भी  उनके  काम
 के  स्थान  से  बहुत  दूर  न  ले  जाया  जाये  बल्कि
 वहीं  करीब  बसाया  जाये  t

 इन  शब्दों  के  साथ  मैं  इस  बिल  का
 स्वागत  करता  हूं  और  आशा  करता  हूं  कि  मेरे
 सुझावों  की  ओर  मंत्री  महोदय  ध्यान  देंगे
 और  ऐसा  कानून  बनायेंगे  जिसका  असर
 सारे  देश  पर  होगा  ।  इस  बारे  में  सरकार
 की  नीति  कमजोर  नहीं  होनी  चाहिए  ।  इन
 लोगों  के  लिए  तो  सरकार  की  दृढ़  नीति
 होनी  चाहिए  जिससे  इन  गन्दी  बस्तियों  में
 रहने  वालों  के  हितों  की  रक्षा  हो  सके  शौर
 उनके  आवास  का  उचित  प्रबन्ध  हो  सके  ।

 Shri  0.  C.  Sharma  (Gurdaspur):
 Mr.  Speaker,  Sir,  I  welcome  this  Bill.
 It  is  a  Bill  with  broad  socio-economic
 objectives.  It  is  a  very  very  human
 Bill.  I  would  say  that  this  Bill  con-
 tains  many  humanitarian  overtones
 and  undertones.  I  am  glad  that  this
 Amending  Bill  has  been  brought
 forward  to  correct  the  bottlenecks
 that  have  been  found  in  the  original
 Bill.
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 There  are  two  observations  which
 I  wish  to  offer  on  this  Bill.  My  first
 observation  is  this.  These  slums  are
 not  to  be  found  only  in  big  cities
 whose  names  have  been  reeled  off  by
 some  of  my  hon.  friends,  namely,
 Delhi,  Nagpur,  Raipur,  Calcutta,
 Bombay,  etc.  These  areas  are  the
 worst  slum  areas.  They  are  a  disgrace
 to  urban  life  and  a  disgrace  to  the
 conditions  of  human  living  in  any
 part  of  the  world,  But  those  of  us
 like  you,  Sir,  who  have  fought  the
 election  and  who  have  visited  not
 only  big  cities  and  small  towns,  but
 also  villages,  will  be  convinced  of
 the  fact  that  slums  exist  even  in
 villages  where  you  will  find  50  or
 60  families  living.  Slums  are  a
 remainder  of  the  inequalities  which
 exist  in  our  country  and  those  are  to
 be  found  not  only  in  big  cities  but
 also  in  villages  and  big  towns  and
 small  towns.  k

 Now,  are  we  going  to  stop  this  prob-
 lem  by  bringing  forward  this  Bill?
 Perhaps  this  Bill  may  be  an  indicator
 of  the  way  in  which  we  should  work.
 It  may  show  the  path.  It  may  be  a  kind
 of  pioneering  attempt,  But  I  would
 say  that  this  Bill  should  proliferate
 and  multiply.  This  Bill  should  be
 the  parent  of  Bills  which  are  going
 to  be  passed  by  our  legislative  assem-
 blies  in  this  country  and  also  which
 are  to  be  made  use  of  by  our  newly
 sprung  towns  and  in  those  panchayat
 areas  where  the  Panchayati  system
 works,

 So,  I  would  submit  very  humbly
 and  respectfully  to  the  hon.  Minister
 that:  he  should,  after  this  Bill  has
 been  passed,  circulate  it  to  all  the
 State  Governments  and  ask  them  to
 pass  similar  Bills.  So  far  as  the  big
 cities  are  concerned,  the  Central
 Ministry  should  also  formulate  the
 model  Bill  and  offer  suggestions  for’
 this  purpose.  That  is  something  not
 only  for  cities  which  have  a  popula-
 tion  of  3  lakhs  and  more  but  should
 also  be  meant  for  towns  which  have
 a  population  from  25,000  upwards.
 at  the  same  time,  the  attention  of
 the  zilla  parishads,  block  samities  and
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 panchayats  should  be  drawn  to  the
 sub-human  standard  of  living  which
 goes  with  living  in  these  slum  areas.
 That  is  my  first  point.

 My  second  point  is  this.  Our  Gov-
 ernment  is  a  very  generous  Govern-
 ment,  a  very  charitable  Government
 and  a  very  tender-hearted  Govern-
 ment,

 Shri  Bhagwat  Jha  Azad  (Bhagal-
 pur):  And  a  tender-hearted  Minister.

 Shri  D.  C.  Sharma:  Unfortunately,
 when  it  comes  to  dealing  with  men
 of  property,  men  of  wealth,  men  6
 means,  and  men  of  substance......

 Shri  Sham  Lal  Saraf  (Nominated-
 Jammu  and  Kashmir):  And  men  of
 position.

 Shri  D.  0.  Sharma:  ....our  Gov-
 ernment  becomes  a  Government  of
 ‘do-gooders’—I  can  use  that  word,
 which  is  a  very  good  word  now.  But
 when  it  comes  to  dealing  with  people
 who  have  come  from  East  Pakistan
 and  do  some  kind  of  violation  of
 rules  or  when  it  comes  to  dealing
 with  persons  who  are  dispossessed  or
 who  are  living  in  sub-human  condi-
 tions,  our  Government  at  that  time
 show  their  might.  I  think  that  it
 should  be  the  other  way  round.  The
 tenderness  of  the  Government  should
 be  extended  to  those  persons,  to  the
 unfortunate  specimens  of  humanity
 living  in  my  country,  and  the  might
 should  be  reserved  for  those  persons
 who  are  becoming  richer  and  richer
 every  day,  who  keep  three  types  of
 ledgers,  who  conceal  their  income
 and  who  evade  the  taxes.  Our  Gov-
 ernment  have  no  power  to  lay  their
 hands  on  those  persons;  they  are
 thriving,  they  are  flourishing  and
 they  are  going  from.  strength  to
 strength.  But  what  is  the  position  in
 regard  to  these  slum-dwellers?  What
 have  our  Government  done  for  them?

 The  hon.  Minister  is  one  of  the
 noblest  men  I  have  seen  in  my  life.

 The  Minister  of  Works  and  Housing
 (Shri  Mehr  Chand  Khanna):  What

 is  wrong  with  me?



 ‘these  katras  and  all  these

 II9g  Slum  Areas

 Shri  D.  C.  Sharma:  I  am  proud  of
 being  known  to  him.  Of  course,  he
 would  not  call  me  as  his  friend.  But
 I  want  to  ask  of  him  one  question.
 Why  does  he  not  want  the  Govern-
 ment  to  make  the  first  move,  or  the
 second  but  only  the  third  move?  I
 would  say  that  all  these  bastis,  all

 slums
 should  be  taken  over  by  Government
 straightway.  Of  course,  our  Consti-
 tution  provides  that  we  should  give
 them  compensation.  We  should  give
 them  compensation  and  take  over  all
 these  slums  and  other  places  and
 build  houses  on  them,  or  tenements
 on  them—you  may  call  them  by  any
 name  you  like—and  then  give  these
 slum-dwellers  the  right  to  live  there.
 I  want  Government  to  become  a  land-
 lord,  and  a  landlord  of  a  generous,
 noble  and  humane  kind.

 An  hon,  Member:  Not  a  landlord  in
 the  sense  in  which  Shri  Ranga  wants.

 "Shri  D.  0.  Sharma:  And  I  want
 Government  to  do  away  with  these
 land-racketeers,  and  to  do  away
 with  those  persons  who  have  been
 making  ill-gotten  money  out  of  the
 suffermgs  and  needs,  and  I  should
 say,  also  the  helplessness  of  these
 slum-dwellers.  What  does  the  hon.
 Minister  say  in  regard  to  this  matter?

 He  says  that  the  owner  will  be
 asked  to  develop  the  land  and  im-
 prove  the  land,  and  he  will  be  asked
 to  do  all  these  things.  If  he  does
 not  do  so,  then  after  some  time,  the
 Jand  will  be  taken  over,  and  he  will
 be  paid  same  kind  of  compensation.
 I  do  not  understand  which  landlord
 is  there  who  will  let  go  this  golden
 goose  which  gives  him  monzy  with
 No  end.

 Therefore,  I  would  say  that  judging
 by  the  socialist  pattern  of  society  and
 by  the  socialist  principles  which  we
 hold  dear,  Government  should  come
 forward  with  a  measure  to  the
 effect  that  all  these  basti  should  be
 taken  over  by  Government  and
 should  be  developed  by  Government.
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 The  third  point  that  I  want  tu

 make  is  this.  I  take  it  for  granted
 that  this  Rill  will  be  passed  as  it  is.
 Perhaps,  some  time  may  _  elapse
 before  by  suggestions  will  bear  fruit
 and  some  dynamic  person  will  come
 forward  to  take  over  these  lands.
 But  till  that  happens,  I  think  this
 Bill  will  be  passed  and  it  will  be
 put  into  operation.  The  problem
 here  is  this.  Here  is  a  landlord  who
 wants  to  develop  this  piece  of  land;
 he  wants  to  improve  it,  and  the  kind
 of  improvement  which  he  can  intro-
 duce  has  been  very  well  enumerated
 in  this  Bill,  I  would  like  to  ask
 how  the  rights  of  the  tenants  are
 going  to  be  protected.  If  my  hon.
 friend  tells  me  that  the  competent
 authority  is  there  to  protect  his  rights
 and  that  the  Administrator  is  there  to
 see  to  it  that  the  tenant  will  not  suffer,
 I  would  say,  without  being  disrespect-
 ful  to  any  civil  authority  in  this
 country,  that  that  is  a  very  poor
 safeguard  for  the  rights  of  the  ten-
 ants.  Why  is  it  that  our  land
 legislation  is  not  being  implemented
 fully?  It  is  because  most  of  the
 persons  who  have  to  administer  this
 land  legislation  are  themselves  land-
 lords.  So,  so  far  as  these  poor  peo-
 ple  are  concerned,  do  you  mean  to
 say  that  these  competent  authorities,
 or  these  white-collared  gentlemen—
 some  of  them  are  very  good;  I  do
 not  deny  that  they  are  good—are  go-
 ing  to  have  any  compassion  in  their
 hearts  for  these  poor  slum-dwellers?
 Will  they  ever  go  near  them.’  Will
 they  ever  shake  hands  with  them?
 Will  they  ever  like  to  visit  those
 places?  Certainly  not.  Therefore,
 the  problem  of  eviction  will  not  be
 solved  by  entrusting  it  to  these  big
 officers  of  ours  for  whom  I  have  a
 great  deal  of  respect.

 So  far  as  the  problem  of  eviction
 is  concerned,  I  would  suggest  that  in
 every  basti  and  in  every  katra  or
 slum,  Government  should  constitute
 a  committee  of  social  welfare  work-
 ers.  That  committee  should  be  the
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 guardian  and  the  sentinel  of  the
 rights  of  these  slum-dwellers.  Justice
 is  a  good  thing,  and  our  country  is
 known  for  its  justice.  But  you  must
 also  know  that  the  administration  of
 justice  does  make  some  _  difference
 between  a  rich  man  and  a  poor  man.
 It  is  not  always  that  the  poor  man
 wins  against  a  rich  man.  Therefore,
 I  would  say  that  proper  and  unshak-
 able  safeguards  must  be  provided  to
 these  persons  for  not  biting  evicted
 from  their  places.

 Another  point  that  I  want  to  make
 is  this.  Now,  there  are  certain  things
 which  have  to  be  taken  note  of  for
 the  purposes  of  giving  some  right  to
 these  persons.  May  I  submit  very
 respectfully  that  in  this  Bill  there
 should  be  some  provision  by  which  a
 slum-dweller  can  also  become  the
 proprietor  of  the  tenement  or  house
 which  he  is  occupying.  Of  course,  I
 do  not  think  that  the  hon.  Minister
 will  be  able  to  change  this  Bill  in
 accordance  with  my  suggestion.  But
 he  may  bring  forward  some  other
 Bill  at  some  other  time  incorporating
 this  provision,  Of  course,  you  have
 given  this  right  to  the  low-income
 group  people;  you  have  given  this
 right  to  the  middle-income  group
 people;  you  have  given  this  right  to
 the  high-income  group  people  also
 because  they  can  build  their  houses
 by  taking  loans.  After  paying  those
 loans  in  easy  instalments  they  car
 become  masters  of  the  houses.  Why
 should  these  slum-dwellers  alone
 remain  always  tenants?  Why  should
 they  not  be  placed  in  the  position  of
 low-income  group  people?  I  would
 very  respectfully  submit  that,  if  pos-
 sible,  you  will  kindly  introduce  it  in
 the  rules  so  that  a  slum-dweller  may
 be  able  to  own  the  house  after  some
 time,  after  repaying  the  loan  in
 instalments.  It  does  not  matter
 whether  the  house  is  owned  by  an
 owner  or  by  the  Government.  Some-
 thing  of  that  kind  should  be  done  to
 these  people.  To  be  a  slum-dweller
 is  not  the  result  of  one’s  karma  in
 the  past  life  or  in  this  life.  Hindu
 philosophy  teaches  us  to  transcend
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 our  karma,  If  I  have  committed  sins
 in  my  past  life,  Lord  Krishna  says
 that  I  can  overcome  these  sins  and
 social  defects.  Therefore,  once  a
 slum-dweller  should  not  always  be
 a  slum-dweller.  I  hope  the  hon
 Minister  who  is  a  very  ingenious  and
 experienced  person  in  these  matters
 will  be  able  to  bring  this  about  in  the
 case  of  the  ownership  of  lands.

 I  must  say  that  it  is  not  only  the
 slum-dwellers  who  are  there;  there
 are  also,  what  are  called,  the  jhuggi
 and  jhompri  walas.  I  must  submit
 very  respectfully  that  the  thon
 Minister  has  taken  note  of  their  needs
 also,  Provision  has  been  made  for
 the  construction  of  50,000  dwelling
 units.  Those  units  are  to  be  divided
 into  three  classes—those  for  Govern-
 ment  servants  and  émployees  of  local
 bodies,  for  migrating  labour,  and  for
 others  who  do  not  come  under  these
 categories.  Each  one  of  them  is
 given  a  proportionate  piece  of  land  in
 order  to  build.  For  this,  it  is  believed
 that  about  Rs.  6  crores  will  be  requir-
 ed  and  central  assistance  will  be
 available  to  the  extent  of  Rs.  4  crores.
 This  is  all  very  good.  I  hope  that
 the  rehabilitation  of  these  jhompri  and
 Jhuggi  dwellers  will  also  go  hand  in
 hand  with  and  will  be  part  of  the
 general  plan,  I  will  take  only  two
 more  minutes  and  I  will  finish.

 There  are  certain  slums  of  which
 we  know  a  lot.  But  there  are  certain
 places  which  are  called  katras  and
 bastis.  They  are  also  slums  of  a
 kind.  I  would  say  that  some  plan
 should  be  drawn  up  for  the  improve-
 ment  of  these  katras  and  bastis.

 My  last  point  is  this,  We  are  hav-
 ing  in  our  country,  what  we  may  call,
 rural  industrialisation  so  that  people
 do  not  migrate  from  villages  to  cities,
 so  that  villages  become  self-sufficient
 in  terms  of  employment  potential  for
 agriculturists  and  non-agriculturists.
 I  would  say  that  so  far  as  these  slum
 areas  are  concerned,  they  should  be
 provided  with  all  those  amenities
 which  are  necessary.  If  necessary,



 723  Slum  Areas

 {Shri  D.  C.  Sharma}
 they  should  be  given  a  school;  they
 should  be  given  a  dispensary;  they
 should  be  given  a  panchayat  and  they
 should  be  given  a  children’s  park.
 They  should  be  given  all  those  things
 which  are  given  to  other  areas.  They
 should  be  given  a  market  also.  If
 mecessary,  it  should  be  seen  to  it  that
 there  is  some  kind  of  rural  industria-
 lisation  scheme  put  into  operation.
 In  other  words,  we  should  not  think
 of  slum-dwellers  only  in  terms  of
 tenements.  We  should  bring  a  com-
 prehensive  approach  to  bear  upon
 their  problem.  We  should  not  only
 solve  their  problem  of  housing,  but
 also  education,  sanitation,  employ-
 ment,  and  all  other  problems.  I  am
 sure  that  the  hon.  Minister  who  has
 gone  to  take  his  lunch  will  look  into
 wll  these  things  and  will  try  to  give
 fhe  slum-dwellers,  the  dwellers  of
 katras  and  basti  and  jhuggies  and
 jhompris  a  new  hope  and  new  incen-
 tive  and  a  new  stimulus  for  a  better
 and  happier  life.

 Shri  Muthu  Gounder  (Tiruppattur):
 Mr.  Deputy-Speaker,  as  per  the
 latest  survey  conducted  to  find  out
 the  number  of  persons  living  in  slums
 and  as  squatters,  it  is  understood  that
 about  50,000  families  are  living  in

 slums  and  70,000  as  squatters.  Thus,
 we  are  having  in  Delhi  +1,20,000  fami-
 lies  without  proper  housing.  On  the
 basis  of  flve  members  in  a_  family,
 the  figure  comes  to  about  6,00,000.
 Delhi  has  a  population  of  2,27,00,000
 and  out  of  that,  one-fourth  is  living
 in  slums  or  on  some  grounds  as
 squatters.  Government  want  to
 provide  shelter  and  housing  facilities
 for  about  5  lakhs  of  people
 at  a  cost  of  Rs.  0  crores.  But  you
 can  solve  the  problem  only  by  check-
 ing  further  influx  of  migrating  labour.
 Labourers  from  rural  areas,  not  only
 from  the  adjoining  States,  but  also
 from  the  Southern  States  like  Madras
 are  pouring  into  Delhi,  Bombay  and
 other  cities.  Unless  you  find  out  ways
 and  means  to  check  this  population  of
 migrating  labour,  you  cannot  solve  the
 problem.  By  the  time  you  provide
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 shelter  for  these  five  lakhs,  another
 five  lakhs  will  have  come,  In  every
 tram  coming  from  Madras  there  are
 at  least  about  25  persons  who  come  to
 Delhi  for  various  jobs.  Thus  about
 10,000  people  have  come  from  Madras
 to  settle  down  in  Delhi.  Out  of  these
 10,000,  most  of  them  come  from  my
 own  district.  I  have  contacted  some
 of  them  who  are  living  in  these  ihuggis
 and  jhompris.  Many  of  whem,  I  can
 say,  even  own  a  bit  of  land  in  my  dis-
 trict  or  good  houses,  but  they  are
 living  in  slums  here,  I  asked  them
 why  they  prefer  to  come  to  Delhi,  and
 why  they  want  to  live  in  these  slums.
 They  say  they  are  able  to  earn  daily
 Rs.  7,  whereas  they  are  not  able  to
 earn  more  than  Rs.  2  by  doing  agricul-
 tural  labour.  In  Salem  or  other  dis-
 tricts  of  Madras  State,  you  cannot  say
 that  there  is  no  employment.  Actually,
 agriculture  is  suffering  a  lot  for  want
 of  labourers,  but  agriculture  is  not
 so  much  remunerative  as  to  give  them
 wages  beyond  Rs.  2,  whereas  in  Delhi,
 they  simply  do  some  household  work,
 they  clean  some  vessels  or  household
 utensils,  by  which  they  are  able  to
 earn  daily  Rs.  5.  A  family  of  five
 members  is  able  to  save  Rs.  50  per
 month,  and  they  send  that  money  to
 their  homes.  They  are  earning  good
 wealth  by  doing  such  small  work  here.

 They  want  to  live  only  in  the  slums.
 I  suggested  to  them  to  go  to  some
 quarters  or  buildings  constructed  by
 the  municipality  somewhere  around
 the  city.  They  say  they  cannot  go
 because  they  are  doing  only  household
 work,  cleaning  utensils  etc.,  and  there-
 fore  they  have  to  be  in  the  midst  of
 the  city  only,  in  the  centre  of  some
 colony  like  Vinay  Nagar  or  Karol
 Bagh,  and  they  cannot  go  beyond  these
 places  of  employment.  Therefore,  by
 providing  thousing  facilities  for  these
 labourers  who  are  now  living  in  slums,
 you  will  not  be  able  to  take  them
 there,  because  they  will  find  out  some
 means  or  other  to  be  only  among  these
 residential  colonies,  and  therefore,  un-
 less  we  see  to  it  that  the  population  of
 Delhi  does  not  increase,  we  will  not  be
 able  to  solve  the  problem.
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 The  population  of  Delhi  is  increasing year  by  year  by  one  lakh,  and  in  direct
 proportion  to  the  increase  of  popula-
 tion  in  Delhi,  there  is  an  increase  in
 population  in  the  slum  areas,  because
 in  Delhi  people  are  making  cheap
 money  very  easily.  People  are  able
 to  pay  a  servant  Rs.  30  to  Rs  40  a
 month  for  working  for  only  one  or  two
 hours  daily.  In  the  rural  areas,  we
 are  not  able  to  give  that  much.  There-
 fore,  instead  of  having  all  these  Cen-
 tral  Government  offices  in  Delhi,  Gov-
 ernment  should  shift  many  of  them
 to  towns  in  the  South  like  Hyderabad,
 Bangalore  or  Madras,  or  even  smaller
 towns.

 Also,  there  is  always  a  tendency  to
 start  industries,  heavy,  medium  and
 light,  in  and  around  Delhi.  Industries
 like  making  radios,  cycles  and  small
 engineering  goods  are  thriving,  and
 therefore  the  population  is  also  in-
 creasing,  Officers  are  coming  in  good
 numbers  and  officers  are  also  always
 expanding,  and  therefore,  there  is
 increase  in  the  population.  That  is
 why  they  require  so  many  household
 servants.

 In  foreign  countries  who  find  that
 even  upper  middle  class  people  are
 not  engaging  servants  for  household
 purposes,  or  as  drivers.  In  America,
 it  is  said,  that  even  a  big  man  earn-
 ing  thousands  of  rupees  per  month,  is
 not  able  to  have  a  servant,  whereas
 here,  a  person  earning  Rs.  500  is  able
 to  have  two  or  three  servants,  a  ser-
 vant  to  carry  his  bag,  one  to  clean  his
 wessels,  and  another  for  anything  else.
 There  is  such  a  mentality,  and  this  al-
 ways  invites  many  poor  people  from
 the  South  to  go  over  to  Delhi.

 Not  only  to  Delhi,  but  to  Bombay
 also  people  from  our  State  are  rushing
 like  anything,  but  there  they  have  got
 other  attractions.  People  especially
 from  my  district  are  very  capable  in
 illicit  distillation  of  arrac  or  liquor.
 So,  the  Salem  people  have  gone  to
 Bombay  in  thousands,  not  one  or  two;
 there  are  about  20,000  and  their  only
 occupation  or  chief  occupation  is  dis-
 tillation  of  this  arrac  or  country  liquor.

 JYAISTHA  6,  886  (SAKA)  (Improvement  and  726
 Clearance)  Amend-

 ment  Bill
 It  is  a  very  good  business,  they  are
 able  to  save  monthly  Rs.  500,  because
 this  is  the  only  cottage  industry  which
 is  thriving  very  well  in  India  on  ac-
 count  of  prohibition.  In  many  parts
 of  South  India  also,  this  is  the  biggest
 cottage  industry  which  is  giving  occu-
 pation  for  several  thousands  of  people,
 because  they  are  masters  of  that  art.
 They  have  come  and  settled  in  Bom-
 bay.  It  is  nothing  of  a  secret.  The
 Tek  Chand  Committee  Report  says
 that  many  of  these  people  especially
 from  Salem  District,  are  engaged  in
 this  business.

 So,  we  should  make  town  life  less
 attractive,  and  rural  life  more  attrac-
 tive,  but  how  to  do  it?  The  agricul-
 turist  should  be  in  a  position  to  give
 a  decent  wage,  We  are  not  able  to
 get  a  remunerative  income  out  of
 agriculture,  and  that  is  why  we  are
 not  able  to  give  as  much  as  the  town
 People.  A  trader  or  a  businessman
 or  a  so-called  industrialist  or  a  spec-
 culator  is  able  to  earn  thousands  and
 thousands  of  rupees  per  month  in
 cities  like  Delhi,  Bombay  and  Calcutta.
 Therefore,  he  wants  to  engage  many
 servants.  Almost  all  agricultural
 labourers  have  taken  to  migrating  to
 cities  like  Delhi,  Bombay  and  Madras.
 Therefore,  by  providing  housing  faci-
 lities  to  a  few  thousand  families,  we
 are  not  going  to  solve  this  problem.  I
 can  assure  you  that  from  Madras
 State,  10,000,  people  will  be  coming
 every  year.  It  is  not  possible  to  ob-
 struct  them.  Therefore,  make  Delhi,
 Bombay,  Calcutta  less  attractive  for
 people  coming  from  the  rural  areas.
 That  is  the  only  way  in  which  we  can
 solve  the  problem.  ™

 Not  only  in  Delhi,  but  also  in  many
 State  capitals,  this  is  the  problem.  In
 Madras  also,  there  are  so  many  slums,
 but  you  are  not  very  liberal  in  giving
 funds  to  Madras  City  to  fight  out
 end  improve  these  slums  or  construct
 new  buildings.  You  are  liberal  in  im-
 proving  slums  in  Delhi.  We  are  glad.
 That  is  also  a  duty  of  the  Govern-
 ment,  for  which  they  are  now  prepared
 to  spend  Rs.  0  crores.  So  far,  we  are
 glad,  but  providing  these  facilities  will
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 not  solve  the  problem  for  ever,  be
 cause  there  is  a  tendency  among  the
 rural  people  to  migrate  to  the  towns.

 East  Pakistan  refugees  are  pouring
 into  the  Calcutta  or  West  Bengal  re-
 gion,  but  the  people  from  the  South
 and  the  poor  peasants  and  agricultural
 labourers  from  UP  also  are  rushing  to
 Delhi  in  every  train  and  bus.  They
 come  without  knowing  whether  they
 can  get  any  employment  or  not.  They
 come  with  their  children,  to  whom
 they  are  not  able  to  give  good  educa-
 tion.  They  are  not  only  spoiling  the
 health  and  atmosphere  of  this  capital
 city,  but  they  are  also  spoiling  the
 rural  areas.  In  the  rural  areas  in  our
 parts,  there  is  a  very  great  scarcity  of
 agricultural  labour.  Even  4  you  are
 able  to  pay  Rs.  2  or  more,  there  are
 no  workers  available.  The  agricul-
 tural  labourers  have  begun  to  go  to
 cities  like  Delhi  and  Bombay,

 Therefore,  you  please  put  a  stop  to
 this  migration  of  labourers  from  the
 rural  areas,  espeially  from  the  South
 to  Delhi  and  other  places.  Then  only
 you  will  be  able  to  solve  the  prob-
 lem.  Otherwise,  by  spending  on  con-
 structing  more  houses  you  will  no
 solve  the  problem.  Lakhs  and  lakhs
 of  people  are  ready  to  move  to  Delhi.
 That  will  be  the  biggest  problem,
 which  you  will  have  to  face.  As  a
 remedy  for  all  this,  make  rural  life
 more  attractive,  more  remunerative,
 and  make  town  life  less  attractive,  90
 that  it  cannot  attract  more  people
 from  the  rural]  areas,

 श्री  राम  सहाय  पाण्डेय  (गुना:
 उपाध्यक्ष  महोदय,  स्लम  क्लीयरेंस  बिल  में  जो
 संघ धन  हमारे  मंत्री  कहं  द्य  ने  उपस्थित  किये
 हैं,  मै ंउनका  स्वागत  करता  हूं।  सलम  क्लीयरेंस
 की  बड़ी  समस्या  हमारे  देश  में  है।  बसे  तो
 झ्ौद्यागीकरण  के  साथ  साथ  यह  समस्या  सारे
 विश्व  की  है।  मैं  ने  विदेशों  में  बहुत  सारे
 नगर  देखे  वहां  पर  भी  यह  समस्या  है,  और
 यह  समस्या  इस  लिए  कि  जब  गांवों  के

 ance)  Amendment  Bill

 नागरिक  काम  की  खोज  में  नगरों  में  जा  बसते
 हैं,  उद्योगों  में  काम  करते  हैं,  तो  उन  के  सामने
 रहने  की  ही  नहीं,  तमाम  ग्रावश्यक  सुविधायें
 प्राप्त  करने  की  समस्या  होती  है।  लेकिन  मैं
 ने  बहुत  से  ऐसे  नगर  भी  देखे  हैं  जो  प्रौद्योगि  करण
 के  विकास  के  साथ  साथ  रहन  सहन  की
 समस्या  पर  भी  निश्चित  रूप  से  बड़ा
 ध्यान  रखते  हैं।  जो  ऐसे  देश  हैं  और  जो  ऐसे
 देशों  में  नगर  हैं  वहां  स्विस  की  समस्या  कम
 है  |  हमारे  यहां  भी  ऐसी  अवस्था  है।  मैं
 जयपुर  शहर  का  एक  उदाहरण  देता  हूं।  शहर
 का  एक  प्लैन  बनाया  गया,  मास्टर  प्लैन  बनाया
 गया,  उस  की  स्ट्रेट्स,  सड़कें,  मकान  के  डिजाइन
 तैयार  किये  गये  और  एक  मकान  और  दूसरे
 मकान  के  बीच  में  थोड़ा  सा  डिस्टेंस  रहे,इस  का
 ध्यान  रक्खा  गया  ।  एक  अच्छा  शहर  है
 बम्‌  किबले  उन  शहरों  के  जहां  कोई  अधिक
 व्यवस्था  न  होने  के  कारण  सटे  हुए  मकान,  सड़ी
 हुईं  गलियां  हैं,  जहां  ड्रेनेज  की  कोई  व्यवस्था
 नहीं  है,  ऐसे  शहर  बनाये  गये  -  और  क्या,  मैं
 बम्बई  का  उदाहरण  देना  चाहता  हूं  V  देश  में
 बम्बई  का  एक  ऐसा  नगर  माना  जाता  है  जिस
 को  ध्वंस  प्राइमा  एसडीओ  यानी  देश  का  सब  से
 बड़ा  नगर  कहा  जा  सकता  है,  जहां  उद्योग  बहुत
 पनपे  और  बढ़े,  लेकिन  वहां  के  नागरिकों  की
 स्थिति  अगर  आप  देखें,  खास  कर  मजदूरों  की,
 ता  आंखों  में  आंसू  आये  बगैर  नहीं  रह  सकेंगे  tT
 इसी  लिए  जिस  सिविलाइज्ड  बल्डें  और
 सुसंस्कृत.  समाज  और  देश  की  हम  कल्पना
 करते  हैं,  जहां  एक  समाजवादी  व्यवस्था  की
 बात  करते  हैं,जहां  ह्म  मानव  मात्र  के  अधिकारों
 र  उन  की  कल्पना  की  बात  करते  हैं  वहां
 हम  इस  बात  से  कैसे  नजरें  हटा  लेंगे  कि  वहां
 के  ल ेग॒  कसे  रहते  हैं।  हम  कहते  तक  बहुत  ी

 बातें  हैं  लेकिन  कैसे  वह  रहते  हैं  इसे  नज़रअन्दाज़

 नहीं  कर  सकते  ।  एक  खली  अथवा  कमरा

 १०  बाई  १०  का  होता  है,  मैं  प्रमाणित  कर

 सकता  हुं  कि  उस  में  ३०,  ३०  व्यवित  पते
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 हैं।  ट्री  की  काई  व्यवस्था  नहीं,  पानी  वहां
 नहीं  आता,  गलियां  संकरी  हैं,  हवा  जो  प्रकृति
 की  देन  है,  वह  भी  नहीं  मिलती  ।  पानी  की  जो
 व्यवस्था  है  वह  बहुत  कम  है।  घंटे  दो  घंटे  सुबह
 और  घंटे  दो  घंटे  शाम  के;  सिर्फ  पानी  आता  है।
 नहाने  के  लिये  पानी  नहीं  मिलता  और  स्वच्छ
 हवा  की  कमी  रहती  है।  दिन  में  श्राप  किसी
 मजदूर  की  खोली  में  चले  जायें  श्राप  स्वयम्‌
 झपना  हाथ  नहीं  देख  सकते,  इतना  अन्धेरा
 रहता  है।  इस  का  दायित्व  आखिर  किस  पर
 है।  जिस  समाज  की  बात  हम  करते  हैं,  जिस
 सुसंस्कार  की  बात  हम  करते  हैं,  जिस  गणराज्य
 की  बात  करते  हैं,  जहां  हम  मानव  मात्र  के
 अधिकारों  की  ब,त  करते  हैं,  उस  के  नीचे  यह
 सारी  बात  हो  रही  हैँ  ।  मैं  समझता  हुं  कि  इस
 को  सकार  ने  समझा  शौर  महसूस  किया  कि
 हमारे  स्‍लम  क्लीयरेंस  के  विकास  के  मार्ग  में
 जो  गत्यावरोध  पैदा  होता  है  उसे  कसे  दूर
 किया  जाये।

 इस  विधेयक  में  कुछ  सेक्शन्स  ऐसे  हैं  जिन
 में  आप  ने  परिवर्तन  किया  v  इस  के  लिये  मैं
 बाप  को  बधाई  देता  हूं,  लेकिन  इस  से  पहले  कि
 मैं  सेक्शन्स  की  तरफ  जाऊं  जिन  में  आप  संशोधन
 करना  चाहते  हैं  मैं  निवेदन  करना  चाहता  हूं
 कि  देश  की  सब  से  बड़ी  समस्या  को  आप  हल
 कसे  क  रेंगे।  जब  हमारे  प्रधान  मंत्री  एक  बार
 कानपुर  गये  थे  तो  उन  को  उस  अहाते  में  बुलाया
 गया  जहां  मजदूर  रहते  थे।  उन  को  देख  कर  वे
 दुखी  हुए  गौर  थोड़े  क्रोधित  भी  हुए  ।  उन्होंने
 कहा  कि  ऐसी  एरिया  को  जहां  श्रम  करने
 वाला  समुदाय  रहता  है  क्‍यों  न  भाग  लगा  दी
 जाये।  यह  बात  उन  की  मन  स्थिति  को  प्रकट
 करती  है  कि  वह  कितने  दुखी  हुए  ।  एक  स्‍लम
 क्या,  कानपुर  में,  बम्बई  में,  कलकत्ते  में,  ऐसे
 तमाम  बड़े  शहरों  में  चला  औऔद्योगीकरण  हुआ
 है,  वहां  मजदूरों  की  स्थिति  को  श्राप  देखें,
 नागरिकों  की  स्थिति  को  देखें  तो  पंडितजी  के

 कथनानु  सार  उन  को  जला  देना  चाहिये,  फेंक
 देना  चाहिये,  हटा  देना  चाहिये,  साफ  कर  देना
 चाहिये,  भोर  ्य  तक  भाप  यह  नहीं  करेंगे तिन

 ioou  (Wana)  है  २ npr  Toe TTEE TT  CI  उ
 Clearance)  Amend-

 ment  Bill
 तक  हम  जिस  स्वस्थ  और  सुन्दर  समाज  की
 कल्पना  करते  हैं  वह  कभी  स्थापित  नहीं  हो
 सकता  ।  एक  मजदूर  जिस  स्थिति  में  रहता  है
 उस  से  वह  फ्र स्ट्रेट  हो  जाता  है  ?  जिस  गन्दी
 बस्ती  में  वह  रहता  है  उससे  उस  काविकास  नहीं
 हो  पाता  है  1  मन  पर,  शरीर  पर,  बुद्धि  पर,
 उस  का  भ्र सर  पड़ता  है  ।  इस  पर  बड़ी  रिसर्च
 हुईं  है  दुनियां  में  कि  बच्चे  सड़कों  के  लैम्प
 पोस्ट्स  की  बत्तियों  को  तोड़ते  हैं,  यह  क्या  बात
 है  ।  पता  लगा  है  कि  यह  बच्चे  उन  एरियाण
 रहने  वाले  हैं  जो  स्लम  एरियाज  हैं,  वे  फस्ट्रेटेड
 हैं,  दुखी  हैं  -  उन  के  खेलने  के  साधन  नहीं  हैं,
 बिजली  का  प्रकाश  नहीं  है,  खेलने  के  लिये
 खिलौने  नहीं  हैं,  इस  से  शन  में  फ्रस्ट्रेशन  पैदा
 होता  है  V  स्‍लम  एरिया  में  रहने  वाले  बच्चों
 को  इस  तरह  की  शरारतें  करने  में  सुख  मिलता
 है  ।  उन  को  इसी  में  सुख  मिलता  है  कि  वे
 पब्लिक  प्रापर्टी  को  नुक्सान  पहुंचायें,  बल्बों  को
 तोड़ें  ।  इस  में  बड़ी  मनोवैज्ञानिक  खोल  हुई  है
 जिस  में  ऐसा  पाया  गया  है  कि  यह  वही  बच्चे
 हैं  छिन  को  जीवन  में  कभी  दुलार  नहीं  मिला,
 कभी  प्यार  नहीं  मिला,  कभी  आनन्द  नहीं
 मिला,  कभी  सुख  नहीं  मिला,  कभी  स्वस्थ
 वातावरण  नहीं  मिला  ।  इस  लिये  गन्दी
 बस्तियों  को  दूर  करने  के  लिए  कौर  अच्छी
 नागरिकता  को  मुखरित  करने  के  लिये
 प्रवधान  करने  शौर  निश्चित  रूप  से  आगे
 बढ़ाने  का  काम  बहुत  शीघ्र  होना  चाहिये  |

 मैं  निवेदन  करना  चाहता  हूं  कि  क्‍यों  न
 ऐसा  किया  जाये  जेसे  कि  खादी  के  विकास  के
 लिए  हम  ने  सेस  लगाया  और  उस  सेस  का
 जितना  पैसा  इकट्ठा  हुआ  उस  से  हम  ने  खादी
 को  बढ़ाया  |  क्‍यों  न  उद्योगों  पर  हम  एक  ऐसा
 सेस  लगाये  क्योंकि  उन  लोगों  की  कास्ट  की
 पर  ही  प्रोडक्शन  होता  है  भोर  इंडस्ट्री  बढ़ती
 है  ।  इंडस्ट्री  में  एक  प्रावधान  हुआ  है  लेकिन
 उस  से  पहले  इंडस्ट्री  बढ़ती  चली  गई  फिर  भी
 इंडस्ट्रियल  कर  के  लिए  कोई  कालोनी  नहीं
 धनी  ।  राउंड  श्रवाउट  लोग  रहने  लगे  ।  मैं
 निवेदन  करना  चाहता  हूं  कि  इंडस्ट्री  पर  सेस
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 लगाइये  कौर  जो  पैसा  इकट्ठा  हो  उस  से,  जैसा
 बाप  ने  प्रावधान  किया  और  कहीं  श्राप  Yo
 परसेन्ट  देते  हैं,  कहीं  साढ़े  Yo  परसेन्ट  देते  हैं,
 काम  को  बहलाया  जाये  ।  आप  बहुत  पैसा  दे
 रह  हैं  लेकिन  केन्द्रीय  सरकार  की  सहायता  से
 यदि  आप  कल्पना  करते  हैं  कि  सारे  देश  में  स्‍लम
 कल्प्रिरेंस  हो  जायेगा,  अच्छी  बस्तियां  बन
 जायेंगी,  तो  यह  कभी  सम्भव  नहीं  हो  सकता  ।
 आप  के  सामने  बड़ा  भारी  काम  पड़ा  हुआ  है,
 बड़ी  बड़ी  योजनाओं  में  से  एक  योजना  आप  ने
 यह  भी  रखी  है,  लेकिन  जिस  कारण  से  यह
 गन्दी  बस्तियां  उत्पन्न  होती  हें  उस  को  देखते
 हुए  मैं  सुझाव  देना  चाहता  हूं  कि  श्राप  सेस
 लगाइये  और  जो  पैसा  इकट्ठा  हो  उस  से
 कालोनी  बनाइये  ।  केन्द्रीय  सरकार  पैसा  दे,
 राज्य  सरकार  दे  और  सेस  का  जो  पैसा  इकट्ठा
 हो  उस  से  सुन्दर  कालोनी  बनानी  चाहिये
 और  इस  प्रकार  से  उन  मजदूरों  को  बसाया
 जाये  ।  शब  तक  लिटिगेशन  होता  है  जिस  की
 लैंड  सरकार  लेना  चाहती  है  उस  से  उस  को  लेने
 में  उसे  दिक्कत  धाती  है  1  इस  के  लिए  प्रावधान
 किया  गया  है।  काम्पीटेंट  भ्रथारिटी  को  रख
 दिया  गया  है,  यह  बड़ी  अच्छी  बात  है  क्‍योंकि
 जो  लीगल  प्रोसीजर  है  वह  बरच्छा  काम  करने  में
 बाधक  होता  है  ।  चूंकि  हम  ने  इंडिविजुअल
 राइट्स  की  व्यवस्था  की  है  वह  गत्यावरोध
 सैदा  करता  है  1  लेकिन  जो  प्राविजन  बना  अरब,
 वह  ठीक  बना  ।  पहले  तो  जमीन  लेने  में  कठिनाई
 होती  है,  अगर  जमीन  ले  ली  तो  उस  जमीन  में
 बने  हुए!  मकान  को,  गिरने  वाले  मकान  को,
 सड़े  हुए  मकान  को  टेनेट  खाली  नहीं  करता  ।
 इस  के  लिये  आप ने  प्रावधान  बनाया  ।  तीसरी
 जो  बात  की  है  वह  यह  कि  उन  को  पड़ोस  में
 कोई  जगह  दी  जाये  ताकि  जब  मकान  बन  जाये  ।
 सो  मकान  बनने  के  बाद  फिर  से  आदमी  को  उसी
 में  बसाया  जाये  ।  चौथी  बात  यह  कि  मकान
 निर्माण  करना  जिन  व्यक्तियों  के  हाथ  में  है  वह
 यदि  मकान  न  बनायें  तो  उस  के  लिए
 कास्पीटेंट  भ्र था रिटी  श्राप  ने  रख  दी  है  1
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 प्रगर  कोई  हीला  हवाला  हो  तो  वह  इस  काम  को
 झपने  हाथ  में  ले  ले  । इस  से  यह  काम  निश्चित
 रूप  से  आगे  बढ़ेगा  ।

 जिस  तरह  से  मैं  ने  सेस  लगाने  की  बात
 कही  उसी  प्रकार  से  इस  इंडस्ट्रियलाइजेशन  के
 युग  में  श्राप  तब  तक  इंडस्ट्री  को  लाइसेंस  न  दें
 जब  तक  स्पष्ट  प्रावधान  हाउसिंग  का  इस  में  न
 हो  जाये  ।  यदि  आप  की  दस  करोड़  की  कोई
 इंडस्ट्रियल  प्रोजेक्ट  हो  तो  उस  में  हाउसिंग
 का  प्राविजन  श्राप  निश्चित  रूप  से  रखिये  ny
 यदि  उस  इंडस्ट्रियल  कैपिटल  में  हाउसिंग
 का  प्रबन्ध  न  हो  तो  उस  का  लाइसेंस  रिजेक्ट
 कर  दीजिये  क्योंकि  देश  के  श्रमजीवी  समुदाय
 के  भाग्य  के  साथ  खिलवाड़  नहीं  किया  जा
 सकता  ।  जो  श्राप  की  इंडस्ट्रियल  प्रोजेक्ट्स  हैं
 बे  ठीक  हैं,  स्वागत  है  उन  का,  लेकिन  जो
 उत्पादनकर्त्ता  श्रमशील  समाज  है  उस  के  भाग्य
 के  साथ  इस  प्रकार  खिलावड़  नहीं  हो  सकता,
 इतना  ध्यान  अवश्य  रहे  |  राज  एक  एक  खोली
 में  ३०,  ३०  आदमी  रहते  हैं,  उन  के  लिए  न
 पानी  है  न  संडास  है,  न  स्वच्छ  हवा  का
 वातावरण  है  t  मैं  समझता  हूं  कि इस  विधेयक
 में  जो  भाप  ने  संशोधन  रक्खा  है  वह  इस  मांगें
 को  प्रशस्त  करेगा  कि  जिस  में  वे  तमाम  लोग
 जो  प्लम्स  में  रहते  हैं,  गन्दी  बस्तियों  में  रहते  हैं
 वे  स्वच्छ  और  सुन्दर  वातावरण  पा  सकेंगे,
 और  हम  उन  को  अच्छे  मकान  दे  सकेंगे  |

 इन  दो  सुझावों  के  साथ  मैं  पता  कथन
 समाप्त  करता  हूं  ।

 24.00  hrs.

 श्री  कलाकार  लाल  बैरवा  (कोटा)  :
 उपाध्यक्ष  महोदय,  यह  जो  बिल  आया  है  इसके
 बारे  में  मैं  दो  चार  बातें  आपके  सामने  रखना
 चाहता  हूं  ।

 बाज  तक  सरकर  ने  इस  स्लम  के
 प्रॉबलम  पर  ऐसा  विचार  नहीं  किया  कि  इसे
 कम  किया  जा  सके  ।  इस  काम  के  लिए  कुछ
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 जागरूकता  लाने  की  जरूरत  है।  इसके  सप्ताह
 मनाए  जाने  चाहिएं  ।  श्रमी  हम  देखते  हैं  कि
 कुछ  हरिजन  बस्तियों  के  लिए  सफाई  सप्ताह
 बनाया  जाता  है  श्र  किसी  हरिजन  को  उसके
 मकान  की  सफाई  के  लिए  इनाम  दे  दिया  जाता
 है।  लेकिन  यह  नहीं  देखा  जाता  कि  जो  उस  के
 आस  पास  मकान  हैं  उनकी  क्या  भ्रवस्था  है  |
 यह  नहीं  देखा  जाता  कि  उस  बस्ती  में  नलियों
 का,  पानी  का  और  सफाई  शादी  का  आम  तौर
 पर  क्या  प्रबन्ध  है।  भ्र क्सर  तो  कुछ  लोगों  को  तो
 म्यूनिसिपल  आफिस  में  बुला  लिया  जाता  है
 और  उनको  इनाम  दे  दिया  जाता  है  शौर  कह
 दिया  जाता  है  कि  उन  को  सफाई  के  लिए  इनाम
 दिया  गया  |  लेकिन  हमने  राज  तक  यह  विचार
 नहीं  किया  कि  ये  गन्दी  बस्तियां  पैदा  किस
 प्रकार  हो  जाती  हैं  ।

 गांवों  के  भ्रन्दर  उद्योग  धन्धे  नहीं  होते
 जिनमें  वहां  के  लोगों  को  रोजगार  मिल  सके  1
 गांवों  के  लोग  जो  मेले  दशहरे  पर  शहरों  में
 जाते  हैं  तो  वें  यहां  की  चमक  दमक  को,
 यहां  की  डामर  की  सड़कों  को,  यहां  की  रंग
 बिरंगी  रोशनियों  को  देख  कर  प्रभावित  हो
 जाते  हैं  भ्र ौर  उसका  दिल  भी  शहर  में  जरा  कर
 रहने  को  करने  लगता  है  द्रोह  वे  शहरों  में,
 भ्र पना  खेती  बाड़ी  का  काम  छोड़  कर,  झा
 जाते  हैं  शौर  कहां  उनका  जीवन  निर्वाह  भी
 किसी  प्रकार  हो  जाता  है।  उनको  गांवों
 में  जहां  रुपया  बारह  कराना  मिलता  था  वहां
 उनको  शहरों  में  डेढ़  रुपया  दो  रुपया  मिलता  है।
 लेकिन  उनके  रहने  की  कोई  ठीक  व्यवस्था  न
 होने  से  वे  जहां  तहां  रहने  लगते  हैं  शौर  इस
 तरह  स्लम  पैदा  हो  जाते  हैं।  मेरा  सुझाव  है
 कि  इस  चीज  को  रोकने  के  लिये  सरकार  को
 यह  नियम  बनाना  चाहिए  कि
 किसी  भी  उद्योग  को  खोलने  का  लाइसेंस
 देने  के  पहले  यह  देख  लेना  चाहिए  कि  मजदूरों
 के  लिए  रहने  की  व्यवस्था  की  जाए  जब
 तक  मजदूरों  के  लिए  मकान  न  बन  जायें
 उस  उद्योग  को  स्टार्ट  करने  का  भराकर  न  दिया
 78  (Ai)  LSD—8,
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 जाए  ।  भ्रमर  ऐसे  उद्योग  वाले  कुछ  क्वार्टर
 बनाते  भी  हैं  तो  वे  अपने  निजी  लोगों  को
 श्र  नौकरों  को  दे  देते  हैं  ।  इन  में  से  कुछ
 लोग,  फैक्टरी  में  काम  भी  करते  होते  हैं  ।
 लेकिन  अन्य  मजदूरों  को  क्वार्टर  नहीं  मिलते  |
 वे  इधर  उधर  झोंपड़ियां  बना  कर  रहते  हैं  ।
 राज  यह  प्रवृत्ति  है  कि  जो  भी  उद्योग  खोले
 जाते  हैं  बड़  शहरों  में  खोले  जाते  हैं  शौर  ये
 स्‍लम  बढ़ते  जाते  हैं।  भागने  इस  काम  के  लिए
 जो  दस  करोड़  रुपया  रखा  है  उससे  यह  काम
 नहीं  होगा  ।  मगर  श्राप  किसी  एरिया  में
 दो  सौ  चार  सो  क्वार्टर  बनाते  हैं  भर  वहां
 नालियों,  पानी,  सफाई  शादी  का  प्रबन्ध
 करते  हैं,  तो  कुछ  लोग  खुशामद  करके  उनको
 ले  लेते  हैं  कौर  मजदूर  वर्ग  रह  जाता  है
 मैंने  देखा  है  कि  हरनेक  इस  प्रकार  की  बस्तियों
 में  मोटर  कार  वाले  लोग  रहते  हैं  जो  शराब
 बनाने  के  शर  सोने  के  ब्लैक  इरादी  के  काम
 यहां  के  लोगों  के  सहयोग  से  करते  हैं  ।  इस
 प्रकार  के  लोग  इन  बस्तियों  का  आश्रय  लेते
 हैं  ।  इनको  मिटाना  चाहिए  और  इनको
 मिटाने  के  लिए  यह  जरूरी  है  कि  उन  गांवों
 में  जो  कि  शहरों  के  किनारे  पर  हैं  लघु  उद्योग
 खोले  जायें  ताकि  गांव  वाले  जो  शहरों  की
 रोशनी  से  चमत्कृत  हो  कर  शहरों  में  भाते  हैं
 उनका  शहरों  में  जाना  रुक  जाए  कौर  उनको
 अपने  गांवों  में  ही  रोजगार  मिल  उके  ।
 लेकिन  हम  यह  करते  हैं  कि  जहां  चार  फैक्टरियां
 पहले  से  खुली  हैं  वहीं  पांचवीं  शौर  छठी
 फैक्टरी  खोलने  का  लाइसेंस  दे  देते  हैं  ।  सेठ
 लोग  भी  गांवों  में  नहीं  जाना  चाहते  हैं  ।
 वे  भी  शहरों  में  झपने  का रखाने  खोलना  चाहते
 हैं  जहां  वे  अपने  एजेंटों  और  मैनेजरों  को
 मारफत  शौर  इन  गरीब  लोगों  की  मारफत
 ब्लेक  कर  सकें  ।  इसलिए  मेरा  सुझाव  है  कि
 अगर  आपको  इन  गन्दी  बस्तियों  को  मिटाना
 है  तो  आपको  गांवों  में  लघु  उद्योग  स्थापित
 करने  चाहिए  ।

 इसके  अलावा  मेरा  यह  भो  सुभाष  है
 कि  इस  काम  को  एक  अथारिटी  के  हाथ  में
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 [श्री  कार  लाल  बैरवा].
 सौंपना  चाहिए  art  हालत  यह  है  कि.

 म्यूनिसिपैलिटी,  कारपोरेशन  और  बक्से
 हाउसिंग  मिनिस्ट्री  में  भ्रामक  में  इस  काम  के
 सिलसिले  में  झगड़े  चलते  हैं  1  भ्रमर  एक
 जमीन  दे  देता  है  तो  दूसरा  मकान  नहीं  बनने
 देता,  अगर  मकान  बन  जाता  हूँ  तो  दूसस  उसको
 छापे  नहीं  देता,  गर  उसको  छा  दिया  जाता  है
 तो  उस  एरिया  में  रोशनी,  पानी,  सफाई
 आदि  का  प्रबन्ध  नहीं  किया  जाता।  इसलिए
 मेरा  सुझाव  है  कि  यह  सारो.  काम  एक  ही
 अथारिटी  के  अधीन  होना  चाहिए  जिससे
 कि  यह  सुचारु  रूप  से  चल  सके  |

 मैंने  देखा  है  कि  अलग  अलग  अथारिटीज
 के  हाथ  में  काम  होने  से  यह  होता  है  कि  कुछ
 क्वार्टर  बन  कर  तैयार  हो  मए  हैं  पर  उनमें
 बिजली  और  पानी  का  इन्तिज़ाम  न  होने  से
 उनमें  कोई  नहीं  रहता  और  सरकार  को
 लाखों  रुपये  का  नुकसान  हो  रहा  है।  और
 ये  मकान  गिरते  जा  रहे  हैं  v

 मैंने  अशोका  होटल  के  पोस  देखा  है
 कि  झ्ुभ्गी  झोंपड़ियों  की  यह  दशा  है  कि  कोई
 उनमें  जा  नहीं  सकता  है।  जब  सरकार  को
 इनसे  चिड़  आती  है  तो  वह  इनको  गिराना
 शुरू. कर  देती  है।  वह  उनको  बिल्कुल  नहीं
 देखना  चाहती  -  अगर  सरकार  उनको
 देखना  नहीं  चाहती  तो  वहां  के  लोगों  को
 बसाने  का  उचित  प्रबन्ध  करे।  पहले  उनको
 बसाने  के  लिए  मकान  बनाए  जाएं,  फिर
 उनको  हटाया  जाए।  आजकल  गर्भियों  में
 उनके  लिए  पानी  का  उचित  प्रबन्ध  नहीं  है।
 शब  बारिश  आवेगी  तो  नालियां  न  होने  से
 वहां  मच्छर  पैदा  हो  जावेंगे  fa  उस  अवसर
 पर  थोड़ा  सा  डी०  डी०  टी  ०  छिड़क  कर  कह
 दिया  जाता  हैं  कि  मच्छर  मर  गए  ।  तो
 इस  प्रकार  काम  नहीं  चलेगा  ।  हम  बंगलों
 में  बैठ  कर  स्‍लम  साफ  करने  की  योजनायें  बनायें
 तो  यह  काम  नहीं.  हो  सकता  |  हमको  इस
 काम  की  या  तो  स्वयं  निगरानी  करनी  चाहिए

 MAY  27,  964  (Improvement  and  Clear-  36
 ance)  Amendment  Bill

 या  जिम्मेदार  व्यवसायों  को  यह  काम  देना
 चाहिए  जो  कि  इसको  अपना  काम  रुभझ  कर
 करें।  अगर  ऐसा  किया  जाए  दब  तो  यह  काम
 हो  सकता  है,  वरना  यह  चलने  वाला  नहीं
 है  tv

 आज  तो  ये  गन्दी  बस्तियां  टी०  बी०
 की  बीमारी  की  तरह  बढ़ती  चली  जा  रही
 हैं।  जितने  ज्यादा  कारखाने  शहरों  में  खुलेंगे
 उतने  ही  ज्यादा  गांवों  के  लोग  उनमें  काम
 करने  के  लिए  खावेंगे  और  उनके  रहने  की
 उचित  व्यवस्था  न  होने  के  कारण  वे  श्रपने
 काम  के  आस  पास  झोंपड़ियां  बना  कर  रह
 जाएंगे  1  ये  मजदूर  थर्ड  क्लास  में  भी  नहीं
 आते,  न  इनको  शहर  का  बाशिंदगान  ही
 समझा  जाता  है।  इस  तरह  ये  गन्दी  बस्तियां
 बढ़ती  जाती  हैं  i

 आज  से  दस  साल  पहले  गन्दी  बस्तियों
 का  इतना  बाहुल्य  नहीं  था  ।  आज  दिल्ली
 में  ही  ११  या  १२  गन्दी  बस्तियां  हैं,  उदाहरण
 के.  लिए  अशोका  होटल  के  पास,  झंडेवालान
 के  पास,  जंतर  मंतर  के  पास  आदि  |  अगर
 आप  अलग  अलग  इनकी  बस्तियां  नहीं  बनाना
 चाहते  तो  एक  जगह  इनकी.  कालोनी  बना
 दीजिये  राज  ये  लोग  झ्ञोंपड़ियों  में  बसे  हैं,
 अगर  एक  में  आग  लग  जाती  है  तो  सारी
 जल  जाती  हैं  और  सरकार  समझती  है  कि
 चलो'  एक  क्लेश  मिटा  ।  उनको  दूसरी  जगह
 जमीन  भी  नहीं  दी  जाती  1  उनको
 बीस.  बीस  पच्चीस  पच्चीस  रुपया
 दे  देते  हैं  और  फिर  वे  उसी  प्रकार  बस  जाते
 पृ  1  मेस  निवेदन  है  कि  इस  तरह  से  यह
 काम  नहीं  चलेगा  ।  और  यह  समस्या  केवल
 शहर  की  ही  नहीं  है  ।  यह  समस्या  बम्बई,
 मद्रास,  कलकत्ता,  कानपुर  शादी  सभी  बड़े
 शहरों  में  है  ।  मुझे  डर  है  कि  यह  समस्या
 कोटे  में.  भी  पैदा  न  हो  जाए  क्योंकि  वहां
 कारखाने  खुल  रहे  हैं  ।  वहां  कर्मचारियों  के
 लिए  रहने  की  व्यवस्था  नहीं  है  भौर  वे  नहर
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 के.  किनारे  टापरियां  डाल  क़र  रह  रहे  हैं  ।
 न  उनके  लिए  पानी  का  इन्तिज़ाम  है,  वे  बिना
 छना  हुआ  पानी  पीते  हैं  श्र  वहां  पड़े  हैं  ।

 गाने  मेंट  फैक्टरी  बनाने  का  लाइसेंस  दे  देती
 है  पर  इन  लोगों  के  रहने  की  व्यवस्था  का
 ध्यान  नहीं  रखती  |  अगर  कारखाना  बनाने
 के  पहले  कर्मचारियों  को  रहने  का  इन्तिज़ाम.
 कर  दिया  जाए  तो  ये सलम  पैदा  ही.  न  होंगे  ।
 मगर  किसी  कारखाने  में  सौ  कमंचारी  काम
 करने  वाले  हैं  तो  पहले  उनके  लिए  क्वार्टर
 बनाए  जाएं,  और  उनमें  लाइट  पानी  आदि
 का  प्रबन्ध  किया  जाए  कौर  तब  कारखाना  चालू
 करने  दिया  जाए  a  अगर  कर्मचारियों  के
 लिये  क्वाटर  .बनते  भी  हैं  तो  इनमें  फस्ट
 क्लास  के  लोग  श्री  क़र  रहने  लगते  हैं  -  हम
 देखते  हैं  रेलवे  के  कर्मचारी  नहरों  पर  आकर
 रह  रहे  हैं  -  ये  हरिजन  लोग  हैं  ।  दिन  में
 फैक्टरियों  में  काम  करते  हैं  और  रात  को
 इन  झोंपड़ियों  में  जाकर  रहते  हैं  उनके  लिए
 जो  क्वार्टर  बने  हैं  वे  दूसरों  को  दे  दिये  जाते
 हैं  ।  मेरा.  निवेदन  है.  कि  इन  दूसरे  लोगों  को
 इन  क्वार्टरों  से  निकाल  कर  हरिजनों  को
 इनमें  बसाया  जाना  चाहिए  ।  ये  लोग  डेली
 बैगेज  को  बेसिस  पर  काम  करते  हैं  -  इनके
 रहने  की  कोई  व्यवस्था  नहीं  है  1  जरगर
 सरकार  के  पास  पैसा  नहीं  है  तो  कारखाने
 वालों  को  इनके  लिये  रहने  को,  और  पानी
 तथा  लाइट  आदि  की  व्यवस्था  करने  पर
 मजबूर  किया  जाए  |

 अन्त  में  मेरा  फिर  निवेदन  है  कि  अगर
 आप  प्लम्स  को  समाप्त  करना  चाहते  हैं  तो
 गांवों  में  छोटे  उद्योग  चालू  कोजिए  जिससे  गांवों
 के  लोग  शहरों  को.  न  आवें  ।.  ज्यादा  से  ज्यादा
 छोटे  उद्योग.  गांवों  में  खोले  जाएं  जिससे
 गांवों  के  लोगों  का  वहीं  जीवन  निर्वाह  हो
 सके  और  उनको  शहरों  में  न  आना  पड़े  ।

 श्री  सिंहासन  सिह  (गोरखपुर)  :  उठा-
 अध्यक्ष  महोदय,  इस  गन्दी  बस्ती  क्षेत्र  (सुधार
 तथा  सफाई)  संशोधन  बिल  का  मैंने  भ्रध्ययन

 JYAISTHA  6,  886  (SAKA)  (Improvement  and  738
 Clearance)  Amend-

 ment  Bill
 किया  कौर  उसे  देखने  से  मुझे  ऐसा  मालूम  पड़ा
 कि  यह  पुराने  भ्र धि नियम  का  इधर  उधर
 से  महज  एक  कागजी  और  शाब्दिक  बदलाव
 भर  है  1  इससे  क्या  लाभ  अन्ततोगत्वा  होगा
 यह  मेरी  समझ  में  नहीं  भाता  है  राज  से
 कई  वर्ष  हुए  जब  महात्मा  गांधी  ने  कहा  था
 कि  जब  तक  दिल्ली  में.  एक  तरफ  झुग्गी  झोंक-
 बयां  और  गन्दी  बस्तियां  रहेंगी  कौर  दूसरी
 तरफ  बड़े  बड़े  बंगले  और  श्रट्टालिकायें  बनी
 रहेंगी  तब  तक  देश  का  उद्धार  शायद  न

 हो  सकेगा  ।  आज  देश  को  स्वराज्य  प्राप्त
 हुए.  १७  साल  हो  गये  लेकिन  यह  झुग्गी
 झोंपड़ियों  और  गन्दी  बस्तियों  की  समस्या
 ज्यों  की  त्यों  बनी  हुई  है  ।  ऐसी  परिस्थिति
 में  जो  विधेयक  अया  है  वह  भ्र पनी  जगह  पर
 क्या  काम  करना  चाहता  है  और  उससे  क्‍या
 तरक्की  होगी,  मेरी  समझ  में  नहीं  भ्राता  है  ।
 मुझे  तो  ऐसा  मालूम  होता  है  कि  उन्हीं  झुग्गी
 झोंपड़ियों  के मालिकों  को  एक  विशेष  अधिकार
 दिया  जा  रहा  है  कि  वह  उन  झुग्गी  झोंपड़ियों
 को  उन्हीं  नोटिफिकेशन्स  के  भ्रन्दर  चाहे  बढ़ा  दें
 श्र  चाह  गिरा  देवें,  चाहे  मकान  बना  देवें  ।
 उनकी  सफाई  वह  नहीं  कर  सकते  ।  यह  तो
 केवल  सरकार  कर  सकती  है  ।  अगर  सही
 मायनों  में  उन  गन्दी  बस्तियों  और  प्लम्स  को
 दूर  करके  एक  साफ  आबादी  बनाने  का
 गव नं मेट  का  ख्याल  हो  तो  उचित  यह  था  कि

 उन  झुग्गी  झोंपड़ियों  की  जोनों  को  उन
 गन्दी  बस्तियों  को  सरकार  प्राप्त  कर  लेता
 और  वहां  पर  नये  ढंग  से  आबादी  बसाती
 और  उनके  आवास  का  प्रबन्ध  करती  ।  गन्दी
 बस्तियों  की  समस्या  तभी  हल  हो  सकती  है
 जब  हम  अपने  विंमान  व्यवसायिक  दृष्टिकोण
 को  बदलें  |  अभी  तक  जितने  भी  नये  उद्योग,
 नई  इंडस्ट्रीज  अथवा  कारबार  प्रारम्भ  होते
 हैं  वह  मुल्क  के  सारे  भाग  में  न  जाकर  केवल
 शहरों  में  ही  केन्द्रित  हो  रहे  हैं  ।  गांवों  की
 इस  बारे  में  बिल्कुल  उपेक्षा  की  जा  रही  है  ।
 सारे  उद्योग,  धंधे  बड़े  बड़े  शहरों  ब्रम्बई,
 कलकत्ते,  मद्रास  और  दिल्‍ली  आदि  के  अन्दर
 हो  केन्द्रित  हो  रहे  हैं  मौर  जब  वहां  पर  मजदूर
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 [श्री  सिहासन  सिंह]

 वर्ग  बहुत  है  तो  उसके  साथ  ही  यह  गर दी

 बस्तियों  और  झुग्गी  झोंपड़ियों  की  समस्या
 भी  पैदा  हो  जाती  है  ।  जरूरत  इस  बात  की

 है  क्रि  सरकार  अपने  व्यवसायिक  दृष्टिकोण
 को  बदले  और  देहातों  और  रूरल  एरियाज
 में  भी  इंडस्ट्रीज  लगाये  और  यदि  ऐसा  किया
 गया  तो  शायद  यह  प्राब्लम  हल  हो  सकती

 है  ।  बस  मुझे  इस  अवसर  पर  इससे  अधिक
 और  कुछ  नहीं  कहना  है  I

 Shri  Sham  Lal  Saraf:;  Mr.  Deputy-
 Speaker,  to  me  it  appears  that  some
 of  our  friends  have  confused  the  issue
 of  slum  clearance,  which  is  an  issue
 in  itself  quite  separate  from  housing
 and  other  things.  Therefore,  when
 we  take  up  the  question  of  slum
 clearance,  we  should  look  upon  it  as
 a  very  important  social  measure,  not
 only  from  the  general  point  of  view
 of  health,  sanitation  and  hygiene  but
 from  the  point  of  view  of  the  living
 conditions  in  the  particular  slum
 areas,

 While  welcoming  this  Bill,  I  would
 like  to  submit  two  or  three  things.
 Firstly,  the  Bill  has  categorised  the
 persons  who  will  be  entitled  to  get
 housing  or  living  quarters  after  these
 are  constructed  after  the  slums  are
 cleared.  There  are  government  ser-
 vants  and  servants  of  local  bodies.
 Whether  they  live  permanently  in
 Delhi  or  not,  so  long  as  they  serve
 these  bodies  or  institutions  they  will
 get-a  place  to  live.  Then,  there  is
 migratory  labour,  those  who  come
 during  migrating  seasons,  work  and
 live  here  and  when  the  work  is  over
 go  elsewhere.  Certainly,  they  must
 fet  “rain  basera’;  they  must  get  a
 place  where  they  can  live  till  their
 work  is  over.  Thirdly,  there  are  per-
 sons  who  might  be  permanent  resi-
 dents  of  this  place  who  have  got  no
 place  to  live.  They  may  be  emplo-
 yees  in  the  private  sector  or  smailll
 traders.  They  must  be  provided  some
 place  to  live  in,

 MAY  27,  964  (Improvement  and  Clear-  I40
 ance)  Amendment  Bill

 I  would  again  submit  that  slum
 clearance  is  a  very  important  problem
 all  over  the  country,  more  particu-
 larly  in  towns  and  cities.  My  hon.
 Friend,  Shri  Sharma,  referred  to  slum
 conditions  in  villages  and  panchayat
 areas,  If  we  want  tocover  them  also,  it
 would  mean  widening  the  scope  of:
 the  Bill  too  much.  At  the  moment,  I
 would  restrict  myself  to  what  is  ob-
 taining  in  towns  and  cities,

 When  we  talk  of  slum  clearance,  I
 would  again  submit,  we  should  not
 confuse  the  issue  with  the  question
 of  housing.  It  may  be  that  inciden-
 tally  you  may  be  able  to  provide
 living  space  for  some  people  but,  as
 far  as  housing  itself  is  concerned,  let
 us  treat  it  as  a  separate  subject,  and.
 slum  clearance  as  an  absolutely  sepa-
 rate  subject.  What  is  the  condition
 in  slums  today?  They  are  most  un-
 hygienic,  most  insanitary,  with  no
 or  poor  light,  no  ventilation,  no  street
 lights,  no  drainage;  nothing  of  that
 sort:  Therefore,  if  these  areas  are  to
 be  improved  then,  certainly,  the
 general  hygienic  and  sanitary  condi-
 tions  not  only  of  particular  areas  but
 cities  and  towns  have  to  be  improved.
 From,  that  point  of  view,  we  must  give
 first  preference  to  clearance  of  slums,
 Then  we_can  take  up  the  question  of
 housing;  it  should  be  taken  up  sepa-
 rately.  Maybe,  this  will  be  solved
 partially  by  slum  clearance.  From
 this  point  of  view,  I  would  very  much
 welcome  this  Bill  as  it  has  been  in-
 troduced.

 In  this  Bill  conditions  have  been
 _laid  down  that  the  owners  of  build-

 ings  have  to  provide  accommodation,
 for  tenants  who  have  been  permanent
 tenants.  Giving  of  protection  +o

 .Tenants  is  welcome,  but  here  I  would
 like  to  point  out  one  thing.  Suppose
 a  tenant  creates  nuisance  or  trouble
 or  behaves  in  a  manner  which  is  not
 conducive  to  peaceful  living  by  de-
 cent  people:  Should  they  be  given
 safeguards?)  I  hope  the  hon.  Minister
 in  his  reply  will  say  as  to  what  will
 be  the  condition  with  regard  to  them,
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 (Improvement  and
 Clearance)  Amend-

 ment  Bill
 whether  they  will  be  tolerated  even
 at  the  point  of  creating  nuisance  or
 behaving  in  a  manner  which  is_  not
 conducive  to  peaceful  living.  With
 these  words,  I  suport  the  Bill.

 st  to  शि०  पाटिल  (यवतमाल)  :

 उपाध्यक्ष  महोदय,  नदी  बस्ता  क्षेत्र  (सुधार
 तथा  सफाई)  संशोधन  बिल  जो  कि  सदन  के

 सामने  विचारार्थ  प्रस्तुत  किया  गया  है  उस

 का  मैं  समर्थन  करता  हूं  ।

 1419  brs,

 [Mr.  SPEAKER  in  the  Chair]

 गन्दी  बस्तियों  की  समस्या  जो  हर  नगर
 और  हर  प्रशासन  के  लिये  एक  चिन्ताजनक
 प्रश्न  बन  गया  है  उसके  तीन  कारण  हैं

 JYAISTHA  6,  886  (SAKA)  42

 DEMISE  OF  SHRI  JAWAHARLAL
 NEHRU

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C.  Subra-
 maniam):  Mr.  Speaker,  Sir  I  have
 very  grave  news  to  announce  to  the
 House  and  to  the  country.  The  Prime
 Minister  is  no  more.  The  light  is  out.

 Mr.  Speaker:  It  is  the  greatest
 tragedy  that  could  befall  this  country
 at  the  moment.  Let  us  pray  that  we
 prove  equal  to  the  occasion.  I  must,
 at  this  time,  adjourn  the  House  with-
 out  saying  anything.  The  House  is
 adjourned  to  meet  again  at  l  O’Clock
 tomorrow*.

 14:20  hrs.
 The  Lok  Sabha  then  adjourned  till

 Eleven  of  the  Clock  on  Thursday,  the
 29th  May  1964/  Jyaistha  8,  886
 (Saka).

 celled.
 GMGIPND—LS  I—73(Ai)

 “Subsequently  the  sitting  of  the  House  for  28th  May,  964  was  cam-

 LSD—9-  6-64—967.


